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CONSTITUENT ASSEMBLY O:F INDIA (I,EGISLATIVE) 
.. . 

Wedne8day, Brd'March, 1948 

The ~  met ill the Assembly Chamber of the Council House ll.t Ii 
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. 
MaraJankur) ill the Chair. 

DECLAHATION BY MEMBERS 

The following member made the declaration under Rule 2C: 

i:lhri S. A. Sudhalbr (Baroda State). 

STARRED QUESTIONS AND ANSWERS 
ORAL ANSWERS 

MERGER OF FRENCH INDIA WITH INDIAN UNION 

571. *JIr. R. X. Sidhva: (a) Will the Honourable the Prime Minister be 
pleased to state whether Government are aware that the French India People's 
Convention met in Pondicherry on the 23rd January, 1948 and resolved for 
the complete merging of :French India with the Indian Union? 

(b) Has their deputation met the Ministers of the Government of India? 

(c) What action do Government intend to take on the resolution passed at 
Pondicherry? 

(d) Are Government in communication with the Government of :France 
in respect of the French possessions in India? If so, with what result? 

T'he 'Honourable Pandit Jawaharlal Nehru: (a) The Government of lnd;a 
have received a report to the effect that the French India People's Convention 
met on the 25th January, and passed a resolution for "the immediate uncon-
ditionlll withd(awal of French Sovereignty from the five settlements", and 
expressed its determination to merge with the 'Indian Union. 
(b) ]1\0.' 

(c) and (d), The Government of India are in communication WIth the 
French Government over the future of the French Establishments in Indill. 

JIr. B.. X. Sidhva: May I know whether the F:rench Ambassador has 
brought any prcposals to the Government of India and whether he haa hun 
any tulh with the Honourable the Prime Minister? 

The Honourable Pandit JawaharlaI Nehru: The French Ambassl!dor has 
recentl,v come back from Paris. I have not had an occasion to meet hin'! yt't. 

JIr. T'ajamul lIosain: Are the Government in communication with the Gov-
ernment of Portugal in respect of the Portuguese possessions-in India? 

lIIr. Speaker: That does not arise out of this. 

Shri H. V. Xamath: Has the attention of the Honourable the Prime ~  
?eCll ~  to a statement made by M, Daniel Levi, the French Ambassa.dor 
III Illd", to the effect that a. plebiscite would be held ;n India to determine the 
futur,\ of the Flench possessions: a.nd if so, whether this referendum wouin be 
held solely uuder the French Government's auspices or jointly with m t"J' 

under some int.ema·tional auspices? 

'!'he Honourable Pandit Jawaharlal Nehru: It is I think common. ground 
betwe('l! the Government of India and the French Government that the future 
of thl) French pc,ssessions should be decided by the people of those posses&ioni'. 
As tc. how it should be decided,  according to the wishes of the people th €Tf , 

( 1503 ) 
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Ohviously some arrangement will have to be made so that they might have 
fu:! <ipportunity to give expression to their opinion. We have not discussed 
this matter. 

Shri H. V. Kamat.h: Are negotiations in progress between our .(tovernment 
and ~ .French Ambassador? 

The HonourablePandit J&.waha.rlal Nehru: Not about that pa.rticular detail, 
but as I hal'" stated in answer to the question. about the future of ~~ 

possess:ons. 

C-l:-r8raUCTION OF QUARTERS FOR SECRETARIAT STAFF. 

572. *Kr. R. K. Sidllv&.: Will the Honourable Minister for Works, Minos 
and Power be pleased to state: • '" 

(a) how many buildings have been sanctioned for the staff of the Govern-
ment of India, when the construction of the same will be started and .. ""hen. 
it is expected to be completed; 

(b) in view of the transport difficulties, whether Government propose to 
select sites for the staff quarters near the Secretariat office and its surroundings; 

(c) whether Government are aware that large open sites are available in 
the "ieinitJ of thE. Secretariat offices; and 

(d) whether Government are aware that residential quarter!! nearer the 
offices would save the staff from conveyanee expenses? 

The Honourable Shri N. V. Gadgil: (a) The number of buildings recently 
,sanctioned is as follows: 

New Delhi.-(i) 200 officers' fiats, (ii) 1,000 ~  quarters, and (iii) 1.000 
peons' quarter!;. 

Oltl De1hi._(iv) 36 clerks' quarters at Karolbagh, (v) 1,000 clerks' quarIers 
at Timarpur, and (vi) 250 peons' and duftry quarters at Timarpur. 

These CO\lst!'lIction schemes will start very shortly and are expected to be 
completed with'n about fifteen months. 

(b) Ko. ~ for the above schemes have already been selE,lcted in the 
Lodi Hoad, Factory Road and Aliganj areas in New Delhi and in the Karolbagh 
and Timarpllr aTellS in Old Delhi. The Rites near the Secretariat will be requir-
ed for permanent office accommodation. 

(c) Yes. At presen.t there are three large open sites near the Secretariat., 
viz., the Central Vista 'and the North and South Avenues, but these are not 
suitable for housng schemes. Other big sites near the Secretariat are mostly 
occupied by temporary hutments, which cannot be demolished at present, 
C1WWg tG acute shortage of office accomm·odation . 

.. (d) Yes. 

:Mr. R. K. Sidhv&.: May I know whether any quarters for tJIe staff are being 
built in the Civil Lines? 

'l'he Honourable Shri N. V. Ga.dgil: No. 

Mr. R. K. Sidhv&.: Mny I know why Govemlllent do not think it desirable 
to build all quarters near'Locii, so as 'to allow the staff to attend officE) con-
~~~~  . 

The Honourable Shri ]1'. V. Ga.dgU: For the simple reason that the density 
of population will be much more and not in the interests of public sanitation 
and Veulth. 

Prof. N. G. Rang&.! In view of the fact that many of these places sre far 
away from th" Secretariat. and these people are low-paid, ha.ve Government 
consider ~  the possibility of covering them with suitable bus services by means 
of which. they can come ~  
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The Honourable Shri lIT. V. Qadgil: That question could' be more appro-
priately addressed to the Ministries of Transporp and Finance? 

Shri K. Santhanam: 'Wbat is the number of storeys for each house? 

The HonQurable Shri N. V. Gadgu: So far as officers' flat-s are concerned, 
they are t" be four storeyed: As regardg the clerks' quarters they are to be 
tlu·c,,·sioreyed houses: as regards the peons' quarters,. they are to be , >nll-
storeyed. 

Prof. N. G. Ranga: In planning the s'tuation for the building of these 
Houses, will Guvemment keep the earlier coneideration prominen.ly before 
their mindry 

The Honourable Shri ]f." V" Gadgil: In pmnning all factors, including trans-
port fflC'ilitieq nre taken into consideration. 

JlI.r .... R. K. Sidhva: When is the work likely to start? 

The Honourable Shri N. V. Gadgil: As a matter of fact the construction 
with ~  to p6ons' quarters hRd started but had to be luspended on account 
of civil disturbRnces. But it has started again, 

.'\.;; regards the other matters. the Standing Finance Committee was g;)od 
enough to s>uwtiol1 these schemes recently,  nnd the construction will start in 
tw,) months and the scheme will be completed in fifteen !TIonths, 

Mr. R, It. Sidhva: Is the work done departmentally or are. tenders invited? 
The Honourable Shri N. V. Gad.gil: It is done according ~ the usual 

procedure, 

Mr. R, K. Sidhva: '.''''hat is the llsnal procedme? 

The Honourable Shri lIT. V. Gadgil: The usual procedure ~ to call for 
tender;;. ,. 

PROVIKCIAI. CONTRIBUTION FOR POST W A,R DEVELOPMENT SCHEMES 

5'73. *Mr. R. K. Sidhva: (a) Wi I the HOl1ourab:e the Prime Minister 
be pleased to refer to his answer to my starred question No. 234, asked on  thll 
21st November, 1947 regarding the Post War Development schemes, and stale 
,how much money out of the sum of Hs. 13 ~  paid to the Provinces eaeh 
Provinoe has spent upto December, 1947 and on what schemel? 

(b) While implementing the schemes. wh&l IImount. has been contribuled 
by each Province lind what amount has each ~ of them actually spent from 
its own funds? 

~ Honourable Pandi$ law&harl&l •• hru: (a) and (b). The information 
IIsk!lrl for hy the Hommrable Member is not readily available as the accollutl; 
for the period enuing 31st March, 1947 have not yet been closed. The Honour_ 
able Member must have seen from the Finance Minister's Budget Speech flft" 
194fl-·!I) that it has now been made clear to the Provinces that in future th .. 
grant from the Centre upto the maximum agreed to will be contingent on t.he 
Provinces spebding from liheir own revenues a. leu. an equal amoun'. 

EXPORT QUOTAS OF JUTE TO STNDID MERCHA.NTS 

574. -Mr. R. K. Sidhva: (a) Will the Honourable Minister of Commerce 
be pleased to state whether it is a fact that the Sind Works Merchants Mao-
ciation. Bombay, made a representation to Government for granting ~ 

quotas of jute goods to Sindhi refugees? 
(b) ~ ~  aware that several Sind Works Evacuee merchants IIml 

fimls who evaclIated from Far Eastern countries sent applications to the 'Chief 
• Controller of Exports. for allotment of quotas in pursuance of the notificaMon 
dat.ed the 5th July, 1947? -

(c) II so, were quotas granted to them and if Rot. why not? 
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td) Are Government aware that after the partition of India, most of these 
Sind Works Evacuee merchaJ)ts and firms have abandoned their trade in Sind 
and have migrated t-o the Indian Union'l 

(e) If so, do Government propose to consider their applioati,?ns for export 
quotas for jute? 

The Honourable Kr. O. R. Bhabh&: (IL) and (b). Yes, Hir. 

(cj Quotas have been granted to Sind Work evacuee merchant!! and nrm8 
wh:;. Wf')'e e];gibl€ for quotas 1n accordance with the principles adopted for 
distribution among various applicants. The Honourable Member's attention is 
invited in this connection to my reply in this House on the 9th December, 1947 
to pllrt (d) of Shri Ramnarayan Singh's ~  No. 737" which lays 
down the principles thai have been followed bv this Miniatry in the distribution 
, of neWCOHler8' quotas. • 

(d) Yes, Sir. "... 

(e) Under the revised 8cheme, quotas of jute and jute goods are beim: 
distributpd half-yearly on a pro-rata basis to those parties who are in a positio:l 
to produce evidence of having concluded contracts with iinporters abroad. If, 
therefore. these refugees are able to produce the necessary evidence before 
the Deputy Chief Controller of Exports, Calcutta, by the dates prescribed hy 
that officer, they would be also able to secure the necessary quotas for exports. 

At.LOTMENT OF RESIDENTIAL AND BUSINESS PREMISES TO REFUGEES 

575. *Shri Deahbandhu GupU: Will the Honourable Minister of Relief and 
Rehabilitation be pleased ~  state: 
(a) the number of applicatioDs received from refugees for allotment of 

residential houses and businesa premises, respectively; 

(b) the number of allotments made by the U\I.stodian of Evacuees' Property 
in respect of residential and business premises respectively; 

(c) the number of allottees who have been given actual possession of 
houses and business premiaes allotted t-o them; and 

(d) the total number of houses and businesB premises which had been 
forcibly occupied by refugees and other persons, and how many of them were 
got vacated by the Custodian of Evacuees' Property with the help of the 
Police and have been allotted to. refugees? 

The Honourable Sbri X. O. Ifeogy: It is presumed that the question relates 
to Delhi. 

(a) 24,208 applica.ti()ns were receivedfot &llotmentof residential nouses and 
lO,!3QC) for ~  premises. 

(b) 2,593 rHidential houses have been allotted. No business premises have 
so far been allotted, though care-takers from among refugees have been 
appointed in some cases. 

(c) 72 nllottees have been given actual possession of liouses. 

(d) 9,926 houses and 3,733 business premises have been forcibly occupied 
bv ulH:uthorised persoDs. 1,400eviction wal'1'ants have been issued. The 
police have evicted 19 unauthorised occupants of houses and 3 such occupants 
of bURinE'';s premises. 

Shri Deshbandhu Gupta: In view of trie fact that 2,500 allotments have 
bernl made and only 72 hs\'e been given actual possession, may' I 1mow if GOY-
~  hus considered the desil'abilit,y of maldng an 3111louncement tha.t people 
Rhould not look forward t-o the Government· or the' Oustodian of Rvacnees' 
!'!",'opert:: for getting hr)Uc,PR or bilsiness 'premises? ~ 

The Honourable Shri X. C. Ifeogy: As I have already stat,ed. 1,400 eviction 
~~ haY<' been issued and until and unless Government get a, report from 
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the authorities, whose responsibility it is to htive these warrants exe<luted., ~  

it is not. possibk to execute these warrants and evict these persons, no Kuch 
~  as suggested by the Honourable Member can be made.· • 

,ShrI. Deshbandhu Gupta: Is it not the settled policy of the ~  lit 
the llJOmeJ:lt ihat the unauthorised persons who are occupying these houses 

.-.,oshould not be evicted and the police is not co-operating in the 'matter of their 
evicf;bn at all? 
'!'he Honourable Shri X. O. Heagy: I would not say that. 

Prof. H. G. B.anga: What is the average period that ill taken -Iletween-the 
issue of these warrants and their actual enforcement? 

'l.'he Honourable ShrI X. O. HIOgy: Having regard to the ~  that only in 
very few cases act.ual execution has taken place. it is difficult to give an e>lti-. 
mate of the Ilverage period. 

Prof. iI. G. Ranga: How does Government justify ,the failure on their pw:t 
. to evie:; these people after having given ww:rants tothell:). and only 22 people 
have been ev:eted? 
The Honourable Shri K. O. Heogy: I would ask my Honourable friend to 

wait for the reply to the next question because this issue is raised there Hud 
I haye nttempted an ~  t!l this point. 
Shri H. V. Kam&th: Does Government propose to regulate the business 

that is earried on on the pllvernent premises not far from the Council House 
~  the Hehabi:itlltion Min:stry's Office? 

. The Honourable Shri. X. O. Heogy: I am afraid that does not directly urise' 
out of ~ question. 
Busn,Ess PREMISES ALLOTTED TO REFUGEES BY SECTOR CUSTODIANS OF EVACUEES 

Pil.OPERTY 

576. ·ShrI. Deshbandhu Gupta: Will the Honourable Minister of Relief and 
Rehabilitation be pleased to state: 

(a) the llumbel' of houses, business premises and factories which were lealed 
by the Custodian of ~  Property  and are still lying vacant; 

J..A (b) the number of business premises which were allotted by' Sector Custo-
dians without reference to the Advisory Committees or without previous per-
mission of the Custodian of Evacuees' Property; 

(c) how many of them have since been got vacated; 

(d) whether it is a fact that most of the allotments made hy the Seclot' 
Custodians to refugees have not been put into effect; and 

(e) if so,' where Government propose to provide these people with 
~  ? 

'!'he Honourable Shrt X. O. lfeogy: (a) 28 hou!es were sealed by the 
Custodian. None. of them is vacant now. The number of business premises 
ana factorie'! sealed bv CU'stodian and still remaining vacant i8 61 and 38 res· 
• 'Pectively. . 

(b) >lnd (e). !'I'o allotment of business premises has so far been .made. 
(dl and (e). Due to the unauthorised occupations ~ the period of dis-

turbed conditions in the city, most of the allotments reJ:Dained ineffetltive: 
'The eyict:ol1 of refugees on II mass scale was, not considered practicable or 

~  to tht: restoration of normal conditions: -Go\'emment is attempting 
~ with sOllie success to provide shelter to refugees but has decided that any more 
i {(.;efugees coming to Delhi will he .sent out t;o refugee camps in Bihar and Orista. 
, ShIi Deshbandhu Gupta: May I Know what progress ~  have 
mad" with the different proposals to rehabilitate these people and pl'09'lde lIhem 
witb housing accommodation? '  , .. 
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The Ji[oao,!r&ble Ibn )[. O. lfeocy: The Rehabilita$ion and-Developmeut 
Board are Il. .. ctlVely engaged in. ~ 1  these various proposa;s and they ars 
Q\XI,,'cted to take an early deClilon-at !elliit in one particular cale. 

Shri Dlllhb.&ndhu Gupta: Is it not a fact that. there are about 1,600 plot.. 
belongmg to ~  Delhi Improvement Truiit, duly serviced and relOd" filr all* 
ment (;r auctIOn" and Government has not decided as yet whelher these ~ 
should b" aLotted to the refugeeii and temporary buildingii should be put on 
.hem? 

. Thi! Honourable Shri )[. C. Ifeoe: This matter again is under ihil '!'m-
aidE:ratioll of the Board. 

Shri De8hbandllu Gupta: Is it not & fact that tbia infonnatioll \fa. brourbt 
t<l ~ notice, of the Government &s early as November but no action hal so far 
been taken on it7 

The Honourable Shri )[. O. lfeogy: There have been discussions .";etweell 
th3 different Miuistries concerned and in view of certain difficulties that were 
put forward by the other Ministri'es in regard to these ~  plots it ~ not 
possible to make any progress. For instance, there are certain ~  

The question of slum clearance and the question of prim' claims of the people 
who had been dispossessed-all these questions-carne up for consideration and 
it was felt that the question of reserving these plots for refugees was not ~  

simple as was originally thought. 

Shri Deshbandhu Gupta: Is it not a fact that even during the last month 
some plots were sold by auction by the Delhi Improvement Trust? 

The Honourable Shri K. C. lfeogy: The Delhi Improvement Trust i8 at 
libertv to proceed with their duties as authorised under the law which ~ 

to them. 'l'llere :8 'lgain ~  ditlit:ult.v about (lo\'ernruent controlling Ihe 
Ddhi ImproVBlllent Trust in the matter of restricting the Icope of their 
authority so as to benefit the refugees. 

Shri Deshbandhu Gupta: Have Government not issued any instructionil to 
the Delhi lrnprovement Trust that pending bigger dec\sions about housing it 
would not be wise to part away with, the land which is readily available for 
building purposeg and whiGh belongs t{) the Government? 

The HonGourable ShrI. )[. C. lfeagy: On the other hand I have receiveJ repre-
sentntious from certain sections of refugees who are in a position to invest 
capit(,l thnt th"y would benefit if these auctions were to take place. 

P&ndit Kirday lfa.th. Kunzru: May I ask what is the total number of 
refug<;cg who are without any shelter at present? 

Th'3 Honourable Shri )[. O. lfeogy: I am afraid I should ask for notiCE: of 
~  question. 

Pandit Hirday lfath )[uuru: Is it not a fact that a considerable number of 
them have still \lot been accommodated in houses, notwithstanding the promioc 
givPIl to them by the Prime Minister about a month ago that everyone of them 
would ~ so Dcpommodated within the space of a week? 

.The Honourable Shri K. O. Neogy: I should not think so, because stU there 
is acc0111modatioll in Purana Qila. 

The Honourable P&ndit lawaharl&l lfehru: I am afraid mv. Honourable 
friend does not rbmember the words I used. I did not sltvthat ">thev would be 
not Ue accolllillodated in houses becallse the houses were ·not thereCior accom-
modation to be givt'n to them. \\That I said was that thel'e should not be any 
shelterless person in Delhi, that shelter adequate as far as possible and such 

~ amenitie, would be provided for them. I believe those were provided in 
larger m:mbers than were I).ecessary for the refugees at that time in Ddhi. 
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When !lews of that fact was bruited abroad, far greater numbers came to Delhi 
and continue to come. We have provided shelter for everyone. I cannot say 
offhand whether there are any persons who ani without ~  may be 
a few. But 1 can say that in effect there should be none and there should 
not pc. allY • (,e.nsiderable ~  of shelterless persons. It is true ~  the ~  
of ~ whICh we provide IS not· first-class. In the nature of thmgs that, 115 
a ~ difficult. As a matter of fact, the cOnditions in regard to refugees in 
Delhi haw· improved so considerably that a considerable number of semi-settled 
refu'Jebs in East Punjab wanted to (#lme to Delhi, and did come to Delhi and 
created further difficulties" so that. apart from this, any undertaking that was 
giV(.ll by llS, 1 do think, was fulfilled. 

Pa.ndi.t Birday lfath B:UDZl'u: What was the number, of-refugees who lYere 
provided with she:ter in pursuance of. the Prime Minister's" undertaking? 
The HonOurable Shri B:. C. lfeogy: I presume what the Honourable Member 

meant ~ the number of persons who have been provided with shelter since the 
statement was made bv the }'r'me Minister. If that is so I should like to 
have noti('e and can furnish the figure later on. 

Diwan Chaman Lall: Is it not a fact tbat in Purana Qila shelter has been 
provided for about 9,000 refugees? " 

The Honourable Shri B:. C. lfeogy: TMfis the full capacity. But ,'lothing 
like thp full capllc:ity has yet been utilised. 

Diwan Chaman Lall: Is it not; a fact that two to three thousand l)eople 
have alread,'.' llPen accommodated in Purana Qila? 

The Honourable Shri It. C. lfeogy: Yes. 

Pandit Kirday Nath B:unzru: What is the total 'lCcommodation in ',be 
refugee camps alld how much of it h8!: been occupied? 

The Honourable Shri B:. C_ Neogy: I think it does not arise out of this. 1111 
any caije J should'1ike to have notice. 

The Honourable Pandit Jawaharl&l lfehru: It is difficu:t to give llumber. 
offhand without enquiry. But there has been a considera,ble addition in the 
Kingsw[lv ealllp. About 4,000 people have been prov:ded:for in the :Purnlla 
Qiln. The fact that at the present moment we are prepared to provide for 
two 01' three or four thousand' more people in the Purana Qila but people do 
not come. goes to show tha,t people think that they nre better off without the 
a()col.>.Tttodntioli provided for them. Nobody need therefore be shelterless. 

Shri Deshbandhu Gupta: Is it not a fact that assurances were given hy the 
Rehabilitation Commissioner that satisfactory arrangements for transport 
wou:d!,:, mndt' from Purana Qila to the city but those arrangements nave not 
yet; beeu lllade und this is one of the reasons why people are not attracted to 
that camp" 

The Honour&ble Shri B:_ C. Neogy: I shall look into this matter. This is 
the first time 1 hear about this complaint. . 

EVACUEES' PRO>PERTIES IN D¥II!J 

577. *Shri Deshbandhu Gupta: Will the Honourable Minister of Relief amI 
Rehabilitation be pleased to state: 

(a) the total number of houses, factories and business premises which have 
been declared as Evacuees' Property in Delhi; and 

(b) the total rent collected till 31st January, 1948, in respect oj ihea. 
premises and the principle followed in fixing the rents? 
The Honourable Shri E. C_ Neogy: (a) About 12 ~12 residential Imits, 8.868 

bllsin<'8s premises and 420 fact{)ries (most of them small wOI'kshops, briek kilDl, 
lim" kilns and ~  like) were declarecI ~  Property. • 
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(b) Th, total rent collected upto 31st ~  1948 ~  Rs. 46,992., The 
rent,.; h\\ve bE:utl fixed on the basis of amount of rent prev;ously charged hy the 
landlord, if knCJWIl, or assessment record of the Municipal or Notified area 
concerned. Where the Municipal record also is ROt available, the rent is fixed 
on the basis of prevai;ing rent for similar accommodation in the area.'" In order 
toO check and rectify errors. a Departmental Rent Committee will review the 
rents fixed from time to time. 

Shri R. R. Diwaka.r: Is there any time limit fixed by the Ministry to keep 
these evacuee properties vacant and Unoceupied? 
The lioDoura.ble Shri It. C. Neogy: As a matter ~  the complaint is 

none of this property which has not been specially reser"ed is vacant. 

Shri Deshbandhu Gupta: Is it not a fact that out of these residential houses, 
q,uitll a large number--as many as over 2,OOO--are st:ll lying vacant and the 
Govewmellt has not yet made up its mind whether it should proceed to /';Uot 
th08e ~ to the refugees or not? 
The lionourable Shri K. O. Neogy: "So far as I am concerned, there iq no 

intentir!ll t,) make any allotment of these houses to the refugees. 
Shri Deshban<ihu Gupta: May I know if it is the intention of the Govern-

ment to keep these houses vacant indefinitely? 
The H.onoura.ble Shri K. C. Neogy: I should not suy that. 
Shri R. R. Diwakar: Mav I know the tirne-lim:t fixed for it? 
The Honourable Shri K. '0. Neogy: We will wait. and see. 
Pandit Thakur Das Bha.rgava: Why is the allotment Bot made? 
The Honourable Shri K. C. Neogy: The Honourable Member is fully aware 

of the "ircumstances in which this step had to lee taken, namely to keep tbese 
houses vacant. 

Shri Deshbandhu Gupta: Will GovernTllent consider the desirability of 
I'esening a. 0crtuin percentage of these houses for possible evacuees retul'IJing 
toO these houses G'I' for meeting other requirements of evacuees and proceed to 
allot the res t of them to refugees? ' 

The Honollrable Shri It. C. Neogy: As at present advised it has been decided 
thilt thll houses that my Honourable friend mentioned should be kept va.cant fer 
the time being. . 

1Ir. Speaker: The matter has been sufficiently discussed now. Next question. 
EMPLOYMENT OF REFUGEE3 THROU'GlIINSTITUTIONS RE,IDES ElolP!LOYMENT 

EXCHANGES 

578. ·Shri Deshbandhu Gupta: Will the Honourable Minister of Relief and 
Rehabilitation be pleased to state what steps other than those through Employ· 
ment Exchanges  are being taken to provide jobs to the refugees at an early 
dabe? 

The Honourable Shri K. C. Neogy: The HO:lo!1rable Member is referred to 
m:> replies to (i'J Starred Question No._ 56 on 31st January, 1948. (ii) Part (il) 
of Starre'l Question Xo. 109 on 4th February. 1948. (ii) part (b) of Starred 
Question No. 45Q on 25th February, 1948. (iv). For refugee officers of the 1'ro· 
vincial g·ovCr;llfle;lts of "Yest l\lkistan a Transfer Bureau has been functiouing 
under the Ministry of Home Affairs. A special' Employment Bureau is being 
set up' in the Ministry of Helief and Rehabilitat'or. for specially qualified dis-
p1aced pm'soll' dmwn from trade. business. commerce. industry and professions 
HS als') fOl' (lispbci'd employees of local ·bodies. . 
Shri Deshbandhu Gupta: ~ Government satisfied wit.h the progreso of 

work repbrted by these exchanges? 
1Ir. Speaker: Order. ordel'. I think that is a matter for opinion. 
Dr. V. Subramaniam: What steps have been taken to colect the pension 

an,l othpr dues so that they may be distributed monthly to the ret:red govern· 
nlat:lt servnnt ~  who' have·,.come from the Pakistan areR? . 
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The Honourable Shri It. C. 'Neogy: This isa matter which has form:.d the 
subject matter of negotiations with Pakistan. 

Dr. V. Subramaniam: Are Goyel'lll1lent aware tbat these retired govern-
ment sen'antS from Pakistan are here for six months and wi] Governmellt 
please see that arrangements are not delayed so that these people may not di" 
of hunger? 

The Honourable·Shrt It. O. 'Neogy: In so far as anything depends upon us. 
we ~  give the guarantee that nothing would be delayed. 

Dr. V. Subram&D.iam: Can any advance be paid of those pension amounts? 

The Honourable 8hri K. O. 'Neogy: That is a matter which may have to be 
considered hereufte.r. 

'10 
FOOD AND TRADE AGREEMENTS WITH PAKISTAN 

579. *Seth GoviDddas: Will the Honourable Minister of Commerce be 
pleased to state: • 

(a) the terms of agreement entered into between India and Pakistan in 
respect 'of food; and , 

(b) whether the Government of India propose to bave a general trade 
agreement with Pakistan? 

The Honourable Mr. C. H. Bhabha: (a) This part of the question llhould 
r"ally have beICn uddressed to the Honourable Minister for }<'ood and Agricu:-
ture: ,\ (,opY of the Memorandum of Agreement entered into between India 
and I)llkist.an ha&. however, been placed on the table of the House, 

(b) As the Honourable Member is aware, the Standstill Agreement which 
WetS ill force a:',([ under which there was to be free trade between the two 
Dominions has expired on the 29th 'February, 1948. The question of a general 
trade 1Lgreement w:th the Dominion of Pakistan is at present engaging the 
attentic:'D, of Government. 

Seth GoviDddas: In dew of the fact tbat the Standf'till Agreement has 
expired 011 'the 29th February. what is the ~  at presellt as far as tr"de 

~1 ~  and Indio is concerned? 

The HonOurable Mr. C. H. Bhabha: That position has been explained in 
" commuuique which was issued a ('ollp:e of days ago and which says-that 
Pakisbn for purposes of trade, will be treated as fore'gn territory. 

Prof. N. G. R&nga: Has the ~  Government made any proposal so 
far in reg-,ml to the negotiations ~ the eonclusionof a general trade agreement" 

The Honourable Mr. C. H. Bhabha: Some preliminary talks are taking ~  

ESTAliLISHMENT OF A Bl.TREAU FOR COMMERCIAL INFORltl.ATION 

580. *5eth GoviDddas: (a) Will the Honourable Minister of Commerce be 
pleased to stnt-e whether Government are aWAre that the present Indian Trade 
Journal is not able to cater to the neeGE of all the export. [lud import. traael's 
in India? 

Ib\ Tn ~  of the greater lleceRsit:-· 'or information regarding the possibi-
lities of foreign trade, do Government propose to consider the desirability of 
establishing a separate bureau of commercial information? 

The HonOurable Mr. C. H. Bhabha: (a) 'rEe Indian 7'1'IIde Jouma.! is not 
the onk p"h:iC'>\tiol1 which caters to the needs of the trade in India. Weeki v 
!'e,-i",,';' of ~  find foreign market cond'tions ~  on internal ~  ~ 
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reports, received from ;rrade Commissioners are also issued for the general ill· 
formlltion of the tradmg IHrd uusiness public, .\n Indian Trade Bul1eli>l is 
also J)uhlished ,fortnightly with the object of giving wider publicity to principsl 
d!'velopillents m the realm of Indian trade, Industry and }<'inance, Press 
~  ba,sed on Trade Commissioners' reports, are also put out frum time to 
tune bearmg on important matters which require immediate and wide pUblicity. 

(b) The DepUliment of Commercial Intelligence and -Statistics at Calcutta 
existf! for the purpose of giving information to traders regarding the possibilities 
of foreign trada and there is no necessity therefore for setting up a sepal'ate 
Bure;iu of Commercial Information, I may add, however, for the Honourable 
Member's infonnat:on t.hat proposals are under consideration for strengthening 
an,j reconstituting th:s Department with a view to its rendering the maximum 
assistanee possible to the commercial community in the development of India'R 

~  trade. 

Seth Govinddas: Have the Federation of Indian Chambers of ~  
and other snch bodies applied to Government in this respect? 

The 'Honourable :Mr, C,' H. Bhabha: A suggestion has eml!nated from th') 
]"ederution of ludian Chambers cf Commerce for strengthening and reorganizing 
the Couullerc:,,1 Intelligence Bureau which exists at Calcutta. 

Shri T.  T. KriSbnamachari: Will the Honourable Minister consider the 
desirnbilit," of having one journal instead of a mu:tiplicity of journals which 
will ~  the interests concerned? 

The Honourable :Mr. C. H, Bhabha: 'fhat may be taken into consideration. 

Prof. N. G. Ranga: Will Government be prepared to supply to such of the 
r.lf:mbcl's of this House as are interested in this matter copies of the IndiOn 
1'rade ,Tou mal as well as the fortnightly summaries '! 

The Honourable Mr. O. R. 'Bhabh&: That may a:80 be considered. They 
can be sllpplifld. They are usually placed in the Library, I am told. 

NATIONAL ANTHEM FOR INDIA 

581, *:Mr. It. K. Sidhva: (a) Will the Honourable the Prime Minister 
please state whether any steps have been taken to have a National Anthem 
for India composed? 

(b) If so, what stage has it reached and when will tbe same be ready? 

(c) Has the work been entrusted to one or more experts and what is the 
prize fixed for the best composition? 

The Honourable Pandit. JawiPJlarlal lfehru: (a), (b) Qnd (c). Before finally 
de('id'ng on It National Anthem it is considered desirable to give trials. to 
orchestral renderings. With this object' in view such orchestral ren!lerlllgs 

~ been prepared by expertoS of Tagore's Jana Gana Mana, and II flurnher 
of ~ baBels have been asked to practise them. 

Setll Govinddas: Has the Government ~  the deRirability of ~  

ing certairi ,"ongs like Jh.mua SOl'g which huve now heec-me obsolete and by 
cert>1iTl 1 111~  (':tTl be made into a nat'onal song? 

Mr. Speaker: I am afraid these are snggestions for action and need Hot be 
~  

Shri H .. V, Kamath: Considering' ihat Hilldi IY!' ~  is 'going t.O he 
the linrul! franca or linglla inair,a, will G')Vernmeni consider the ~  of 
!!'ivinga trial to that famons Bong beginning "Shulll, Sukh Cham b barsa 
bar8e. ............ " popularized and immortalized by ~  Subhas Chandra Bose? 

lII[r. Spellker: I cannot. allow any question" giving suggest'ons. Membel'S 
• mav ask for information 
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SlIri ~ La!. Ohattopadhyay: May I know whether the kaditioual Baude 
Mat-arallJ, sang has ceased to be a natio.nal anthem now? •  • 

'1'he Honourable PlDdit J&wahalal lIehru: 'Certain:y not. 

.r. T&'J&m11l BouiD: May J know who will be the body of persona who will 
select that a particular song should be selected as a natioual anthem? 

'l'he Honourable Panclit Jawaharial lIehru: I cannot precisely answer that 
question immediately, but may I point out to the House that 0. ntl-tional anthelJ1 
is something lar more than the words. The most important }lart of an anthem 
is the music 01 it and most peoplp do not realise tha.t. They go by the words. 
Therefore it has been decidoo that Tagore's Jana Gana Mana with the 
orchestr<llrellderillgs should be examined. Other songs no doubt can also he 
80 examined. My friend wishes Bande Mataram too. Unfortunately the words 
of ~  songs that are very good are not capable of gooJ orchestral renderings, 
~  ~  ete .. ((lid as national anthems played as ort'hestra, they are not very 
ImpreSS'\·e. Wp want something with life in it and yet with grent dignity. W,. 
want .both. If either is :ncking. it is not good. If it is all dignity arid 110 life. 
t,hen It falls flat. If it is 1111 life and no dignity, then it is theatrical. So we 
have t') str:k£' II balance between the two. 

Nc,w. to answer the Honourable Member's question, I imagine that at first-
sOme comlllittee of-GO\'ernmellt (or Government itself) or some committee of 
this Hous" "'i11 prohably make a recommendation and ultimately it wiII be  for 
the ~ ~ itself to adopt finally the National Anthem. as it adopted t.he 
Nat,iollal :Flag. 

Seth GoviDddas: Will Government consider the desirability of appointing 
R committee of musicians and experts who may report to Government? 

:Hr. Speaker: These lire slIggestions for actioll. 

Shri Rohini Kumar ~ But. is it, 8 fllct, Sir, that, ill the meant:me, 
our Arlll." is required to pIa}" the N Iltional Anthem of God Save the King? 

The Honourable Panclit Jawaharlal Nehru: I do not know what the army is 
~  U> IJlay, but 80metimes they <1,0 pillY that, though, nowadays, the 

general practice is to play Jana Gatza Mana. Now, if lmay be permitted to 
branch off a little from the context" the normal army toast has thus far been 
to the King Bmperor.That is the toast at. the gathering of officials. Now so 
long 8S we are connected with the King that toast to a certain extent continues. 
Quite reeeutiy. there has been a gradual change: there are two toasts, onl! to 
the King and thp Re<'ond one to India. At the official and army funct:ons, 
norma:Jy speaking, unless the Governor-General is present when God Save the 
King is played. some other anthem like the Jana Gana Mana is played, although 
it has Hot yet been officially recognised. 

:Hr 'l'ajamul HoIain: May 1 know. Sir, ~  the Prime Minister cau 
give us an &pproximate idea as tc. how long it WIll take before we shall have a 
Nai;ollill ARthem of our own? 

The Honourable Pandit lawaharlll lhIIru: I callilat say. I should; how-
ever. likt. tile matter tG be decided fairly early, though there is no extreme 
urgency about it. The point i8 that the t,une should be. fairly well known before 
it is imposed upon the people. Therefore the way we tr,v to proceed is ihis. 
Some of these tunes are played-not in the nOJ"mal sense <;>£ school-girt render-
ings at public. meeting\! and eonferences-but by regu:azexpert orchestras. 
bands. ete. When people get used to them, then will be the time to lulopt 
them finally Hnd give them the official impreu. 
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EVACUATION OFNoN·MUSLIMSFROII:, BA'NNV 

582. *Shri .raspat Roy Kapoor: Will the Honourable Minister of Relief and 
Rehabilitation be pleased to state: • 

(a) the number of Hindus and Sikhs who are awaiting evacuatiooa from 
Bannu; 

(b) how long it will take to evacuate them; and 

(c) what arrangement is being mudefor their eva.!'uation? 

Th.e Honourable Shri K. C. Neogy: (a) About eight thousand. 

(b) It is huped that the evacuation will be completed during the month 
of March. ]{'·18 , 

(e) EVacllatioll has to be carried out mainly by rail. Some trains have 
ah;eady come out but since the attack at Gujrat on one of these trains no 
further trains l,ave been laid on by Pakistfill Government for security reaso;.s. 
It is hoped that it will be possible to resume evacuation by rail in t.he npar 
future, _-\ few aeroplanes are also sent as and when possible. 

Diwan Cham an La.!l: :May I ask lily Honourable friend whether ade'luate 
arrangement, haw been made to provide the refugees in Bannu with food? 

The Honourable Shri K. C. :Heogy:-I have had complaints that there afe 
difficuit'es t,xperienced at Bannu about this matter arid we have asked OUf High' 
Commission,,',' to find out the position. 

REMOVAL OF PR.OPERTY FROM SAFE DEPOSIT VAULTS IN PAKISTAN 

583. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief and 
Rehabilitation be pleased to state: 

(a) the number of Indians who have been granted permits and have been 
able to remove their property from the safe deposit vaults in Pakistan since 
1st January. 1948; 

(b) in how many casf'S during the above period were claims put in by the 
Government of Pakistan 'lgainst the ~ for such I'll'mits; 

(c) how many such; eillims have been allowed; and 
(d) how many such tllaims have been rejected? 

The Honourable Shri K. C. :Heagy: (a). (b). (c) and (d). Conditions govern-
ing operation of safe deposit vaults by non-Muslims evacuees vary in the 
different PI'()\'lll('es constituting Pakistan. In East Bengal •. Sind and Baluchi.tan 
no ~  hnve 'been placed by Government on the operation of saie 
deposit vaults and hence no permits afe required, 

III West Punjab 670 safe deposit lockers have been operated undel' pflrmits 
issned sine!) the 1st ,January, 1948. All these ~  have been allowc'd 
exceptiug those of seven d'epositors against whom cfaims have been preferred, 
These clain1s Hre under examination of the Custodian of Evacuee Jlroperty. 

~  Punja]:,. The totRI number of claims preferred Rgainst holders of ~  

deposit laekers ;s not. known. ' 

Shri Khurshed Lal: Is it a fact. Sir. that not more than twenfy depositors 
are allowe.l tf) operate these safe deposit vaults daily? 

The 'HOnourable Shri X. O. :Heagy: ThRt was the original figure but it has 
since ~1  raif'ed to ahout forty and my information is that in addition to 
theHe forty, the CUf'todian gives certa;n spe('ial permits. so that the number of 
hekel's ~  call be operated per day is ahout fifty, 

Shri Jaspat Roy Kapoor: What is the total number of lockers belonging to 
non-Muslims in West Punjab? 

,The Hono¥rable Shri K.C. :Heagy: I have no informl!.tion. 
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Diwan Ohaman Lall: May I ask my 1~ friend whetber it is a fact that in tb,! I.ennit that is issuerr by the West l>ulljab Authol'.ities it is speci-ficalJ;y stated that securities and bonds will not be removable frofn ~ vaulu, : 
The Bonourable Shri It. C. Heogy: I do Hot kno\\' what exactly is entel.'ea in th" permits, but the information tllat I haye with me is this tha. the Cu:;tc)rlinll ~ imposed a police search on lhe contents of the ~ Rnd h:l$ orrkr.;.l the 111k"ilg out Clf seeurity bouds and other scripts. 
Diwan Chaman LaU: May I ask my Honourable friend whether this parti-"ular restriction i" not in contravention of the agreement arrived ai bet.wlle .. us and l'AkistUll:' 
The Rcnourable Shrt X. C. Heagy: Well, the agreement in specific . terms ditl 1I0t refer (0 any restrictions of this kind and. therefore, we Eave taken thi5 

~  lip wit}: the Government of Pak;stan and repeated telegrams ha·vl! been sent to th.:llI. "T e have also instructed our Deputy High CommissiOThw at Lahore (0 take Uj' the matter with the authorities there. 
Diwan Chaman LaIl: May I ask my Honourable friend whether he has found out any reason for the restrictions that are placed; hAS it anything to do with any aetioH taken in East Punjah? 
The Ronourl$ble ShriX. O. Heagy: I could not say that off hand, but gene-rarv sppaking: whenever we raise any issue of any restrictioll, the IIsual reply from the PnkistHIl authorities is that somewhat similar restridions have reen imposed in Enst Punjab. 
Shri ])eshbandhu Gupta: May I know the· number of lockeri used hy the 

~  either in East Punjah or Delhi? 

The HOnoUl.'ableShri )[. O. lfeagy: T am afraid I hue no inform(\tion. 
Shri Deshb&ndhu ttupta: Have any restrictions been placed hy Government in ~  of l,wkers which belong to the evacuees Rnd who have gonil away 

fl'0ln Delhi? 

The Ronourable Shri X.C. Neogy: We have placed 110 ~  

Shri Krishna Cha.n.c:ha Sharma: Ras the Govemment enquired if any ~t.ionR ha"" been pIRced hythe East. Punjab Government? 
The Honourt.bIe Shri X. C. Heogy: As far aB I 11m aWAre, no !uch resttic-tionR hHV., heen placed ~  the ERst PunjAb Government either 

RlilMOVAL OF DOMICILE RESTRICTioNS FROM REFuGEES IN INDIA 

584. "Shri Jaspat Roy Kapoor: Will the Honourable Minis*er of Relief and Rehabilitation be pleased to state: 
(a) whether it is a fact that Government have accepted the principle that refugees from Pakistan are to be treated as domiciled in the Province or Stat<l in which they propose to settle or seek employment. and that all domicile restrictions are to be removed in their case; and 
(b) if so, whether the Provincial Governmenti and t.he- ~ have also been requested to accept this principle and to act accordingly, and if so, what has heen the response from the different Provinces and ~  
The Ronourable Shri X. O. Heagy: (a) The Honourable Member is refelTed to the al1swer given by the Honourable the Prime Minister to starred question No. 723 by Dr. N. B. Rhsre on the 9th ..December. 1947 and also til clause !) of tho Draft Constitution of India. 
(b) The Honourable Member is referred to my answer to starred quest.ion No. 459 <b) by Mr. R. K. Sidhwa ('J1l the 25th February 1948. 
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PaOVUIOU.L RESTRICTION'S ON PRACTICE OJ' REFUGEE LAWYERS 

585t *Sl1ri J&lIp&t Roy Kapoor: Will the Honourable Minister of R.elief and 
Hehabilitation be pleased to state whether it is II fact ,hat Government haye 
requested the various High Courts in India to remove the Provineial restric-
tiOllS in the matter of enrolment and practice of refugee lawyers from Pakistan, 
and if so, what has been the response from the different High Courts 1 

The Honourable Shri K. C. :Heagy: The Ministry of Home Affairs have 
requested the l'J'ovincial Govenlments to move the l'roviucial High Courts iT, 
thi", matter. Deeisiolls of the Prov:ncial High CourtB are awaited, 

SUitPLUS STORES FOR REFUGEES TO START BUlilINliSS ETC. 

586. ·Shri Jaspat Roy Kapoor: (a) Will the Honourable :Minister of Relief 
• and Rehabilitation be pleased to state whether it is a met that Goverwnent 
have frozen and set aplnt out of surplus stores, any material to be made 
available to refugees for helping them to start business or establish industries; 

(b) whether Government propose to publish at an early date a pamphlet 
giving the details of such goods and the manner of obtaining them; and 

(c) whether any definite sc-heme has been drawn up i,l this connection, 
and if so, whether Government propose to lay a copy thereof on the table of 
the House and also publish it at an early date to enable ihe refugeeli to take 
full advantage of it? 

The Honourable Shri K. O. :Heagy: (a) Yes. 
(h) Yes. 
(c) The ~  has not yet been finalised. It will be announced in the 

PI'eRS an,1 ~ on the table of the House as SOOl;1 as ii is finalised. 

REVISION OF BOUNDARY BETWEEN E.AeT .AND WEST BENGAL 

587. ·Shri Arun Chandra Guha: (a) Will the Honourable the Prime Miuister 
be pleased to state whether Government of India have taken any steps to revise 
the boundary between West Bengal Rnd East' Bengal as demarcated b:v the 
Radcl'ffe Award? 

(b) Is it a fact th'at the question of the Chittagong' Hill Tract wall! considered 
to 'be outside the terms of reference to the Radcliffe Committee and that, ·there-
fore, the present decision regarding that Tract is ultra virlJl? 

, (0) If 80, what action ~  been taken to remedy the position? 

(d) Have the Government of India set up a Comm'Uee to find oui wa,. and 
means to revi8e the boundary 1 

:, (e) If !lO, what action has that Committee so far taken, ,particulariy "'ith 
regard to the revision of the question of the Ch:ttagong Hill Tract and of the 
district of Khulna? 

The Bonour&ble P&IIdit Jawaharlal ll'ehru: (a) No, Sir. 
(b). (e), (d) and (e). Government have examined the Boundary ~  

Award ~  Bengal but I do not think that it will be in the public interes' 
to dis!'h:>St' Rt thie stage either the nature of their discussions or the decisions 
thereon. 

Shri Anm Ch&lldt& Guba: Is it a fact. Sir. that the Chittagong Bill Tracts 
contajn three Tribal Chiefs who enjoy s?me of the rights of ruling Princes? 

The Honourable Pandit. Jawah&rlal :H&hru: ,So far as I know thev doenjo.v 
some ~  Tights, but not those of ruling Princes. . 
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PBOBLEM OF REFUGEES FROM EAST BENGAL INTO WEST BENGAL 

588. "Shri Arun Ohandra Guha: (a) Will the Honourable Miniffter of ~  

and Hehabilitation be pleased to state whether Government have received a re-
presentation •. from the President of the Bengal Provinc'al COIigress Committee 
regarrl ng the problem of refugees coming into We8t Bengal from Eaet BengaJ1 

(b) If so, what are the contents of that ·representation and what suggestions 
!Jave been made therein? 

(c) What action has been taken eo far on that representation? 

The Honourable Shri K. O. :NealY: (a) Yea. 

(b) lind (c). A copy of t) , letter is laid on the table of the House. 'the 
<entire question i6 under discussion with the Governm<mt of West Bengal who 
are taking the initial steps in the matter of relief to ,·C'fugees. I hope fo be in 
a ~  t) makf II detailed .tatement on the subjed befora t·he end of tbe 
Session • 

Copll of ~  No. nil dated the 19th D.cember. J 947, from Mr. Su,. .. dra Mohan Gha .. , Pr .. '. 
-d.nt, Bengal Provincial Oongr<88 Committee, JO, Suburban School Hoad, Calcutta, ~  to tAo R.n. 
aurabk ~  in "Mrg. of R.li.f 000 Rtlwbilitation, New Dtlhi. 

On several occasions we have tried to bring to the notiC!e of the Governmellt the prohlem 
of refugee. in 'Vest Bengal. So far, the Centrol Government do not .eern to have any idea of the 
gravity of 1;he situation there. Problem there is not of It few thollsand refugee. from Bihar and 
Punjab; the problem there is of several)akh. of Hindu. who have migrated f, em East Bengal 
There h ... not been any riot or violent outburst in East Bengal. Economic pressure and the ne ... 
800ial order consequent upon 8. Bomewhft.t aggressive 88sertion of Muslim supremacy in an avo· 
wadly MuaJim S1;ate have forced many Hindus to cross ~  frontier to West Bengal. The Urban 
middle olasa Hindu ouddenly finds himself bereft of all means of livelihood. So to keep his own 
physical existence, the middle clasa Hindu haa been and will be coming to West Beng .. l. 

Then the educational institutions of Pakistan do not suit the Hindu students of East Bengal 
Moreover, the lituation has become almost impoesible for the girls to continue their studieein 
E .... t Bengal. Perhaps you are aware. that area for are" compa.red, East Bengal h •• the largest 
number of educa.tional institutions in the whole of India. So the number of migrating Hindu 
students-boys and girl.s-mwot have been several thousands. It is a problem of gigantic magni. 
tude. 

I think by now about 8 lakhs of Hindu. have migrated to West Bengal from East Bengal 
In Caloutta alone the number of new entrant. is not I"". than 2lakh. 50 thousand •. Nava<lwip 
has got about & lakh. Similarly other towns, townships, induatrial areSR and country.ide have 
got llU'ge'influx. A fair portion of thio are urban people. 

I lelU'n so far the West Bengal Government have asked for only about 3 lakh. of rtlF<e •• 
from the Central Government for refugees in camps and for non·Bengalee students fTom Punjab 
'Phe more _ious side ofthe problem i .•. oUhis neaT about 8lakhs from East Bengel, haa not yet 
attracted sufficient notice. It has been reported that the Central Government i. noi willing to 
expand their scope of refugee succour beyond those from the West Paki.tan. A. far .. I have 
been able io gather from the responsible utterances of Ministers in the Assembly, I think thi.is 
not true; and I may say this should not be the attitude. Bengal problem should be faced even 
now. The number that has already come makes the problem too big for the Provincial Go"ern 
ment to tackle. More is sure to come in Ready stream. Moreover, the Government Ihould be 
ready for aJI eventualities. Any day, one crore twenty five lakhs Hindus may find their staT in 
East Bengal no longer possible. After what has happened in the Punjab, we cannot be too 
eomplacent. 

However leaving that contingency ,,!ride, rehahilitation of those who have alread7 oOll1e 
should be undertaken inu;nediately. Satellite towns 'and model villages should be set up with 
due industrial avenuea-so thai those men may find accommodation and vocation. At' Kan· 

~  there is a big pliot of land 3,500 acre-occupied by .the Defence Department but now 
requlSitioned by the Government of W_ Bengal; at Biratia way.ide f<4,tion abOut 12 milel 
off from Calcutta 1,400 sores ofland under the Government of India is lying vacant. Theae two 
plots can be suitable sites for settling about a lakh of urban people. Boing near Calcutta, the 
settlers on .hese plote would get sufficient m66n8 of livelihood. On .. liberal calclll"lion, this 
near abot 5,000 acres of land can accommodat 3,5000 urban famlltes; i. e ... bout 2 lakhs urban 
people oan be rehabilitated. Calcutta h .... been overcrowded to the extreme. Muuieipalarrange. 
menU never up to mark,have been unable to cope with the probl6m. Health of the city is sure 
to be undermined uul ..... cofii88liion is relieved at an e .... ly dats. Everyweek about 35,000 more 
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immigrants are entering the city-according to the report of the "Statesman" (December 14) 
So the taau of finding accommodation and voo&tion for this ovedlow peeple should be undertaken 
dimme:liately, For this, a.t least, 2 crores of rupees would be required; and this has to be un· 

~  by the Centr .. l Government. 

Then comes the question of several thousands of students who have migrated from E",.t 
Bengal. I agree with the Prime Minister-when he put these young students ~ the first charge 
.r the Gov&rnment. To set up schools, oolleges, technical inIItitutions and hostel: is a huge task-
wclich 0 lly the ~ ,nt,s.l ~ ~  can undJrtake adequately. Mo;.eover,ma.ny of these stu-
d6 ... 1.ta have ~  to West Bengal in a desperate state and have no personal means to meet their 
educationa.l expenses. Many of them have their fa.milies financialo/ ruined due to the changed 
political .. "d social situ&tion. They wotlld require help from the Government. I may mention 
thore are quite a good number of girl sbudents also. 

The cost of s.tting up of educational institutions, hostels and of personal help to the needy 
students cannot be met from the Provincia.l Exchequer. This would cost about 50 lakhs of rupee .. 
-which only the Centra.l Government can undertake. 

Bafore concluding, 1 may say-the refugee problem is politica.lIy a problem for the Central 
Governmont. Provincial revenues should not be cha.rged for this. Moreover, the centre has 
a moral responsibility towards the Hindusof East Bengal whose sufferings, sacrifiCes ~  service 
for t.he-sa.ke of country's freedom a.re unIque. 

So 1 hope you will please allot the required amount for rehabilitating the Hindus of East 
Bengal who have a\ready com. over to West Bongal. 

Thanking you. 
Your binoerely, 
Sd/-

Pre8ident, 
PrOVincial Congress Committel) 

RmsrORATIoN OF REFUGEES PROPERTIES IN PAKISTAN 

Mil. *Shri Ramnarayan Singh: Will the Honourable Minister of He;.ief 

and Hehabilitation be pleased to state: 
(a) whether statements of the sufferings ~  individual refugees 

commg from Pak stan and their claims to properties left behind by them in 
Pakistan, have been recorded and if SO, how; 
(b) whether any portion of the properties .xeierred to in part ,(a) above has 

nitherto been recovered, and if so, what portion; and 
(c) whether any agreement has been arrived at between the Governments of 

Pakistan find India with regard to the restoration of the properties left behind, 
in their respect: ve spheres, and if SO, whether. any action has been taken to give 
effect to that agreement? 

The Honourable Shri It. O. Neagy: (a) Yes. Facts Finding organizations 
have boea set up at Delhi, Bombay, Ajmer-;Merwara and various cenbres in 
East Punjab iOJ.· recording statements of refugees of sufferings unaergou6 by 
them in Western P&kistan. 
Claims to properties left behind in \Vestern Pakistan by nOll'Muslim refngees 

are being recorded by the Heg'strar of Claims in Delhi Province. Similar !llTange-
ments have bee;, made in East Punjab. In other Provinces and States d the -
IndianUnioll this work is being done by officers of the local administration. 
(b) Persou have been able to move. their property to certain extent from 

Lahore. Oovernment have no exact information about the ~  orproperty 
thus moved 110r about its value. 
(c) The mutter is still under negotiation between the two Dominions. 
Prof. N. G. Ranga: Are Government aware of thefact that if anyone wants 

to 'removOl ~ car from \Vest Punjab into"East Punjab,"he is expecterl to talie 
one eur . from ti1i. side and hani! it over to the West Punjab Government? 
The Honourable Shri K. O. NIhgy: I have heard such stories .. but] am not 

in a position definitely to say whether this is invariably followed as a practice; 
but :r am 8al isneci that thiR has harpened in individual cases. 
Prof. N. G. Ranga: \Vhat steps do Govetnment propoRe ·to take jf regular c. 

orders are phced before Govemment stating. that private (lars WlT.!!rt .. ~ ~ 
nllowed to he J'emoved from \Vest Punjab unles!> ears are taken in ~  plRce 
from Enllt Pm.jnb into West, Punjab? 
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TIle Konourable Shri Jt. O. N.OI1: When copies of such orders are !iupplied 
4<> me, \YC will consider what action should be taken. 

Shri Ramnaray&1l 8iDgh: How many claims by refugees have ~  registered 
'1-0 far:' • 

The Jlonourable Shri X. C. Neagy: A very large number. In fact, 1 gave 
the lJumheno·the ether day in reply to a question. So far as Delhi is concerned, 
";e Lave l'e('onled tLe claims of a very large proportion or-the l'e£ugees who are 
.here; as far Uti the other areas are concerned tpe work is proceeding. 

Pro1. N. G. Ranga: Are aIlY SMps being taken oy ~~  of om 
GO\'<lrIlllJent iu West l)unjab to ascertainwhet,her there are any boxes contain-
jng valuables ieft behind in West Punjab as per the information supplied to 
·them by the rejugees, and see whether these boxes are properly kept and lIafely 
:retumed t.) it_e peoplt? 

'l'he Honoul1>ble 8hri X. O. Neocy: I am sure whenever sUCh information is 
('01)\',,\'e<l to eur representatives in West Pakistan, ~ take whatever action ill 
possible t) snft'guard the ~  of ,our poople. • 

Diwan 0II&maII Lall: May I ask the Honourable Minister as to whether the 
cluilJl, tlHlt are registered in Delhi and East ljunjab would be centralised 8t 
·sorne tin." or ether? ' 

Th6 Honourable ShIf X. O. Neagy: '],hat is the intention. 
,;\R.l·,TTI'l:<r 0'1' D ,rf:<rJrro:<r ~ O.J1'HOO:)X ~  UYORTHODOX QUARTERS 

500. ·Shri T. A. Ram&!bgam Ohettiar (011 behnH of 8hri Mohan Lal 
Eaksen8l: ("I "',11 the Honourable Minister for Works. Mines and Power be 
~  to ,tllte whether it is a fact that the di,tinction between what were 

1 ~ 1  .,,,lI,'d "Orthodox", arid "Unorthodox" clerks' quarters has been 
1 ~  :' 

(") If ,0, hHH' :lny strue' um] ,1ltemtiollS been effeetpd to remove the disparity 
i)wt existed ill the nmenities prov'de.! in the two types of qUllrters! 

WI If the reply to part (b) above be in the negative, what safeguards have 
·heen pl'oviaed in the allotment rules to ensure thnt the better type of house& 
.i.e,. "Unorthooox" houses are allotted strktly according to seniorty? 
The Honourable Shrl N. V. Gadgll: (a) Yes. 

Ib) '\'0, 

;,c) The Allotment Rules prodde for the strict observance of ienioritv by 
..date of fll'rivn: or ~  to the ('lass of quarters to whlcfl the applicants 
,are entitled :md fOJ'.whieh they have expre!\sed preferent'e in their applications. 

Shri H. V. Xamath: Sir, do the terms orthodox and unorthodox refer to the 
·<lit·t 01' hnbits (.1' the rel!gious fuith and practice of the clerks concerned? 

The Honourable Shri N. V. Gadgil: In this particular context, to 
alt'ccrnnloclntiOil. 

Ehri H. V. Xamath: How ('un Accommodafon be described ILS "m-thodox" 
1t()J' • 'lIllorl ht){lnx": 

J!r. Speaker: Or(Jer, order. There ('an he no argument About it. 

~  OF ~ ~  HOUSES IN NEW DEL,". 

1;1\'. ~  T. A. Ramalingam Chettiar (on hahn If of F-hri .ohlln Lat 
'Saksena): (a) \\TI the HOllournble. Minist€r for Works. Mines And Power be 
'}>Ien,;"d to ~  whether Government propose to build more multi-storey"'! 
lhous,"s in ~  Delhi? ' 

(1)) If so. what ~ rlo 1 ~  .. nt propose to take to em ore accommodR-
·tion lor thO!<e living on the ground floor for sleeping in the open during the 
'!hot wf'nther? 
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The J!oDourable Shri H. V. CJ.I4&il: (a) Yes: 
_ (b) Tenants OIl the ground floor can sleep on the open  lawns in front .lurin!; 
the 'hot we'ather and in fact many do 80, even at present. It is nOl pussible 
for GovernmaDt to make special arrangements for those who Wish to sleep in 
.he open. , " '. 

Shri H. V, Kamath: Arising out of answer to part (0)" do Government aspire-
io emulate the sky-scrapers of New York? 

The Honourable Shri H. V. Gadgil: If this House dODates,crores or rupees-
ibat may be considered. 

APPLIOATIONS FOR CHANGE FROM ORTBOp0:X TO UNORTHODOX QuARTERS 

592. *Shri '1". A. ~  Ohettiar (on behalf of Shri Kahan Lat 
SakaeIla): (a) Will the Honourable Minister for Works, Mines and Power be 
pleased to state how many applications fOf change from what were ~  
lmowJl as "Orthodox': clerks' quarters to "Unorthodox" clerks' quarMrs were 
received by Government during the period from 1st August to 30th Novembar, 
1947? 

(h) How IIlany such applications were accepted and how many were rejected:' 

. (c) What was the basis -on which they :were ~  or rejected? 

'1"he Honourable Shri H. V. GadiU: (0) Twentyfive. 
(b) Challge. were allowed only in '8 cases and the others were rejected. 

, (c) Changes wel'e, allowea in cases where there was evidence to show that-
the applicants were accustomed to live in the 'unorthodox' type of houses for :. 
~  of years, or when there was constant illness in the family in a partic-ular 
laouse. . 

Prof. N .• G, KaIlga: May I know. Sir, for what purposes or reasons the-
houses are called as ,orthodox or unorthodox? 
'1"he Honourable Shri N. V. Gadgil: Just to suit the way of living of diffp.r .. 

ent. persons. 

Xl. K. K. Sidhva: Who has introduced this word? 

'!'he Honourable ShriN. V. Gadgll: Well; at the worSt, the English ~ 

is, responsible for that. 

INDIANS I'N AREAS OCCUPIED BY CaINESE COMMUNIST ~ 

593. ·Shrl v. a. Xesava Rao: (a) Will the Honourable the PrIme Miuister-
be ,pleased to state whether there are ~  Indian!> in the aroos recently occupieJ 
by the Chinese Communist forces? 

(b)' HavE' the Indian!' RufferI'd all)' losf! of life or property mdnj:( to the Ci\"ii' 
War in China? 

fc.) ~ finy TE'qllest been rE'ceived from the Ind;ans in Mnkden for ~  .. 

tiM? . 

'!'he Honourable PaIldit .TawaharIal Hehru: (a) The Government of Ind,;", 
have heen informed ~  their Embassy in Nanking that there-are-no: Injian,; 
in tlws.: arens. 

,(b) There hove been no reports of loss of life or property suffered by Indian.!' 
ItS 1\ resul;t :of the Civil War. 
(c) No. Sir. GOvernment's information is that there are no Indbns lI)o 

·)fur-den. 
'UN'.OCCUPIED ROOMS IN WESTERN HOUSE ALLOTTED TO A. I. R. EMPLOYEES 

lIN. *Sbri V, o. KeIava ltaO: wm the Honourahle Minister for' Works.. I 

~ and Power he pleased ~ state. ~  it is s' fact tlrat rooms allotteo. h· 
tt." ('Dlp)oyet's of the All IndIa RadIO In theWeatem ~ lIaTe been ~ 
,m-oeeup"ieo fOJ" tbe laat one ~  



The Honourable Shri lII'. V. Gadgil: The question should have ueeu ~  

to my Honourable colleague ·in the Ministry of information aild • .Brouadcastillg. 

INSTAI..LATION OF l'RE-FABIUCATED ~ IN NEW DELHI AJ\D ~  

595. ·Shri V. O. ][esava lbo: (a) Will the Houourable Minister for \Vorks, 
Jrtineii and Power be pleased to state whether Government propose to ill'I,Ll 
lIre-fabricated houses in New ~  and Delhi? 

{I» Has the said question been examined in all its details b.vGovernment 
and if uot, do C;overl!ment propose to give an early consideratioil to it? 
The Honourable Shri lII'. V. G&!lgil: '(a) The ~ is still unuer <.:O>l-

~  ." 

(b) .Preliminary eLquiriesshow that the cost of ~  huu"e,' is 
mu(;h higher than that of ourordinar.v comparable buildings. They also ~ 

a laq:et pr0portion of steel and wood. 

The questi{.n will be pursued further. 

NATIONAI.S IN KASHlIUR OF CoUNTRIES OTHEl< THAN 'PAl: ~1 ~  

596. *Shri V. O. Xesava Rao: (a) Will the Honourable the Primo ;\lilli.;'t'( 
be pi eased to state whet.her nationals of any country other than those ~  P"ki"t;':d 
ure "mong the Kashmir raiders? 
(b) ~  nO, has the attention of the respective Governments beelldn,wlI to tili, 

fact.;' 

The HODourable ~ lawaharlal Nehru: (a) Merribers· of certain tribe .. 
belonging to the Afghau side of the border have been' identifi,'d among ~ 

~  

(b) The If,atter was brought to the notie" of the Afghan Coverllluellt ,,;,i 
tht'} prom:sed to take deterrent action. 

Prof. N. G. Raqa: Is it a fact. Sir. that some Amer:can ,md British (';ti;"i"-
have join;',f fore"" with these raiders? 

The HGBOurable P.aadit lawaharlal lII'ehru: One American, Mr. HHi!jl,t ][ 
peliev·} was ~ "ame. did eertainly take an active part, but then II" \i',j.' 
rt'calle([ bv- the American Government. I IIDl not personally aware uf "'1\' 
other ~ 1  or Brit:sh people who are taking pan.' , 

Prof. N. G.RaDga: Have not Government seen press 1'ep01'1;s ,to :he cffect 
that some Br,ti"h citizen anyhow h!is been taking part us a sort of 'mystery 
l.l:ian'{ 

. The BODOUiable Pandit lawaharlal Nehru: Perhaps my Honourable friend 
i .. referring to II certain person who is called mystery} man. So far as I .k'iow 
th ... t myslery mall was more 01' less a i'Illior Muslim officer in the Deft-net> 
Departmell t her .. far some time till the partition. 

Kaalana Basrat Kohani: lR the Government aware that some of the so; 
"alled l'a 'ders l""long to Chinese 'furkestan or Sinkiang, and whether sonic of 
the WHr Illllter!als are supplied to them by somt' other foreign power? 

The Honourable Paadlt lawaharlal lII'ebr.u: No, Sir; t,he Govemment is not 
OWlIl'e of ~  fact, it is positively unaware of it. 

JrauJana Basrat Kohaui: May I know t{) what conntrY Sardar Iur,,;,ilfl 
hf!l(,ngs? He ~ not an Afghan nor is he a Pakistani. I understand he k I; .Jl';10 
to Sillkiang 01' Ch'nese Turkestan. 

'1'he BOD01ll'able Paadit ~  B'ehna: 1 must .. "rif"sR nl': illllomn('e. 
.. hollt 8 .. rd .. r Il"'nh;m's ancestrv and what he had do;p ~  Thad nr"'''r 
beHrd Df this 1't-lltleman thre!: or fOllr months previollslv "no T do !In' el",llk 
JlloM other ~ had benrd of bim either. BW I had a vaglle imp.'."o. Ih"t" 



ht Ji,1 belong to some territory round about the frontier in Kashmir. This 
J;; the first time I have heard of any suggest:on that he comes from outside 
lndia .. 

XauIana Har.rat Kohani.: Is it nat a fact, Sir, that Ibrahim is called Mir?a 
Ihrahim and '!te ~ a Mongol and not on Afghan or anybody else? 

The Honourable Pandit Jawaharlal Jl'ehru: I have not heard anything of this. 

Shri H, V. KamaU1: Is the Honourable the Prime Minister in ~  tl> 
llS5l11'C liS that thestot"tlment made by th:s American adventurer Haight, who 
i" ,dl .. g .. d to have risen to the rank of a Brigadier-General in the sO-Called Azad 
Kashmir GO"l'l'llment, to the effect that tribesmen are being equipped with 
lius,i,lll ritles, iH a pure fabrication? 

The Honourable Pandlt Jawaharl&l Jl'ebru: Anv statement made hy 
Brig-atlier-whatever his official designation is-Haight ought t-o be examined 
dObeh' ~  he makes aJ: manner of statements. But in regard to the 

~  of a certain person having a rifle or not, obviously I cannot soy wbat 
1yp" of rifle a I,erson has been using somewhere. But there is absolutV.y no 
!!rolllld for ullyone to imagine that any kind of help or aid from the Soviet ~  

<If th," hord.-r has come or can have come, So far 08 the Government of India 
"'.re concerned, we sre not worried .about that in the least. J n the ('.:Iurse of 
the \rlll', rill,s have exchanged bands; there are plenty of ~ about, of nil 
makes; it ~ quite posRihl .. that. ~  type of rifles may have heen found there. 
Bnt we have not captured any such rifle nor have we seen them. 

Shri V. C. Xesan. 11.&0: Is it a fact that Russian and German ammunitit)l> 
''WaR uHed b:-these ra'ders? 

The Honourable P&Bdit Jawalullta1 Jl'ehru: I do not know anything .. bout 
,-th"se questions; I do not know how to answer them. 
lIlr. Speaker: They need not be answered. We sha.ll proceed to tbe :Iext 

.question. 

SHORT l-jOTICE QUESTION AND ANSWER 

~  
NEW SYSl'ElIl OF JUTE LICENSING 

~  Khurshed Lal: (8) Will the HOnGurable Minister 
~  to> .stale whether it is a fact that 8 new system of 

;been H(lopied ill 19481 

of Commer ... e hI" 
jute lieensing hilS 

(1,) If so, 'I'hat is the nature of the scheme? 

~  What nr" the special reasons for adopting this scheme? 

(el) \\,hy i-; it necessary to continue the quotn system for jute goOOs? 

(e) ~ the attentioh of Government been drawn t-o the agitation a:;aimt 
1),:8 svsteu and the continuance of the quota arrangements? ' 

The Honourable lIlr. C. H. Bhabha: (a) Yes, Sir. 

(h) QUOt-,. of mw jute ~  jute goods are allotted by Government for ""'port 
'ito nU'iou, destinations, ~  quotas are announced' to the trade through a 
11 ~  issne<l hy the Deputy Chief Contro:ler of Exports, CalC1ttta. and "ppli-

~ l1I'" invited hy that officer by a pArticular date from intend'ng exporters 
'wii h definit" r·nelenceof ha'ving concluded contracts with oversens buvf'rc .• 
''j'hel'e is flo restJ.'ict.ion in regard toO the eligibility of an applicant and thus any 
.trader who hus (:ootracted with .. an overseas buyer for sale of jute or jute 0 ~ 

iA el gihlt' to ilVPly. Provision"l quota slips are then issued to the!le ~  

'on n ~  pro-rata bRsis, Thequota-holderR Rre then required'.to T)rodllf''' 
before tn!' nepnt,v Chief Contro:ler of Exports, Calcutta, within 15 days I)f 
th .. ~  of t.he quota ev:a<'nc.-of the foreign importers haying opened Lrtt<'rq 
C)f Credit in their favour. The quotifs are not eGtlfirtnE'd unless tll!S ~ ~  
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iii produced. The Deputy Chief Controller of Experts, Calcutta, has also Leeu 
llllOtructed 4lu ~  that the Letters of Credit ure (I) from the ~  ~ 

who placed the orders origillally and (ii) ill th"ir own names. Th.s should ensure 
that ~  are bona fide applicauts and do not sell their ~  ~  

ot.h2r partie ... 

(c) The licensing procedure which was foJow"d in 1947 was based on the' 
tl.itablished shipp.:.rs· prinCIple. According to this principle,. 00 per cent. d th" 
quotas we,'e l'eserved for established shippers and allotments were made un 
the bas.s of the percentage share of their exports in the year sdected by thew. 
They were givell the option of ilelecting any !:la"ic year in the 10 years end lIg 
th" 25th June, 1946 in the case 'of raw jute and the 31st December. 1946 in the 
case ~  jate goods, The balance viz., ten pel' cent, of the quota, \I'as reserved 
fo,' new ~ for which app:ications we're invited by the Chief Controller of 
Exports. New Delhi. 

Th:s system came :n for much adverse criticism as introducing an entirely 
llew feature into the jute trade which had not existed even in the war ) ear .. 
and as favouring mostly non-Indian firms, since Indian firms in large ~ 

had actually started doing substantial business only in 1946 and in the begiu< 
ning of 1947. 

As re;l'Hl'cls the new comers scheme, since allotments were made 011 the basis 
of the order,; produced by them in their appLcations to the Chief Ccntr'Jlbr 
of Exports and not on their abi:ity to do business, a ~  large numbLr of 
undesirable persons got licences., which they openly advertised for sale. 

When the question of a loting quotas for the half year 26th Decelllber, H,r;-
to 25th June. Hl48 came up for consideration. it was decided. after very care-
ful consideratio:l and after discussing the matter with the var:ous intereriL; 
concerned. to abandon the established shippers scheme and to revert to til" 
pro·rata scheme as explained in reply to (b) above, 

(d) It is lIecessary to continue the quota system for jute ~ for t.lle 
following reusons: 

(i) The quantum of goods availab:e for export is far fr= sufficient to mOe" 
the world demand: 

(ii) we have to maintain directional trade to the hard currency areas; 

(iii) jute goods are to be prevented from going to South Africa; and 

(lV) large quantities are necessary to be earmarked for export to l'ariGu, 
countries, e.g., Argentine in return for foodstuffs. 

(e) Yes, Sir. 

Sbn lClurBhed Lal: Sir. is it a fact that in the half year befor8 the ':8ta,,-
fishment of the established shippers system the share of the Illdian and the 
foreigner was 50/50 ill the jute trade and thereafter in the hal£ year after its 
introduction. the Inditlll share went dowll to 30 per cent. aud the for'iiglle,.'" 
share rose to 70 per cent.? 

The Honourable Mr. O. K. Bhabha: Dr finite statistics are Il<lt 'avai1aL!"" 
hut from the iofol'l1lRtion thAt was suppI'ed by the West Bellgal ~ .• 
the stat-ement maue by the Honourable Membep is correct. •  , 

Shri Khurshed Lal: Is it a fact that the West Beugal Goyernment prothtPd 
ng-ainst the introduction of this established shippers ,yst'em? 
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The Honourable JIr. O. ll. Bhabha! That is so. It was after receipt of 
all ~ that the whole scheme was reconsidered and a new one was 

~  

Shri. J[h1U'l!hed Lal: Has the attention of the Government been ck-awn to an 
;mtici;l ilppNl:ring in yesterday's Statesman. in which it is alleged that the 
,represelltatn·es of a foreign power. have made :ePresentations . against. tbis 
Syst'lroJ m,d thtn this system IS deSigned to deprIve Calcutta of Its ~  

.,t·llt!e? . 

'!'he Honourable JIr.O. ll. Bhabha: Our attention has been drawn +.0 t\?t 
··8r(l':", but th. representati(tl was only made by some Associati.on from. abroad • 
• mel th'lt ~  was officially communicated. All .the ~ ~  tbat 

• ~ ne<'d:-·I by the foreign authority, or rather the foreIgn A!!socmtlOn, W!lS 

~  tn tl'E:m. " 

Shri Deshbandhu Gupta: Is it a fact that much of the trade hag already 
he',n divprte(1 from Calcutta to Bombay as a result of tbis new policy? 

Thp. Honourable Mr. C. H. Bhabha: That is not so. 

Shri Desbbandhu Gupta: What is the percentage of trade licences g:wn 
to Bomhay dL1ring the last six months as compared to the previous si." mO'lthsq 

The ~  Mr. C. H. Bhabha: Our attention has been drawn to <:()me 
c,,('J, ,degar'nns tJlllt have Rppeared in the l)ress from time to time, but th" 
"t;1t;..;j if'" ""fof,> 118· pra.ve thRt these allegations are absolutely Imtnle. In 

~ 1  (·n""". the l'E-rcentage of licences which was giyen to Jlon·Calcutb 
frms inclll:finQ" Madras was fj per cent. and for the informat.ion of the Hoonur· 
nb!w ~ J ma\'"'state thRt there are ~  firms not in Ca'cutta wh", ~  

,·1,,·\ (.Irssi!;,'.J flS ~~  shipp"rs Rnd who were in the jute trade e,·en 
~  ttd' ~ n ~~  'YfH::; introdnced. 

r·;ri T. T. r.:rishnamachari: :'ITny I ""k tlw HO)lournb]" :lfinister it tIle Gov-
CW'''·llpni fld, nn its own or whetl;er it has (;ot Dnv Adviser or anv Advisor" 
P""nl ~  the trade to advise it in this ~  .  -

The Honourable Mr. C. H. Bhabha: Go,ernment ha,e got fln Adviser called 
.Tn'" ~  "I;" ~ very often ~  on several matters of this tYPf? In 
,,,l[]'tir.,,. t,·,,(I·, Associations are RIso usually conslllteil. 

f.!lri T. T. Krishnalllacharl: nas this Jute Adviser been consulted in regard 
tr, tlp varion·, (·hnnges that haH' ht'"en made in regard to this particular mntter? 

TIle Hcnoll.'1Ib!e Mr. C. H. Bhabha: A discllss;on was held with him. 

rhri T.  T. ~  May I asl, tlw Honourable Minister if he hw1 
not('(1 the wnrrlillg of the communicRtion that appeared in t.he ~  
rf'fc·rre:] b Iw my Honourable friend Mr. Khurshed Lal, am:! are the Govern· 
J' 'eel: roing 1 n [l Low such '" thrE'R:t to go unchallenged? 

T':ie RouC'llrab!e Mr. C. H. Bhabha: Well. for clndication purposes, Gov-
,'l'i1l1lPnt nr(' ~  issuing II. Communique to exp:ain the whole situation. 

Ph!'! T. T. Krishnamacharl: Has the Government of India noted the contents 
of thi" T'l1rticnlnr nm<'le? 

Th'e Honourable Mr. C. H. Bhabha: ~  we have Ilot.ed it. 

Shri Deshbandhu Gupta: In view of the fact men who are neither ~
1;<1],>,1 shippeN pur th0"e 'n the trade have been given a concession, which hA'! 
, he;n ab\1ged by thE.IT!, do Go-vernment propose to give up the practice or reserv. 
ing thnt 10 per rf'nt. for them? 



SHORT NOTICE QUESTION AND ANSWER 

7he JIoDeurable Mr. O. B. Bhabha: There is no reservation, as I explained 
under the new system. All persons connected with the jute ~  or other 
trades with foreign countries are allowed to put in their applications and-sub-
atantill.t., those applications with firm orders. After receipt of that,. a son; 
of an interim quota is granted, which they have further to suhstantiateby a 
Letter of Credit. 

Shri Khurshed La1: Is there any truth in the allegation that in case of 
~  a.pplications invited for January and February, the quota was actually 

giYen for the period from January to June, 1948 for Australia and America? 

The Honourahle Mr. O. R. Bbabha: That is so, Sir. On representations 
from foreign countries and because of the necessity of our securing furth.er 
exchanges from these countries additional quotas were given for these two 
desr-inations. . 

Shr' Khurshed Lal.: Do Government propose to alloW" quota firms which did 
not apply fOl' January quota in the belief that this could apply for March aDd 
clune quota'? 

fie Honourable Mr. O. B. Bhabba: Well, further applications will he 
inyited Rni! Government will sympathetically consider such appYications. 

Shri Deshbandhu Gupta: Is there a·ny truth in the allegation that people 
,,:ho haye been gl'ant.eJ quotas and who are actually in the trade aTe mostly 
relfifetl to £ome of the officials of the ~  Sir? 

The Honourable Mr. C. H. Bhabha: That is not true, ·'Sir, 

Shri Khurshed Lal: \VilI Government see that when they appoint 11 Jute 
Ac',visel', he is (1ne '\'\'ho is not actively concerned with the jute trade? 

The Honourable Mr. C. H, :Bhabha: The yery nature of the Adviser's duties 
~  it ueees;;nJ'v that he must be well connected with the trade and have 
f.ulnd kIHmJedgl' ;f th!! same. 

Shri Khurshed La!: May I ask ,,-hether Government will bear all these con-
F'dprations ,,·hlll they select an Adviser and then appoint, 

Shri T. T. Krishnamacha.ri: Do Government propose to permit diplomati6 
(,llfAUnel., to interfere ,,-iih the norma: methodf of trade in this country which 
(jol·ernmellt controls? 

The Honourable Mr. C, H. Bhabha: There is no such thing as diplomatic 
ipterference, 8ir. But if certain statements or representations are brought 
before Go,·ernment, Goyernment do consider and suitab:y ex-plain the situation 
'U) these rlipJomatic channels. 



THE GENERAL BUDGET-GENERAL ~ 

FmST STAGE 

liIr. Speaker: Before the general discussion Gf the General Budget com--
menees, I haye to announce to the House that under rule 46, I fix tha ~ 

ijlDit for speeches All 15 .ullnutes for each Honourable Member excepting tilt}-
Honourable the:E--mance Minister for whom 45 minutes or more will be ,llloweu, 
if neces$llr,y. - -.  -

May I aJIIO invite the attention of the .HoDOurable Members to the fact 1 hltt 
I have received fl long list of people who wish to SE6aK: and though the time-
limit is fixed by me as 15 minutes, if it is desired by the House that a larger-
m.:mbOl· of Honourable Members should be allowed to participate in the debate. 

• eaeh Honourable Member wishing to speak, wiH strictly confine hiIJOlself tfl> 
relevant remark..; lind will avoid repetitions lind try to close his remarh withillil 
10 minutes. 

I want t,) make one other position clear. I .understand that there is :. 
general agrep.Jne!lt, in the House as -regards the time to be allotted for ~

Demands for Grants and the Cut Motions. The time-table p;aced in my hands 
is as follows: 

Industry and Supply 

Labour 

Friday, the 6th March, 1948 

Monday, the 8th March, 1948 

External Affairs ond Con.mc;I:.wealth Relations • 
Cabinet (Planning) 

Home 
States. .  .  .  . 
Information and BI ~  . 

""ol'ks. Mines and Power. 
Educaiion 

Health. . 
Communications 

Defence 
Transport 

Commerce •  • 
Relief and Rebabilita\ion 

¥ood and Agriculture 
Finance 

Wednesday, the 10th March, 1948 

Thur6day, the 11th March, 1948 

Friday, the 12th Man'h, 1948 

Sa/urday, the 13th March, 1948 

Monday,lhe 16th March, 1948 

Tue&dat!, the 16th ¥arch 1948 

2t Hours. 

II HoUl'S. 

2, HQ,Urs. 
It Heu," 

If Hours. 
Ii Hours_ 
I! HourE. 

2i HoUl'S. 
11 Hours. 

Ii Hours. 
2i Hours_ 

2! Hours. 
Ii Hours. 

2i Hours, 
Ii HoUl'S. 

Kr. Speaker: 1 will arrange to see that copies of what I hllVe read will ~ 
distribvted to the ~  Members for their convenience. 

Shri Deshbandhu Gupta (Delhi: General): On a point oof information Sir. 
There is 1:'.0 mention about Home as Home. You have mentioned Information 
and States. -

Kr. Speaker: The Honourable Member did not catch it. 

(1526) 



Shri IL ADanthaa&yanam ;&YYang&l ~  .. <lras: ~  r>lr: ~  ~  
the ~ full year budget of the HOllourable the }< illuuce Milli .. ttlc lias L"tlll r,,-
ceiyed ill this couutry \\itUlilixed ftle1!llgs: The rich -alld th" iudustrialistli whom_ 
the Honourable the l!'inance Minister wanted to ellcourage to increalie productiou, 
in this cuuntry-which of late has gon" down-have not beeu fulkr" 
satisfied with the Honuurable ~  because they expected thll\. 
the business profits tax wowd be entirely abolished. Conctlssions huv.j, 
beeu given to the industrialists which amounted. to uearly 2._""l'or". 
out of which Oll" crortl \\i.l com" back by way ofadditionul in:::lIne, 
tax. There is ill the budget il deficit of 9 crores which is SOUliihL 
to be made up by indirect taxation. By such indirect taxtls the lOWtlJ:_ 
middle-class men and the poor will be affected badly. The articles of conbuml'-
tion which some years ago might have been luxury articles, haHJ all beeu taxed, 
thou8b they have now become uecessal"ie. to ,htl middle-class men. Tea aud. 
Coffee artl Utlillg fredy takeu even by thtl poor'section ill that part of the countr"-
wherefrom 1 come. On account of prohibition they have -taktln to the sober 
litimulus in the form of tea. aud coffetl and they hllve giveu up. the 6trong stimu-
lus by way of liquor. As 1 would presently show, thertl is 1l0t much justilicatioil_ 
tD impose this killd of iudirect taxation alld to come forward with a huge para, 
graph ou the advisability of imposing such taxation and following the model :.or. 
indirect taxation adopted ill the U .1\.., where under ctlrtl\in una,-oidable· drcum-
stant:es they huv" preferred indirect taxatioll to direct tuxution. After all. Wd 
are getting only 9 crores by this kind "f taxation. The estin,ate of losses for 
the year or thtl real detkit hilS been wllctlaled. llls;ead of :!7 ,'rares sho-...,-u. 
there is really a deficit of 27 plus 10 plus 14. Ten crores have been n,;:de up ~ 

utilising the udvallces that haye been made by income-tax aSStlss"S in adn.nce oC 
their assessment and which are till HOW kept in a suspense aCcoullt. Fourteen 
crores of rupees which normally, for defence purposes. must be taken from. 
revenue, though they may rela;e to capital works. have been [lut under capital 
expc'Hditurtl_ Therefore if both these items are to be met bv Revenue, i.e. if 
the>c arc; legitimately put under Revenue expenditure. we would have a i!eficio. 
of '47 plus 10 plus 14 crores or 51 crores. War conditions have not :,et 
tiisftPlleared we need not therefore be worried about a deficit in our budget. 

The system of preparing the budget for a single year is ~  ground in the 
\lorid; they are budgetting for cycles of years. In a particular year there might 
be a slump and in another year there may be a boom; there might be inflatioil 
Oll one side and depression on the other. Therefore a particlllar year ought 
Lot to be taken as the test; nor should Government get absolutely panicky 
merely because there is depression or there is a chance of a deficit or depression. 
Whenever there is depression it. is advisable to make up the delicit by borrow-
ings and to tax when there is inflation. and then keep the surplu,es and mak" 
good the losses in the other period. I would urge"":and I expected that tht) 
Honourable Minister would plan for a five-year programme ten years would he 
too long in the world as we are situated at present-and then thillk of budgetting 
for this year in a cycle of five years. A five-year programmc is also. in the 
context of the world as we are now in, very necessar'y for another reason. The 
clouds of war nre thickening all round: there are groups being formed in the 
~  and it is not easv to sav whether anv countrv that wants to remain 
neutral clln' do SO at all.' It ~  not seem ~ be possible, as we have seen in 
the U.N.O. We eJrPeeted great thil1S(s from the UNO 311<1 n ~ ~ 

Approach to the problems of anv countrv like our own. OUT matter was re-
ferrpd to the UNU. but unless ~ can ~ 1  into the pockets of this countT:" 
or that we do not seem to have a place there. Still T have not lost faith in 
the tTNO: I still have faith in them ani! I hope .thev will i!P('ide pro-perly with,· 
ont allowing thesE' variolls consineratiops. ~ to whether there is to hI' n third 
worli! wnr Rnd where Ini!ia will stnnu.-that ~  not to be :l ('onsii!e!·ntio'; 
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,'I\'ith the UNO in decidmg phese matter§,. H they side-track the issue and allow 
t11ese COllSldemtlOns to come in, 1 Ulll sure Imua knows ,what to do then. It 
is too' premature to decide what [,ction we should take, Now judging from the 
e.rcumstanees of the world bve years will be too long a per.od IO! any third 
·world war to come. 1 am not anxious that this war sl1oul<1 come but we must 
.be realists. What steps should we take? 1 entirely agree with the Honourable 
the Finance Minister when he says that we must step up production, not because 
'we should have some more consumer goods now but for the larger purpose that 
-we should be able to defend our country thoroughly and stand on our own legs. 
,In the last world war Belgium and Holland were not able to keep their neutra-
Jity and when they were not able to stand by them.elves they were oven-un by 
,Germany in ,a short time, Unless wemake ourselves thoroughly strong we 
• may llOt be ahle to influence world opinion to prevent war or at -any rate to re-
main neutral. Therefore our Dofence industries must take the first priority. 
The Honourable the FiBance Minister did not diagnose the disease property; he 
·thought that industrialists had nbt been able to make the largest, contribution 
or to step up production merely because they have been taxed. But the bus;-
,ness profits tax was not imposed last Fcar and it has not been eollected, So 
,it is not on that account that industrialists did not step up production or delayed 
. production. The main reason is that it is all the fault of tbiR Govemment. 
Eyen to this day Government haw' not come for,,'ard ,yith a pJan. Agaili and 
again we talk of nationalisation. ~ I mn for nationalisfltion of pertain 
indnstri(". TInt how can llny industrialist decirle as to what industries be 
nationalised ~  It: mav he our object but we pan 01llvnationn1ise 
having regnrrl to our means and only pertain things. I expeded that nfter the 
Industrial Conference that took place two monthR "go (t,wernmf'nt wOllIe1 ~ 

for"IYm'a wifh a definit,f' announcement of policy that theBe are the indushies 
which they are to take oyer immeiliatel.,' nn(1 that 1hf'refnrf' they exped 110 
!,rivlltr> inclnstrialists to come for"l"al'd: thp 1"e,1 ~ fif'l(1 for pri'·Hte ~ •. 01· 
this fiel(l is reserrerl fr)]' ioint participation by ~0 11  11 ~ the indll.tr:"lists. 
If n·(> 1,Rw snrh " rlemarcatirm I am f;11l"P in"lllstrialist" wOllld hHP at 
'JenRt some pellce of mind for five yenrs nn,1 embArk 11non inc1u"t1'v. 
H ;. not the 1;1lsiness profit. tAX h11t til" ~  nt nnlirv that, "to,.,(1 in th" way. 
The other point is in respect of my Honourable friend Dr. lIfatthai; he bas 

not heen as alert in his department ns 1 expeded him to be. Unfortunately' 
during the war the ,,·agons moved very rapidly; on the B.B. and C.l. the wagon 
miles were 77 per day, and today it is only 33 miles per day, \"'hat is that 
due to? After all there can he onlY len bottleneck.. It is exactly this that 
stands in the "'fLy in arldition to ~ otber,-the ,,·ant· of policy, The next is 
the want of communications or at any rate quick transport, EYidentiy '\"e are 
more afraid of the European than of the dark man. The establishment now 
must be made to feel that we have got rid of the European who was having a 
,stranglehold on this eonntry. Thf'y must Ieel that it is their country 'also. 

Thirdlv take ~  of the industries. There are illdustries to which relief 
should ~  ·We want textiles to improve, iron lmd skel to put forth greater 

produption as also cement. apart from the armament industry 
n )<00:< which is the ('on cern of the State. ]n the textile indnstry you 
may 'nl!ain and again pamper, the industrialist but he will have his own way. He 
TlJ'odnces the finest vni'ietv of cloth which the ordinary man <'annot use, and this 
· fine yariety of cloth goe8 into the black market ~ ~ exporled. ' They can 
eAsily turn to other varieties of ('loth: :mrl althongh this country is the largest 
producer of cotton, next to the U.S.A., we are naked or at least not properly 
('10ther1. Therefore il1 the motter o,f stepping up produetion it is not the busi-
· ness profits tax which FitS over the industrialist but, otherthin!ls. He wants 
• to make hngf' profits Rnd fvat is why he rloeR not turn his mnchinf' to the p;o-
.. nlldion of·orilinary ('onsumer ~~  Hf' mllst 11Rye a plan and go forward WIth 
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~ 110W Ht least, Evell 11~  it ~ 110t too iate. lIel'tam llldliStries like arllJlI 
.alla ~  aeroplalles, ~ 1  IlIltl ',illotor ~ alla lorne::; are lleces-
·bary lor 1 ~ m the case of war LOr detence purposes, lliid 'they h4ve to 
·.be taJi:ell over by the !StaLe. it is llliPOSSlO1e to expect that private industry 
W1J1 address.·itselI to it. ~  e know the case of We .I:1.mdusthall Motors started 
.by a very big company with Olie of the biggest. or richest mell in tht'S country • 
.but what is Its POSiLlOll today;' .it mer"IY assembles Morris parts that are 
brought in here and ior a car which .vou can get for ;Rs. 8,UOU you have to pay 
Rs. 12,000. Their shares are sehiug at 11 dIscount. Therefore I am not 00-
cusing any industria [,st. Uur country ought llot to be compared with other 
couutl'ies of the worL! where privute mdustrlahsts have made a great headway 
~  indlilstries; in our country there is not a surplus of private emerprise. We 
.)wve 1I0t allY key industries; and having regard to the enormous outlay 'of 
capit,,1 invoh'ed, it is useless to expeet private capitalists to come forward, jf 
Iyithine it period of five ,Year,> we have to make ourselves sufficiently strong. 
And with respect to other consumer good., they have to f>e helped. Sir, I sug-
fest that the reduction of the business profits tax will help not cuIy the pro· 
ducers of necessaries of life like iron (lnd .'teel, cement and doth, but it ",iii 
f'lso help the producers of luxury gouds like cosmetics and hair o'ls and toilet 
.l!oods. 1 suggest tllat there Hre many o(l'er waJ o. If the Finance Minister had be-
ftowed sonlt' consideration he would find that there i:s an inceassant demand for 
l'emoying the import duty on "apit,al goods for the purpose of VAl,'OllS indutltries. 
TiJl now I do nci know whv it has fallen on deaf ears. The Honourable the Finance 
:'Ifin'ster hat' not been ah'le to reduce that dut, or remove it. Instead of re-
'11oying the husiness profits tax he should ~  it and then gin' help to those 
;n(ll1stries ~  flceonling to the plan] have thought of should be given ('er-
, nin niorities. In t·I'e interest of 1.he c()1mtr, and to make it "hsolntelv self· 

1 ~  in n ner'oc1 of nY(' :e"I'S the" shouid he ]'elpecl ~  WHy 0f snbsidies 
ecc" hlJ)ec1 ".-iti, ('Hpita1 goods witho'.lt the import ~  

11lcse ~  the ''''':'·s in \\·hi',], ~  cnn be helped. So ial' as the midclle-
e'ns" m:111 i;: cOllcernerl, I feel that we could have refrainecl from imposing this 

rt \1 ~  

I \I·ill sbow in the short time allowed to me how we could hflve made this 
money. I entirely flgree with the Honourable the Finance :Millister that our 
Dnancil1j position is sound. Hut it reminds me of the saying that there is 
~  in the £wcatmeat shop but there is Saturn in the mouth of the 
I'on.in.la,,·. The son·in-Iaw is not able to eat in the sweatmeat shop becaus" 
SRtlll'n is sittina there. \Ye .have so many erores of sterling rupees due to us. 
Altogether ~ pre 2,000 ~  and ~  of the debt ,>ve owe. n,. 800 C)'ores 
me COyeref1. The:,-are aU productive (lebts. A small balance d unproductive 
debt is more than covered by the ~  we have and with the able FJ11ance 
~  tbat we ha'i'e got. ~  can never be tmsollnd in this country. There-
iore he has heen somewbat (l little panicky. Hp wnnf.ed to tax coffee and 
~  Rnd small things. He said that for htlrning and keeping oneself wlIrm he 
(,A1wht hold of " few hairs from here anrl t.here and then he tried to burn it. But 
""on" can not 'Vfirm "onrself like that. You must have coal. You cannot clip 
:of'f hnin here and tbere aJ1'd wann >,ourself. He promised. to reter the questio" 
'Rbout, the poor man to fl Select ~  \Ve are all interested in ~  
·th8t our 1 ~ are sound. We onght not t.o have a deficit. Even if there 
10 a deticlt'We Rho"ld not worry. ~ need no·· rt nn"<' rate reduce t.hese tAxes. 
As H matter of ~  prices ~  gone nn. T ],llve ~  to <:nl<'1I1nt." ~  "i",1il 
"'"perte". ~  ~ ",HI rome up' t,o only ~  !lO <'ror",·" in im eXflp.ll,lit,ll'·'" of 
1\ •. 200 el'ore<:. Therefore, he should conRider this. So fnr A<; the poor man 
~ ('oucernefl. hi.o "'I'1'08eno, h;" runt"},,. flnds1leh t.hin""" "h0uld he mllcl" 11. lit.tlp 
:"1, I' pT'l>r. .p.nf he hR. nol cl()nl' ~  A. p.i",,;n<;t. fill t.hi<;. T lmow t.hf' RonO'11'llhJ;:. 
{,.:<? ~  ~~  wrm'd ~  tnP t" ~  ;1t!"+ 111~ y"f"n'f ~1 ~ ~  <'I T ~ 1 1  
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iouggest. Our l'aW materials are going dowll and naturally iUlpod3 aud custOlL .... 
duties too. I would urge upon thl! FiLlaucl! Min.skr to star. a·'Comlllercial. 
\.,;orporation in India so ~ foodstuffs may be purchased OB account awl. 
motors also. So far as exports are cOllcerned I would like to feliev" 111 'i 

.HolLourable friend, Mr. Bhabha who is worried ~  quotas andtlLs and thJ..t £';1" 
eisential articles, with respect to which we ha ... e (l monopoly. 'l'h€l'eby we lllay. 
earn something. 

I om appealing to the RaJway Member also. Let him not £eelthat he i,;: 
DOt bound to contribute towards this because to-morrow he may become th", 
Enance Minister. • 

I expected from ~ speech of the Finunce '\linister that he would ~  up· 
aome monopolies as the :French Governmcnt has taken a monpoly over produc-
tion: for example matches, which is a Swedish concern: and so far as cigarette". 
are concerned, he can become the biggest cigarette dealer in this country! 

~ regards the sterling balances, it is a very wretcheu question. I will rt),· 
68rve iL tor a time when you may not have a cOlltrol over me and you mus., 
leave it to my good sense to speak or sit down, All that I .can say is that 
1 expected, with all my admiration f01' the members of the stuff of the admini.-· 
tration who negotiated with Sir Jeremy Ruisman, something different. My'-
point is this: If I had been asked. to interview a man under whom I hdJ. 
worked for 25 years, I could not oppose him. . Likewise to lea\'o Mr. Karalwl'i 
Rao or other friends to discuss matters with Sir Jeremy Raisman is placing them· 
in all awkward position because these people will naturally have a sense of deli-
cacy with regard to him. The Englishman knows the tricks too well and that : •. 
why they sent an erstwhile boss to negotiate with us. The Finance MelIlber' 
should havE: asked Members of this Assembly to negotiate with Sir ~  

Hnismal!, members who were not afraid of him. That is a lacuna wh;ch I wish 
to point out. I1esides, the Honourable the Finance Minister does not by hi., 
appeamnCL look the age that he is. He appears tQ.be 40. May he live a Ln,,; 
time, But I want a programme for our country for five years. "Ve have no 
friend, ill this world. On account of community, religion or creed or politi.".l 
afiilintion, we seem to be orphans in the world. I am not afraid of de£eJlC:2-
expeuditure. When the Britishers wanted to 'impose extra military expcmli· 
tu,' J on us I was the first to quarrel witb them. Today I will vote any amount· 
for them. Let us utilise all our resources. Let us make ourselves perfectly' 
strong, Our position in the world is absolutely sound both with respect to' 

~ and intellect. 

I welcome this Budget. I want. even if it is not too late. that the Honour·-
able the Finance Minister will see his way to assuage .the feelin!!:s of the poorer 
sections of the middle-classes. 1est his predecessor who went to Pakistan he taken' 
as the friend of the poor. I know my friend is a much greater friend of the 
poor than any other person. But he is anxious to place the country's inten's',gc 
befOl:e the individual's. No one need criticize him as having pampered the ~  

and trying t<l exploit the POOl'. Production has to be stepped up. This is one· 
of thtl mAin considerations. I hope he 'will consider without prej).1dice to hi-
budget. all the financial proposals. accept some. reduce some and gi,e relief-
to aU't 

Sir, I welcome the buiIget. 

ltazi Sved lta.rimUddill (C. P. and Ren,,: "Iusllm): 1 entirel, awee with the 
,remarks ~ the Honourable the, Finance Ministet· that we are ~  under r:e-
J"ea.vy cloud. That one of tbe :n-eBtest henf'factOl's of humamty and the 
greatest planner of the nation. i.e. Mahat.ma Gmldhi. is no more n:mongst JS tc). 
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.,€hape the destiny of this eountr;y or of a newly born titate. j also agree with I .• jm. t->Ir, that wah t.he liueratlOn of our people we lire lIwed with the stupel.ld-
'1)\lS ditlicultles of rehHbllitat.on of refugees und also the military operations iJJ h.ashnllr. l::Iut whHt next: '1hese are diltIcuJties to be faced. • Jjut is there · any piau chalked out by the Honourable the .Finunce l\liuister in his badget? 
'l'btl. is a point which has been str!'ssed by the Honourable Mr. Ayyangar. 1 ';ind, t->ir, tllat there is ausolutely no plall III the budget. '1'he budget 1S only · Bttempted to be a baJancedbuciget. The ollly attempt that hus been made 'S 'that there should not be a "ery big deficit. Whllt we want, today-that is a · point which ought to have been cOllsidered and plans should have been made -<JUt accordingly-is impregnable military might. What we want in this country · is the satisfactory food position: and nn efficient transport. As the HOllollr'.,bb _ Mr. Ayyangar has said, war clouds are growing in the international atmosphere. He has also said, and I entirely agree with him that in Europe there are already '.hlocs. This country has to prepnre against aggression and 1 suy that our mili· ",ary strengtu and our naval strellgth is nothing compared to England, America 
"I' ~  We have to go a long way to build up t},is navy, air foree and .1lnny. But, there is absolutely no plan in the budget as to what he proposes to · -io iu future. 

The next item abollt wbieh there ought to have been a phm is food. 
L am sony to say that in spite of the ,'astn"ss of our country, in spiie of the vastuess of our ~  in spite of the very big area of lund, we are half fed · .. nd half clothed. ~ ~ b""lllisfJ there is no wechauisation of agriculture ID tIns country. 

A resolution was moved by lir. Ayyanglir that there should lJe a permanent .Famine Commission III t,hi. ~  ill We .ouuget 1 <10 not hllU any a11-.JlOuncement regarding the appointment or creatIon 01 a pel'Illuneut j. amllle LOlll-.mlssion. There is ansolUtely uo meution in the Jjlluget !lpeech tllut tile uoverll-,.mellt hus any scheme about the introducu9u 01 collectlve or co-operatIve lurllJ-.lng, alr.hougll the l'r,me Minister said tile ower ~  tlIat that selleme was accep'-"able to the Government. There are uo sture lantlS to be mtrouuceu by toe ·(iovernment and there is no annoUllceWeLlt anout .tlle Hoyal CCIrllllission that was promised to be appointed t{) inquire iut{) tLe production ot this country. 'the next item about which tllere should lJe l' ...... ulllg Is tl'Ulls!,ort. \Ve have . already discussed about the etlicielJcy Ol' otherwise 01 .the transport system in .this country. particularly the ~  ill his Ilttempt to make a baJanc"d budget the Fillllllce ~  has deprivcd the railways of 4l crores. It is II 'staggering blow for the ~  aHd deveiopmellt of thut illrlustry. which is the only nationnl sed industTy. \\ hen there was a surplub bu(lget of 10 crores, that was the p!'Opel' occnsioll for eXl'lIllbioll of th(, rllilwaJ'" Wlllc" is a natlOna· lised 1 1 ~  .\ huge 11mollnt lIns been t"ken away ill order to han: a balancl'd "budget. from this ~  industrJ alld therefore there lire ,-ery remote pos-sibiJl1ips that IlllY eomilernhle ,1l1prOVelUellt \I'ill be made in the l'xpansiolJ of the r"ilwu\'s of ~ countr\,. 
'l'he th'il'rl poiTlt is nho,;'t the llf'{'l'SS:ll'il'R of life. 1 do not find any plan ill this budget that any industries ore to be nrtionalised. The other rlay the Pril... 'ii1Ji,ter stn t."r! in u ,',.'1''' historic ~  on the flool' of this House that the Goverllment, 1\'8S ~ n8 to whi"h industries should be nationa-liSe(' ~  one inilll;;i:rv is nnt'olla'i«l[1. nnr is there fiTlY ill<iieutioTl that t,h'2 . <io'l'erl;.nent propo."" 1;('1 ·start. pny inrlillltn wh;"h would l;e n.ltiollnrsed. °T.nst time tfee HOTlo1J1'Ilbl" the Finm1('e ~  nQumhrnt"d the theory of mixed e.ponom'" ,110 I when there ",ns so mu!'h r-r:ticism this fime there is no mention about mi,<td economv or ~  eoonomy., 
What ~ th" Finllnce Mini.t ... r rl"'1(, in t.h'!; hndUE't. T ,10 not want to use any strong hmguage hut he has rohlwd Peter to' pay PlluL This was the 'timp when peonle hnil A('('mn1l1at<ld their war fortunMi nn& ~ should hRV(' 



~  cyeu Karimuddinj . 
Leen " ..... ~  • 'ine rut", 01 "he ~  profits tax has bee..! 1'eJu(;(:<.I. lie i.t,d 
~ ~ all wd.<;ut,Oll ill th.e last budget speech that Uu", to the fiscal J:lolley purSUeu_ 
." .. t y",al' ~  01 uulUStry. llUu bUU.,rt:u. ill "plLle OL .t1 ... v lu" •• ili.l" Lk 
J.J.as ~ ~  the rrlJ.wlple that tn., rates oi uusmeos prolits tax ~  0" r,,-
ul1cea 1.ll tOI\, budget J.1O l,.,asons have b"'tm IlhsJgned lor It 10 .. how Wat ,1HS 1\,,,,. 
il10n" respolu;lble for the fall in production. The only reaaon thu. hab be", •. 
.. bblglleu u.Y law is that he walits ,0 glV" un illcentive to industry and capital w. 
till" l;oumry. it IS an accepteu la,," LllaL 1aI.>our, capital and <;<lpltal goods art 
three tae-Lor .. which go to the making 01 an eflicifu,; illdustry. 'rhe bu .. ~  

profits ~ is reduced but there is no incentive to labour. l'htl cry of the cupit'l-
HoSt "Iwa)o i .. that becaus", of the strike .. in the cou'-1try production has faUen. 
In the lliIIlle of national patriotism appeal is mude to labour that they should J.lot 

, );;0 Oll strikes but what is the incentive ill th:5 Budget that has been given to th':' 
labourer ~ The ~  to capital is that lSOme of the riches. tuken awar from 
them will. be compensated. Is there any inceutive to labour except all uppedl 
to their sense of ~  I submit that there is llot the slightest doubt that 
the' productivity of this country is falling. It is devastatingly falling. It i, 
ularmillg. It is the duty of every citizen of India to see that production iil-
creases. ,But what are the remedies? Those remedie,; have not been dis· 
cussed in the budget. We are thinking of giving incentive to industry and: 
Japital but is there any chance of getting capital goods? \Ve h,JVe given their 
mOll"Y back but is there any possibility of getting capital goods at all? I I,aw 
learnt on reliable authority that these capital goods are booked up to 1952 and 
it is very difficult to get capital machinery before that. In the case of labour' 
there is a cry that these people go on strike find therefore the production has. 
fallen. The ~  pleads that. the laws, suppressing the activities of lahoUl 
should be brought into force in the interest of the nation and production. Thi, 
is no !iolution of the problem: You have toxed the midole classes and the poor' 
people. You have taxed the ~  luxuries of the middle clusses and the POD)' 
mal1, viz., coffee, tea. kerosene, cigarettes. etc. Some of them are necessarie8_ 
As agaiust this why have you relieved the l'ic·h people? 'rhe reason is not '!i'.'Cn. 
As t have been insisting, the on Iv remen.y which will increase proonction i, 
that :rou have to nationalise some of the industries. 

'1'he last para. oI the speech mentions about post-war development scheme,. 
'1'he Honourable the Finance Minister snvs t.hnt he has not withdrawn the' 

~  that was given to the provinces 'l'ee:arding the contribution of the-
("(·ntre fOJ' post-war development schemes Vole thank him for not ~ 

the p!"orr,ise but that promise is also contingent on two other conditions. One-
is th,,-the Government of those nrovilwc8 shollld speno ~  e(lilal amoant· 
cther<.\'ise this promise would be withorawn. The second condition is that in 
the case of re-adjustment or reallocation of ,·"venues it would be ngn:n n,. 
adjuRted Practically it will be found ~  the post-war develonment sehenH'-
may !lot be brought about for 10 or 15 yeilr.. According to me this is n bnl'relt 
6 ~  tmd the outlook of the Budget i, 11 ('upitaiist;c one. \Vith thi" fisr,,,r 
poli<'\" at the Cent.re-it is ~ diffi('ult to improv(> the condition of I "bol1\". 
Il!!rienfture and industry. 

S{r. I al80 join the Honourable the Finnnr:e Minister in his prayer uud in hi .. · 
"iug-ing the hymn "Lead kindly light." 

Shri J[arihar Bath Shastri (U. P.: General): Sir, it is customar;v on i\11 "c-
~  like this to offer congratulations and to shower praises. In fflct I hayt-

been lboking forw!lTd for !'Ilch an opportunitv. in t.he hope that. the fil"'t Itnnnor 
tmdgetof independent India would he rnrlir·nUy different from the previou< one"-
nndthat it would l'lIflect t.he new nrl'f' of thE' ~  of this oonnt;·\" .. Rnt T 
Tegret to ~  that J RID conRidf'rnblv 11J)<pt t.o rpni the hudl!et proT)O!'nl" ~ 
""resenten.b:--thE' HonOll'rable the Finanoe 1 ~  1 can AA:-' thi" ~ 
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that it was llOt to witlless a budget of the Jlresent description that .the ~  of.. 
this country wrought for freedom. t:;ir, it was hardly four months bac!.. .. wheu 
the great national organisation, that mOot of us here have the proud privilege to-
owe allegi&llce to, passed a resolutioll on Its objective, wherein it was deuriy 
stated that political indepelldellce hal'illg been achieved the Congress lllust 
address itself to the next great task, nalllely, the establishment of real demo-
cracy ill the country and a society baaed Oll social ju,,;tice and equality. \"·hile· 
passlllg the sa1<l resotuuoll tne iI.l1-1uUIa vougress COlllIllltLee appoiuted a Com-
Ullttee to <lraw up a lIeWliell eCOnOIll1l: programme. j.·l:us Committee laId dOlH1 
~  a qUICK allu pr061'e081ve rIse ill tne SLallllaJ:lI of tl'WDg 01 the people shoulll 
Od ~  .l!l.·.lHH:.lf.,' CULl:::'.Ut:aUI.1Vt! 60Verll!ilo all eCOllOllUC actl\tltlt"ti thlU le.eVi.ul(. aJ-

DllnlS1l"auive llleasures or tne ventral allll 1"1'ovincial Uovernments and that the 
~ ~ ~  01. a u,U.lv.ut.\l. J..L11uu..uu.u . .l ;:'l;<.l....a.ua.fU W1lIll1ll a reUtiOllaOle pe1'IOd must 

ue p'lfbueu '"' "ne pra""""'1 gOtll or ull scnemt!s ror ecolloIIlIC lIevelOpmeut. 'lilt 
0011HUn"et! tllSO cawt! co Lnt! COllCIUSlOlI WaD to estat)JIsh a Just soc.al orde!' alHI 
w rallSe lint'! t;(,alluaru or H\o'lug or lile 0 ~~ It Wa.1S ueces'Sury to l>rlng about 'HI .. 
t!'lj UlI:a.ole ulStl'1UUl;10!1 OI tue eXlSIjJl. ... ~ luCUlne ant! wealtn and. to jJrevent the 

gl·OWW oi tUsparltlt!s in 111"; res!'ec. WHU tUe progress of ~  of l hIS 
<·ouutry. ]\low that tUe reIns 01 Lne government ot thIS country are in the hand, 
of·the Congress tht! prinCipal C1'l1enOll 011 whic!l the budget of thiS <"oulIrry is to, 
Oe judged IS as to W!letner tnere IS aU,I' scope lIt it to move towards the obJec-
l>ive as ~  iu MIt! revort oI the .t;conomic .Programme Committee of the 
Ali-India Congress Corunllttt!e. .Looking at it from thiS point r,f view olle feeh;· 
;;reatly disappollltoo. \v'Itlt au OUtIOO!i liS revealed ill the budget tbe ~  

uf achieviug a nattOual muutnuIll standard wi;;hin a reasonable time have reced-
ed to the oackgroulld, )ior is there UlIY seriOUS effort v,sible in the budget to· 
prevent the growth of disparities. OJ!" viewpoint in this respect was elearly 
>!tated in a resolutIOn passed some months back by tbe Workillg Gommittee of th" 
indian Kational Trade lillion Congress wherein it was stated tbat the ~  

oetween the minimulll and tbe maXlfilUlll incomes should Bot exceed tWE'I\,2 
~  The econOIllIC programme committee of the All-India Congress COlli .. 
wittee, while accevtmg a ditl'erence of forty times as U tempO]'l"·;·. 
Iueasure, fixed tweutytllue, heing the ditterellce as a lllstilig wlntioll. ];"t 

the }'inunce Minister hus !'uied Out the ~  l\ty of cheddng or regn'ntillJ 
disparity to any extent. Last year whell tlIP lnterim v",'prnnwnt.pre.,e"twl 
1 ne budget" the popular verdict w,'s that the bll1'deu of tax" .. ion hId fa'iell o. 
>,he right. people.; but due to the punic orgHuized ~  the illdustria!ists of th.' 
t'OUH',.y th", budget had to be mod'fied. Even then it was weleomed by th,·· 
~ ... ople of this coulltry uS a progressive budget. Dr .. John ~ 1  \\'110 ;,; 5"1f-' 
posed to have 110 less eOll(·ern for the industrial rleyelo]!ment r,f th" ('C:lll'It·.I' 
th'HI 011" Finane-e Mi',ister hud observE'd in the '''''Il·Sf' of the ,liscnssioll (n th 
~  bu<lget tl"lt ill h;s op;nion industrialists have no right to expect ~  

return. Repiying to thE' ~  0f pro,lnetion heiug ~  os R r,'sult of th'--
modifiE'd Qlldg-et proposa's. Dl· .• John Matthai hai TE'marked that "if thilt issue-
WHS ,",oing to he raised then t.his country wOIIM have to facc' verI' ~  th··,-
ouestion ,,'hether it, W"R .in India '8 ~ that capitalism shou1i1 haye a low!'!"' 
lease of life." ~ hAve not. sinN' then altered to ~  any dc'" 
l''1rtnre from the poliev pursllE'd InRt ;ve31·. If therE' ~ An;v difterenee. it· is 'n 
the pprson of the Finc'1ce ~  p.ut T humhly suhmit thnt. ,,+ate,'PI' 
mav havE' I)aen or ar" th" .dews of ':f,., RhflnmllJ,hom (,hptt.'7. th0 "om!" .}'o!,IT 
• "ot' I:IRve infl'lt'nl'eil th" nolic,' of R (,pbinpt with which thp '7ery ~  of thC'· 
~ ~ ~  ~~ 1  linl,;-prl un nntl 'w"hien 1 1 ~ our npc.:neroted ft.P1 !!Tt'f\1:' 
leaders TikePl1niljt 'JI1,,'nhRrl,,1 N"hTn ~ 1  ROTdllr 'Plltp\ of ,,·hom ~ allhf'1"C> ·n ... · 
110 verv prouil.' ' OT''' f"il. to nndE'T.bnd wrv " prpsent of Ilhout three I'rorE'S of' 

~ in ~  mnnv f"rm" iR '!oi,," t() hp rnfl.lp to t·h" Plln;hl'R" ,..,r thj_ (>" •• '1" .. " .. 
If it. is proved, as ii hIlS 'been proved. thllt tl1e hisHng bYe'l hRVE' not advt'Tsrl .... 
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.affected the illdustry to the point of stopping enterprise, whut justification iii 

.there to give. ).11' th,8 income ~ \\ by is it proposed to o .. netit tIle clipioalisl das,; 

.by afiot'ding it an astoundingly elCcessiYe relief at the cost of the mic1dle and the 
,poor classes of people. Bir, although a sociulist, I do recogni7.e th!it our coulltry 
.IS passillg through a phase of transition when the hest iuterests of the country 
call be served by giving a further lease of life to capitalism. But the capitalist 
classes should understand that the old days arc gone--gODe with those who 
.enslaved the country-and that the capitalists have to adapt themselves to the 
'spirit of the new age. Let them have their due. Hnt no exploitation enn be 
·tolerated in Free India, The Honourable the Finnnce MlniRt\lr lIas laid great 
·emphasis on the desirability of increased production. In this connectbn he hos 
oJlIso referred to the three yeaTH' industrial truee that took pln('!' in December 
last At the Industrial Conference. There is perhaps none in tl,iR House who 
• ·does not share the anxiety ~ the Honourable Minister for stepping-up ~  

·to the maximum JIOssible limit, But permit me, Hir, to ohRf-rve that the 
'porcy underlying the pn.sent bud;zet ;s not ~  to thnt ohi"dive. As 
vou mav be aware, Rir, our 0l'!!8nisRtion-I meRn the IndiRn NationRI Trafle 
11;nion ~  some hand in bringing Rhout thnt t.ruee. 
Aithougll a great deal of fabe una lllaJiclous propagallua ]'IlS been carried 

~  agaluii", our urgawzutlo11 Oil ttIHt accouu\., \\ ~ SIo.H :!Il.!,;Ji 1u iv a;i we ure cu.u-
nnceu that ttle course thllt we adopted was the OlUy rIglit COUl'S" III the iuW""II\i!D 
.c1 the working cla,;s and the ~ as a wno,e. H DlUY hell, <'I'cr be J,;ULell, 
. bir , tbut ~ truce was tl"lp"'dl'ttt'e in Clw,l'UCl;el". 1 Here Wert.: OLJi.J6 .. tl1UU.S ~  i 

.1Jot ouly uu !ul>our ulld llluustry, OUt 11u !el:)S OJ) HIe goverl11Ut .... L. LtUV,llg us.tie 

.other ol>JigatiollS, 1 Dlay be perIIJltle<i 10 POlllt O.lt tHut tIlere wus H dls,,,w. ~

oH8ndlllg tnut the amouut over and "oo\'e Ii tUlr remulleru.iolJ t{) "upital would 
oe takeu away III the form of increased tuxation to be utlused for the benefit 
.ot the whole commuuity. Harttly-ha8 the ink 011 the agreement pape·r dried 
up and we filld that far from takuIg any concrete step in that direc.ioll, there 
'is a distinct move t() add to the profits already be;ng made by the indu6trilllists_ 
Jj' that sort of thing takes place, labour cannot be expected to fulfil its obliga-
lions. Those of us here who draw 0111' inspiration from the Congress .and its 
,great leaders are doing our leyel best to create a sense of responsibility and a 
:f'P 'rit of sacrifice amongst the working class but it must be clearly understood 
that in a free country labour is not' prepared any more to mnke ~  to fn 
~  pockets of a vested class. It lllny he ,enthused to make s:'crifict's only if it is 
.convinced that those sacrifices will pl'Omote the well-being of the country and 
the community os a whole. 'I'he ~  ~  of hope in the Blld!?et is that the 
'whole of the Budget proposals are goillg tD he scrutinized b.1' a Committee of the 
:Jlonse. I hn"e no douht thllt memhel's of the Committee w'lI remo'lel the 
~  in 1\ mnnner which will be j\1st nnd fair and which will repe've the "p-
-prO\'nl And ncplllmntion of the mn.ses of ~ (>()llnh.v. 

Sir, before I conclude there ig just one word whi('h J want to ",y. It is m;<, 
l'lroud privile!!e to Ilvn:l myself of the ]>l'f'scnt opf'ol'tllllity wllPII tilt' first mmllnl 
'buo!!f't of our free conntry is under .Ii,,,,,,,,im, to offer my feli .. i· ntions to 0111' 
~  len!1er Pandit .Tnw"rarl,,1 ~  ~  the di·.-j,ion of thp country ~ 

oeprin.'il us of n p:>rt of our natnral t"rritor'es ~ loss has bf'en amply com-
"})ensated by the unexpeetec1 con'lOliclotion of ()ur country. In this ('onu('c'ion 1 
emm()t ~  from mentioning one [ndor "'hi"h to me. Im(l T ~ 1  to most 
of I1S hpre. hns heen 1\ !!Teat' mimele. On the ~  of Au'!ust H147 wpen we 
'lIchieved indepenilenc." we were fn('('il with the mf'nRee of t,he T'visec'loT) of the 
('onntrv <into hundreds nf Paki.t,nns in 11,<, form of IlIlt,iV,", stnteR jr.-in!! t{) P8sert 
{,heir ~  The conntry has noted with delight. nnd Rfttisfnc'ion that 
'Such B teTidene:v WRS not onlv Pl1rbf"j' h"t mn"h to our ~ sumr'"" most 
.of the 118tive states' were bro;lgM clost' to lis Rnd tht' ~  fast apP",,"ohing, 
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",'hen the natural distinction between native sliat",,, and real ludia will disul'pellJ:. 
Another Ieature' in tilis CU1llleetlon is lllat reJ;ponsluie goverll1llent ba" been 
gratui"te the Honourable the .Financ", Minister on havmg ~~  to ~  

bloodshed could have brought about what has been achieved lly the boldnessf tact 
and imagination of our respected leader 8ardar \' allabhbhai Patel. 1 am 
voicing the flleling of ali of UII here when 1 offer my respectful felicit>.ltions to 
him. With these few words, Sir, 1 resume my .sea,t. . 

Shrimati G. Durga.bai (ldadras: General): Mr. 81'ea,ker, tiir, 1 rise to con· 
gratul>.lte the Honourable the Finance ,Minister on having presented to We 
nation an almost balanced budget. tiir, he-has endeavoured to prove to all of 
us thllt our llountry's fillanees are 011 a strong aLd h",ail,hy basis, and that our 
country's eredit is high enough. Themaillthing.aslunderstund it, in his 
polic,) seems to b", this, that the present phase' of inflatioll is due to our having 
abundance of 'spending power without having ~ to speud on, and alflo thut if 
you Wi1nt to have a more favourable balance of ttade and to stop further in-

~ then you ~  haye to increase produdion, and th()t further the more you 
tax the busiuess profits, the less will be the iucentive for increased production. 
tiil', it is 011 the basis of this that he tries to justify the kind of policy which he 
l'ecommellded in his taxation proposals. tiil', the policy of taxation should be 
such that it raises fresh rev"nues in the least objectionable way. In a countr;y 
like ours, which is a poor country and where basie needs elsewhere are considered 
luxuries, the least objectionable way to mise an,') revenues should be more by way 
oj direct ta.xatiOIl. Sir, the Honourable the Finance Minister tried to impress 
on us that the existing level of direct taxation now ill our country is not below 
that prev'lilillg in England or Ameriea. But there is a background against 
which we should consider this matter. ]n England, where the basic needs are 
already met, the ~  level of direct ta.xa.tion may be considered reasonabla 
enough. But in our country, where even the basic needs are !lot met,-the 
basic needs are considered here as ~ I think it calls for a far higher level 
of direct taxation. Now it is cnrions to note some people argne that the taxa-
tion policy of the Central Government has little concern with the welfare of the 
masses, But, Sir, may I say that really the welfare 0' tIl!' lI1HRSef; i, ilirectly 
concern2d with such measures as are aelo"(lted here by thE Central Covernm('nt, 
meaSures like social insurance or old age pensions. 

- They are certainly interested in such measures because they raise their 
standa.rel of living. But how can such meflsures he taken up by the Central 
Government unless Il bold policy of dit'ect taxation is resorted to? 

I Ray that the poor man is not really interested in dispossessing the posse3SIld. 
~  hut he certain I:\' is intereste(l. Hnd he is ~  within hi>, right>; to 

protest., when he is dispossessed of what little he has. When I say this, I 
refer· not only to the poor man's cup of tea, hut also to wha.t little surplus 
remained in the Railway Budget which would have certainly given a· sitting 
accommodation to his ailing wife or sleeping accommodation to his child, 'Ve 
have taken away that surpl1ts from the Railway !Budget in order to encourage 
the so-called incentive of the inihlstrialists. 

0111' country expected' from Freedom's first Budget that ~  will be an 
aUempt made to rectify the economic maladjustments; but unfortun_ately our 

~  have driv.en liS to give more relief to those who CAn pay 11I01'e. 
I realise, Sir. that increased production is the great need of the hour; hilt i8 
it ~  I ask. that "'e should go on humouring the 'capitalist-owned indus-
trialists b; 'tellina' them bv assuring them, "We assure you that we touch 
little of ~  pro"fits, Please go ~  >lnd produce more". Is it neoessary 
to do this? Did we do this during war-time? DidtbeYII()ti have indentive 
enoligh and to spare? Did they not go on producing more in order to ~  
money? They did it: they aid it at a time when there was the BUlnnells 
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Profits Tax a.nd a host of other taxes. .K ow iii it not the time, when a lla.taonaJ. 
emergency has arisen which is grave  enough, '00 call for  a little sacrifice on the 
part; of these iudustrialists. Can they not be told, ean they not be made to 
realIse, that they should be prepared to eont.inue to help It little more in order 
to give some relief to the poor? Sir, in .this connection I should' 'also sa.y tha.t 
in order to set off the relief g:ven w the rich, the Honourable the Finance 
Minister had taken recourse to tax eonsumer goods. When I say this with 
regard to the lev.y on motor cars, I say that a pleasure car may be a luxury; 
but I have absolutely no quarrel with him if only he can see his way to exemp1J 
school buses, medical vans or transport buses even, if it comes to that. 

The Honourable Slui. R. X. Shamnukham Oh&U-y (Minister for Finance) 
The duty is not applicable to tltese classes of vehicles. 

Shrimati G. Durgab&i: I am glad of ~  I Baid this because these. vehi-
cles are as important as anything to these institutions or social service,. organi-
sations and I thoug4t this duty might advel'sely affect them. The Madraa 
(loverulUent have already adopted " policy of ~  transport alld llUIll." 
other Governments are following suit. I am now glad that the Honourable 
the Finance Minister has made it clear that they are exempted. . 

A wOl'd about the levy on oilseeds. Certainly I welcome this levy becaUSE! 
it is admittedly a measure to make the foreigner pay. 

About tea, the less said the better, because the poor man who was addicted 
to toddy is now falling back on tea to stimulate his spirits; now the poor moo. 
is made to pay more for it. 

With regard to matches, I say that the businessmen had failed to pass on 
relief to the consumer, a relief which wa&.gj.ven to h:m in the last Budget. But 
now it is extremely doub.tful whether the businessmen would not be quick 
enough to shift the Hew burden on to the consumer. I would request the 
Honourable the Finance Minister to tell me wbat safeguards he had ta.ken to 
see that the prices will not soar high. 

With regard to salt let me congratula.te the Government for hasving abolish-
ed the duty. Gandhiji had insisted on this relief to the poor, but it is curious 
to see that w'th the abolition of the duty, we do not know why salt has dij;-
appeared or the price has risen so high, but it has now become alDlost a luxury. 

I must mention here that charita.ble ~  and social service organi-
utions-scores of them-will be gratefnl to the Honourable tbii Finance 
Minister because donations made to these institutions are exempt from tax. 
'1'he Honourable M"mister sam. he would prepare a list of such Institutions with 
the help of Provincia1 Governments. May I appeal to the House and the 
Honourable Member that the Secretaries and Organizers of these institutions 
should not be mad.e to depend for their inclusion in the approved list, upon the 
whims and fancies of the Provincial Governments? It is already very diffi-
cult to secure a donor-it should not be made more difficult to secure inclusion 
in the approved list. 

One word more, and I have done. Sir, it is very difficult to reconcile the 
Nation's needs with its ability to pay. It not only calls for a great administra-
tive abilitv, but it aho callH for  a very great imaginative leadership. The 

~ the Finance Minister has shown this; he has not only presented 
a balanced Budget, he has also provided for carrying out development plans 
in the Provinces-a job which is well done and which calla for ~  Nation's 
thanks to him. Sir, I have done. 
Sbfl S. V. :Krisbnamutthy B.ao (Mysore State): Sir, I am neither a finan· 

cial expert nor a financier nor an industrialist. I face this Budget just as an 
ordinary citizen would face it. There a·re several items of tax proposals to 
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COYer the deficit. Of course, the Honourable Member Mr. Ananthasayallam 
Ayyangar has shown the fallacy of including R:s. 10 crore6 of d,eposits in thll 
revenue item. It mwy be all rigll( 101: .,11'; year and It may oe all right £0r the 
next year, but when We think of the £ lllallce i\111llSU,l' 011"0 ~ h"llce \\ e 
have to shudder at his position. There is also no justification, on', to incluu", 
the eXPenJiture of 15 crores under Defence ull!!er Capital Expenditure. 'l'hat 
also Mr. Ayyangar referred to. 

Now, coming to the  tax proposals, 1 find that certa;n angularities and peaks 
in the income-tax structUl'e have been softelled. but e-ven "there we have to see 
it from the point of view of the effect it has on .the business community. Take 
the share market. We find that the shares have gone down. It has neither 
satisfied the business community as such nor the common man. The only 
healthy principle of differentiating between the earned and unearned income 
has been done away with. 

~ Honourable Shl'i R. K. Shamnukham abet.t.y: .You are wrong. It is 
still there. 

Shri S. V. KriShnamurtlly RIo: '£hat is holY I understood it---<)f COUl':;e, 1 
stand corrected. I do not see why the man who earns by the sweat of his 
brow, by using his brain, should be differentiated from the man who sits in his 
Rolls Royce car alld earns his income through his share capital and dividends. 

Then again if we take the common man, 1 mean especially the labourer and 
the agricultur.st from the hilly parts from which I come, coffee and tea to them 
have become national drinks jus.t as beer is to an Englishman. I find that my 
coffee has been taxed, my tea has been taxed, my tobooeo has been taxed and 
the match box has beell taxed. Simply because the Government could not 
effectively control the tax dijference between 40 and ® matches, it is no justi-
fication why 40 stick matches should be brought to the level of 50 stick match 
boxes and the duty raised from Rs. 1-12-0 to Rs. 2-8-0. If at all, it ~  

have been the other way about and relief should have been given at a lower 
level. This taxation directly hits the poor man. 

_<\.gain, Sir, some relief has no doubt been given to the betel nut grower. 
-Un behalf of the betel nut growers, I oertainly thank the Honourable the 
.I!'inanc.3 Minister for the great relief that has been given, but I say sufficient 
protection has not been given. Rs. 5 lakhs was provided in the previous Budget 
for the improvement of the arecanut cultivation. That has been done away with 
in the present Budget. Again the ~  Minister has not assured us that 
the arecanut grower will be protected from, indiscriminate import 01 foreign 
nuts. I suggest that a certain target, speciall:>: to cover the deficiency of 
Indian production, should be fixed as the quantity to be imported into India_ 
That will assure the Indian betel nut grower some security for increased pro-
duction and satisfy the Indian market by-increase in .production. 
Then, again, Sir, I refer to the sterling debt. Of course. I am not an 

experl. I would leave it to Honourable Members like Mr. T. T. Krishnamachari 
to dwell upon it, but still, even as a layman it would be very difficult to lWder-
stand the position without certain details. As the Honourable the Finance 
Minister's speech shows, we do not know what the existing balance in Account 
No. 1 is, and we do not know what amount is to be transferred to Pakistan_ 
He says that certain amount will be transferred to Pakistan account, btit hI'. 
has not given us the amount we ~  to transfer to Pakistan account. Again, 
some amouI\t is to be borrowed from International Monetary Fund. What is 
the amount .that we are likely to borrow from the International Monetary 
Fund? Again. he has not ~  us what is .the IImount that is at our "credit 
in Account No. 1 and Pakistan account also has to be deaIt with in this con-
nection. ~  the roughest est;milte has not been given to us of toe effects 
that the partition has had on external trade. In regard to balance of pay-, 
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ments with l'ukistan also, even the roughest estimate has not been given to us. 
Without some rough estimate, without some material, it is I believe very diffi-
cult" even for an expert to understand the sterling ba.lance position of India. 

Mr. Speaker: The Honourable :Member may reSUllle his ~ point after 
Lunch. 

2'he Assembly then adjourned faT Lunch till Half Past .Two 0'1 the Cloc/,. 

The ilssetnbly re'a88embled after Lunch at Half Past Two of the Clock,) 
Mr. /)peaker (1'he Honourable Mr. G. V. Mavalankar) in the OhaiT. 

Shrl S .V. Krishna.murthy Rao: Mr. Speaker, .Sir, 1 was just referring to the 
new tax pl'Oposuis. I submit, Sir, that the principle of sound finance should 
be it simple tax structure andl think 0lJl' tax struc.ture is rather cumb,roul!. I 
suggest that the :Fina'rwe Hili as it emerges from the Select Commi.ttee may 
removt\ these taxes from the pOOl' and middle-clMs citizens and if auy taxes 
are necessary, I suggest the :Finance Minister may kindly examine whether 
We cannot totally prohibit the export of oilsee'Cl.s so that the oil cake can be 
sllsred for use in India for manure purposes. The Estate duty can be intro-
duced straight off. Again, Sir, the duty on foreign liquors, cosmetica and 
other luxurious articles ca.nbe enhanced and the Finance :tILnister may kin illy 
see if there call1lot be a smsH increase on air mail rates. Generally, only 
persons to whom-time is money make use of air mail facilities and as It 'measure 
of eoonomy a:r-mail envelopes and air-mail cards call be printed and supplied 
to the people. It will save lakhs of rupees in printillg und stationery and ruso 
save the time of the people. I a.180 suggest that there should be ft stringent 
,'''O';OH"-dr;y(· ill H.le various Departments of the t;tate. Vast sums of money are 
given to the research institutes. I want to know if our research is in tune with 
the mun in the field. I am reminded of s pMsage from \Vendell Wilkie's 'One 
World where he says when there was a break of cattle disease in Russia, the 
expert did not go in time and prevent the rot. The expert was given trans-
portation for life. I do not, want that we should take such str:ngimt measures, 
but the reseHrches carried on by the experts must be useful to the agriculturist. 
After all, let us not forget.that our economy is agricultural economy. '1'he 
cottage industries should b-e 'co-ordinated with our agricultural production on 
one side and on the other side cottage industries should be co-ordinated with 
th.e ~  Only yesterday the Commerce Minister told us that the 
proposals to co-ordin!J-te cottage industries with la.rge industries is still being 
cons·dcred. I do not see why we should not stop this drain of 110 crores for 
purchase of food. The reaaon for the de'ficit budgetary position is given as the 
great drain on the import of food ar_ticles. Sir, can we not make a capita.! out 
of this grea.t Punjab calamity and try to start agricultural fanna? The Finance 
M;ulster has told us that 50 lakhs of .-persons ha.ve come from ""estern Pakistan 
to Eastern Punjab and I am sure without disturbing the agricultural economy 
of East Punjab or the Delhi Province, we can make use of the experience of 
tlwse agriculturists tor IItarting agricultural farms throughout the length and 
-breadth' of India, wherever we hlwe got vast arable lands. I wish the Finance-
Ministry, the Agricultural Ministry and the Rehabilitation Ministry ma.y eon-
sider this proposal. 

Sir, I find tha,t there is no co-ordinated programme of produejri.on in India. 
We may be shown the proposa.ls to start the Damodar Valley 61' the .Ma.hanadhi 

~  or the Sindri Chemical Fertiliser plant, but they take about five years 
or even more, but tm then what is to be the food position in India. By-the 
time the Honourable the Finance Minister presents the next ·lBydget, let us 
have It drive for producing more food by sta.Tting agricultural f&nne by making 

~  more manure to tl;>e agrieulturist and let there be a co-ordinated 
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planning for production of more food. I fail to see any provision for such lit 
plan or for such a driv.e in the Budget presented Po us. 

~  io oonciude, I would only prlly with ille Finance Minister LHId KZ7tiUrl 
Light to the.next step, but I want that step should be a fipn,Q'le,il>correot orn. 
aud a right one. ,.i'i 

Shri R.  R. Diw&!tar (Bombay: General): Mr. Speakiit,1'lir;' l' Join with my 
predeeesilors in appreciating the Budget that hUil been presented .to us under 
the difficult circumstances through .which we are passing; but at the same .:tUne, 
I will not have done my duty if I do not point out certain defects and offer 
some criticism on the pJ'oposals made to this House. The Budget propOSa.UI 
011 that day were really heard and followed witli rapt,u.ttention by a very full 
House, The propoials were very well padded by a pieoe of poetry in the begin-
ning as well ail ill the end, but ill between there was a pudding or a cake whlich 
was re.lly of mixed taste and as we went along analysing, we found c.ertain 
important defects in the proposals. My friends Itave llrud that there is a ladE 
of general overall phuming in the proposals. Really speaking after freedom. 
hat! beeH won, the first thing that we ought to have done was t{) seriously 
address ou"eiyl's to " loilg-tel'l1J planing ruther than to a kind of hand to 
mouth economy and hand to mouth proPosals. I am quite aware, Sir, that 
the problems which face the Government and which are still facing are such, 
that they are chasing each other with great speed and we have very little time 
to consider long· term proposals. But thiil is a kind of vioioull circle. If we 
do not address ourselves to long-range proposalll we shall never be in a position 
to solve adequately even the day to day problems that arise. And therefore 
e,'en in the midst of these difficulties that surround us overwhelmingly we 
have to take particular pains to see that we have some definite plans before 
us to' solve the various problems that face us. Though we all take a very 
optimistic view of the present position and though the Finance ~  has 
tried to prove our P<lsition to be sound by comparison with the Umted ~  

and the United States in the matter of public debt, etc., I do not thmk tha.t 
so far as the general deterioration in our economic position is concerned, Wit 
have either turned the corner or that we have got over the difficulties. 

"0 doubt, our Finance Minister has tried to stimulate und give incentives 
to industries in our country; but I should like to po:nt out that lightening of 
the hurdens of taxation or giving some relief here and there regarding super' 
t.ax or business profits tux is not really going to stimulate 'ndustry to the 
exteut the country needs. Ln fact, if we study the reactions of the industril>-
lists and of the share market we see that there is a demand for greater relief and 
the share market does not seem to ha.ve improved on account of the proposals 
marIe. That clearly shows that there are various other elements as well 
wh'ch go to stimulate industry and make money flow into production. 

Sir, our economic condition cannot improve unless two ·or three verY im-
portant things happen, One is that we should not be obliged W go ~ the 
foreign rr,arket for food; because that ties us. down and limits our purchasing 
power of capital goods and other essential goods we require for the development 
of the country. As regards that point; other Honourable friends have .. leah 
with it. All I wish to say is that the subsidies tha.t have been earmarke'd fo\' 
food in this, oountry must' be used as carefully as possible to see that agricul-
turists .really improve their methods of agriculture and that there is a perman-
ent ga'!l from the money thus spent. Ot,herwiseit may happen that Rli this 
mone? would give a temporary stimulus and nothing more. Tl;wt is not l'eally' 
enough. We are told that we 'have a deficit of ·about 6 per cent. in food. That 
is not a very bjg pel'cl?ntage to be wiped out if real improvements arecarl'ied 
out in the methods of agr'culture. 
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Th$' second imJlOl1i8:ntthing ~  is the producJ.ioi:t of CQn6umer ~  
here. Of ?o';ll1le the Fmance Mlwster has made an effort by giving some relief 
Ito .ind.ustnalists. here ~ there. But, as I pointed out just now, there are 
vanous other thmgs whlCh are necesss.ry. I may just enumerate a few of them. 
F?r ~  there is the ~  bottleneck which has 'been admitted by the 
FlIlance Minister. Then there IS the quest:on of availability of capito.! good&. 
:And ~  see that ~ of the ~ ~  about ;1.3: 13 crores of rupees only 
IS ava.Ilable for mult.llateral convertibility; and possibly the purchase of capital 
goods may be handicapped not only by non-availahility but by our limites 
power to purchase. 

Then the question of ~  materials is there. Not all the raw material 
that we want for numerous indus.tries do we get here; take, for instance. a 
number of chemicals. I, know that sometimes for want of caustic soda ~  
such simple chemical. industries like those of soap and other things are held 
u.p for months. 

Then  there is o.!so the important question of technical skill which comes in 
the way of production_ Last but the most important is the question of will-
ing labour. That point has been very well touched upon by my honourable 
friend Mr. Shastri. But I wish to point out tha.t this question of labour is 
not going to be solved by a temporary truce to!' three years. A truce is often 
utilised by both part'es for preparing for t.he next battle, alld in this case too 
that may happen.' Even the truce that has been concluded does not seem to 
be in operation at all. But even if it begins to operate seriously, I do not 
tbink that unless there is a clear policy by which we lead labour to believe 
that within a measureable space of time-they are going to be prospective 
partners in production and in profits, they would r"allybe helpful or that a 
psychology can be induced in them which would be very helpful to our indus-
tries. I would therefore plead for a very long-range policy in this matter. If 
cupitnJ is important. labour is equnJly important; 1111:1 unless 1abollT is maile 
a willing partner in this whole big drive for production, I do not think we shaH 
be able to step up production to the extent that we want. 

About Defenc.e ~  I should like td point out that it cont'nues to 
be as heavy and as high as in the days of \British rule. There w!lll a resolution 
before this House in the last session that s national minia should be raised. 
Ths.t Resolution WII5 no doubt witliarawn Oil >In assurllnce from Government. 
What the Resolution a.imed at was that the citizens of the ooun,try should be 
given some kind of military education by which they would be able to supple-
ment the army in times of emergency. But I do not see Any such proposal. 
in the budget this time. 

Then about mMI education 'for citillenship-as one might call ~  too 
ia lacking in the whole programme. Tha! is . a very ~ constructive pro-
gramme. For the lacK of it we are Bufferlllg Immens.ely RUlOe ~~ ~  
nrns has apread and entered into the roots of our SOCIal &lld pohtico.! hfe. 1!f 
that is to be removed by a ~  ~  then education of the masses 
on a national basill and on a nat!onal Beale IS the only remedy. That too, un-
fortuna.tely, we miss in thil whole programme. 

As regards tantion proposo.!s, my friends have pointed out me:ny ~  
I wan\. to .touch only one, the taxable minimum in inoome-taJl:. which today IS 
only 2 500. I would like to point out that that ought to be raIsed to 3,500 to 
give ~  to persons who really need relief. The prices .of ~  pro-
ducts and manufactured goods have gone far over 300 per cent. smce ~  
,l.I.Ild so this relief is very much needed and the loss can be made up by a sl18ht 
cli,ange hez1l and there in the sdales above that amount. 
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With ~  few words, 1 commeud my ~  to the Rousil au4 \0 
tlle Honourllble the j!'insnce Minister, 

:It. T:,K,.Ahmed Ibrahim Sahib Bahadur tMadras: lil,uslilll). It is a matter 
lor gratIficatll!)U ~ the Honourable .t4e Finance MiDist.irhll8 been able, with 
his wonted dexterIty and cleverness, to almost balance the budget, which 
would otherwIse have shown a heavy deficit. It is also a matter of .pleasure 
that he has. bee.n able .to confirm the aSBUl'anee that he .&I\ve us last November 
that. the ~  .posltIon of :the country is iutrinsicaJly BOlmd, even after a 
detaIled IUvestlgatlOn of the financial position for a longer period, 

He has also ~  emphasized that the paramount ueed of the country· iii 
to stmlUlate productIon and for that purpose he has been able to lessen the 
taxation on certain businesses and industries. 1 would submit that the desired 
effect would not be produced by merely lessening the severity of taxation. 
The cO\1btry still has to obtain from the Government ~  assurance regarding 
the scope and extent of private enterprise. Attempts have been made on pre-
vious occasions on the floor of the House for such an assurance and J am yeb 
to see any such assurance given to the fullest extent. 

Now, Sir, for the purpose of stepping up productiou we require cap:tal 
goods and for that purpose we have to get an adequate quantity of foreign 
exchange resources. Unfortunately as a result of the negotiations between 
the British delegatioll and our representatives, we have not been able to 
iecure an adequate quautity of foreign exchange reSOUl'CeI;. On the other hand, 
even compared wit.h what we were able to get last time the amount· has been 
conSiderably reduced uow, though when the delegation carne to India it was 
pointed out that Egypt had been able to get almost double the foreign ex,*ange 
thi" time, and that it also got gold reserves, but in spite of the fact that we 
are badly in need of foreign exchange both for our capital goods and for the 
purpose of import of foodgrains, the amount of foreign excllange resources at 
our disposal.for the llext six 1Jlollth, have heell redu"ed ,llJel fOl' whatever urgent 
neeel \\'8 have to meet, we have to draw on other resources like the Inter-
nat;onal Monetary Fund and to exhaust evell resources like the Posi;..war 
Dollar Fund. I hope that the Government will take the ~  further and 
try ttl get more foreign exchange resourCef; for our country. 

As regards industries I would lay emphasis on three industries. .First of all 
comes the tanning industry, which is the largest exporting industry of my 
province and the third largest exporting industry in the whole country and as 
such it deserves proper consideration at the hands of the Government. After 
alJ we want more exports and for the development of these industries the 
necessary raw materials must as far as possible be made available in the eoun-
• try. Since a long time t.ere has been a demand for the im'position of a fair 
export duty on skins and hides exported to foreign countries. For the deve-
lopment of this industry, it is necessary .that a high export duty must be im-
posed on t!:tese raw products. !By imposing such a duty we ~ not in .any 
way be suffering any loss because the world cannot but get our skins and hide. 
either in the raw form or in the tanned condition; it is always preferable in the 
interests of the country to send out our skins and hides in a tanned state and 
the world cannot do without our tanned skins and hides because in no part of 
\he world is such a quality of tanned sKins and hides being produced. There-
fore, we will rrot be affected adversely if we impOie a high rate of export duty. 

l Again, with regard to the mineral ~  J would ~  out that ~ 
~  may have been the intention of the prev10us ~  Government m I not helping the mineral resources of the country, It IS .tune we took ,measures for its development. It was at one time thonght that South India was a 
'burut out land geologioally. But now it has beef} found that there ~  very 
rich mineral resources there. Recently coal has been found and also IrOn ore 
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in the district of Salem; it is said that. the iron mines are inexhaustible. On 
the fioor of the Madras Legisla.ture it was melltioned . that the ~  of 
India is not willing to send out even the necessary number of o:fficecs to Ii ~  
the geological resources of the province. I would appeal to the Goverrunellt 
of India to render the necessary help in not only surveying the province with 
regard to the mineral resources but also in tapping those resources speedily in 
the most profitable manner for the good of the country. 

When the .l!'inance MinisteI: imposed last November a hea,vy export duty on 
Handloom cloth, tholie who were engaged in the industry pointed out .that the 
industry could not and caunot litand such a heavy duty and I am glad that. .the 
Finance Minister has realized the justice of the contention of the industry and 
has removed it. But along with that he has removed the export duty 011 
yarn. Well he may be aware that the handfoom weavers, especially-' of my 
province, are getting no more than 10 days yarn in a month. Such being the 
case, how can you export yarn outside the province? Therefore, it, is better 
that we impose a heavy duty on the export of yarn, so that the people may 
have a proper livelihood by working for a larger number of da.ys. We can 
send the finished products outgide. There is also a sort of excise duty on the 
yarn. That is being consumed ·by these handlooms, and it is necessary tlwt 
that excisl' duty is also withdrawn in the interests of the development of the 
handloonl industry. 

Again, Sir, the Madras province has become very much trade-mark COll-
seious and it is deplorable that, even now after the TraCIe Marks Act has been 
in operation for the Pll8t six years, it has not been possible to esta.blish a Branch 
office in Madras. The people in :\Iadras have to go to Bombay or Ca:Icutta 
for making enquiries and getting the necessary assistance from the Govern-
ll"'llt offices eOllcerneti. It:s high time that "Trade l'IIal'ks brunch offies 
is established in the province., 

Sir, I feel compelled to mention another importa.nt matter. The Government 
of India banned the Muslim NationarGuards Organisation throughout 

H P .Il. 'Q8 whole of India. Certain lllTe8ts have been made in Madras and other. 
~ I would like to emphasise that this organisation was not at any 

time intended to commit nor had it at any time engaged itself in acts of 
violence, nor was there any disposition on its part towards acts of violence ..... . 

Mr. Speaker: I believe that is Ii provincial subject, as the banning of the 
organisat,ion ll'ust ~  been done by the Government of Madras. 

K. T. M. Ahmed Ibrahim Sahib Bahadur: The organisation was banned I5y . 
the Govelnmenr of India. When we approached the Madras Government we 
were dE-finitelv informed that they have no discretion in the matter Bnd that 
they were ~ only· on the orders of the Government of India . 

. Mr. Speaker: The question is by whom the orders banning the Muslim 
National Guards were issued . 
. The Honourable Sardar ValIabhbhai Patel (Minister for Home, Information 

and BroadCAsting and States): It is the Provincial Government. No w.Jera 
have been if-Rued ~  us. 
Mr; Speaker: If there is any grievance on that matter. it sh'ould be rtlised 

in thE Madras prov:ncial legislature. 

K. T, M. Ahmed Ibrahim Sahib·Bahadur: The Provulcial Governmen, saii" 
t,h'lt thev'aetedon the orders issued bv· . the Government of· India. TIle 
organis?tion was banned by the Government of India ............... . 

Mr.Speall:er: Is t,here ady authoritative statement to that effect? 
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P&I1dit LakIhm.i Kant&. Kaitra. {West Bengal: General): I can understaud 
r>nsing II lrJuttEcl' like this in connection -with The }'mance BiIl,but how is this 
·gtmnane to the General Discussion on the Budget? 

Mr. Sllea1!:er: That is apother ~  Let uS,!'e clear as to whether this 
order 'w,,:; issued by tbe Government at lndia or not, 
Mr. B. P,?ker Sahib B$a.dUr (Madras: Muslim): I can authoritatively. et!t.te 

the Honourable the l'Irernier of MadraB told us when we wl>ited on hIm III 
deputation, that he was acting on the 'orders of t]f..t· Government of India and 
th[,t he had no discretion in the matter. 

Mr. Speaker: I thought be must have said very probably that he ")Vas iioting 
on the advice of the-GClVernment of India. But that is a different 'matter. 
But here the Home Minister says that no orders were issued by the Govern-
ment of India. 

'.IIle Honourable Sardar VaJlabhbhai Patel: 'Advice has been given to aU 
rrevinces to ban all private armies. .  . 

K. T. M. Ahmed Ibrahim Sahib ·Bahadur: We have raised the matter on 
the floor of the provine-ial legislature also and we have had no remedy. Not 
II single persall who belongs to this organisation has been released, whereas 
pevpl", belOlJgOllg to other organisations are being released from day to day. 

Sir, I was speaking about trade marks registration. People have to go-
either to 110111bay or ~  for the purpose of registering trade marks. 
The;'e is provis'on under Section 76 of the Indian Traae Marks Act for the 
establishnJent of branches. Even small States like Cochin and Udaipur have 
hranche, (JIJ a reciprocal basis_ Why should a major province like Madras be 
d"l]ied the right of having a t.mde marks office, 1 cannot understand. 

I come now to the Madras High 'Court. Out of the total strength of 16' 
of the High Court Bench 'Of Madras, including the two temporary judges, there 

~ now only 8 judges and tbe vacancies have not been filled ,up for some-
time, with the l'esll]t that on certain davs of the week the' aaIIJ.lsslO11 eourt 
does 110t eve', sit; no judge sits for the 'disposal of admission work Oll some 
days. I' aJipeal to the Government to see that these vacancies are filled up 
as early as posEible. 

J H'n sorry that the. budget does not give any substantial help to the pro-
vince, finanei'1I1y. When the Madras provincial budget was introduced on Ihe 
:tlwJ' of the House our Finance Minister said that he had made repeated 
repl'esf'llt,afollS to the Government of India for giving us a larger share both 
in the income-tax and the corporation-tax. I find here a slight hint. 'that even 
th,: amount promised for postwar developmellt schemes may be cut down if 
the Pr(.villcial Government does not spend an amount equal to that given by 
the Celltrt'. These are times when provinces need very great fimmcia; help· 
from th,' CEntre, I wOllld appeal to the Honourahle the Fimmce Ministnr to 
see whethe,< it is not possible for him to increaBc th" share to the prov:nces 
in certail1 items of income and wbetherre is not possible forhlm to /live 
favourable consideration to the representations thnt hn,e heen made to him-
by our Financ" Minister. 

With. regard to food, in the buclget speeeh the Hononrable Minister says 
th;'t. rhU'Il1!! 1!!47-4R. no ('rores '\'ere spent on tlle imp01-t of ·foorlgl·ai'ls. while 
th" ~  only 6J crore!' will be ~ 1  I Hm 1 ~ tbat th1lt n '[lounth,," i)(,(,ll 

~~  T am quite aWSl'e of the difficulties with regard to the financial 
posItIOn.. ....... .... . 

The Hono)U'llble Shri R. K. Shanmukham Chetty: 1)1 rrores fOJ" the first 
half of the c'iment year. . .. 

E. T. M. Ahmed Ibrahim Sahib Bahadur: I do not-know whethE'l' ~  
that would bl' sufficient to meet the ~  The lIonourable the ~
Minister who comes from my province knr.wR that fOPl;lle js fit our dool'S 'on-
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account of the failure of the North East Monsoon. Unless we are ablil t.o. 
get foodgrains in larger quantities from outside the country it would be 
impossible for us to tide over the crisis. This morning I read in tlte pa.pers 
that the Foodgrains Policy Committee of the Government of ~ has recom-
mended that potatoes, tubers and ba.nanas should be used as food. I do not 
know whethe!" it would be possible to make the people use such things for 
their diet. \\"hether they will suit their stomachs and other factors have to 
be taken into eOllsideration .. 'We know how the attempt ·to substitute ground-
nuts for 2 ounces of rice fa.iled and ~  even in the villages was prepared 
to take groundnuts. 
Then I (lOlIle to the excise duty on tea and coffee, which is direct taxation 

Oll the poor. In Gur p·rovince where total prohibition has been introduced those 
~  who have been addicted to some sort of stimulants would natullllly 
like to hav ~ SOmE" mild stimulants like tea and coffee and it is not fair that 
they shou:rl be &sked to pay more by the imposition of this duty. 

Another matter is this. When the British Bureaucracy was ruling the 
country certain books, pamphlets and brochures published bv eminent public 
11len in the country,-i.e. by our national heroes-were proscribed and I do ,wi 
kllow wh, this Government should not lift the ban on such books. For 
11~  .. , ............... . 
Mr. Speaker: That is a provincial subject. 
K. T. M. Ahmed Ibrahim S&hib Bahadur: I refer to ~  that have be-en 

ban lied by th" Government of India. For instance t refer to the famous 
article wl·ittell bv ::VIaulana ::Vlohammad Ali in the Comrade under the title of 
The Choice of the Turks. With regard to import licenses I desire to point out 
that there is very great irreguiarity in the issue of licenses. 

Mr. ~  Th" Honourable :\lelllber', time is up. I cannot lJermit him 
t{) ccutinue. 
Shri Arun Ohandra Guha (West Bengal: General): Sir, if 1 utter a few 

words of criticism of the Budget I am not forgetful of the fact that" this is the 
first annual budget of Independent India and that this is the budget presented 
by the Cabinet of the Congress to which 1 have the honour to belong. What-
-ever criticism or suggestion I may make is only in a helpful spirit. I expected 
;tha.t the new budget would bear some stamp of independent India but I am 
·constrained to say that I am disappointed. The budget as presented before 
us is just the same type as had been presented year after year up to 1947. It 
is only an attempt to adjust 'revenue and expenditure . 
.I:Iut I expected that this budget, of the new independent Irdin 

"Would make an attempt to adjust our national economy and would 
"try to adjust the unfavoUrable trade balance. That is ~ ~  
pl"oblern. Unless wp can solve that problem it is no USI! adJllStmg 
the revenue and expenditure by imposing certain taxes or giving some relief 
1;0 certain categories of people. The greatest malady in our present economy 
is that we have an unfavourable balance of trade. There should be a planned 
attempt to remedy this. The first thing we can do is to control haphazard im-
ports. :rhe system of controlling import by way of licences as is ~  
now is far from satisfactorv. Mostly it is done to accommodate cert&lll 1ll-
.dividuals or certain groups "of persons who have been in the trade of lltIPorting 
·or exporting certain g-oods, so that they may not lose their means of livelihood. 
But in a free India the importing system should he based mainl:v from the 
point of vlew of putting our trade balance 011 a right footing. We should ~  
to stimulate export for which there must be planned economy and svstematIc 
campaign. The Honourable the ~ Minister has ~  stresse? the im-
portance of ~  product,ion. • To ~  produ?hon he ~ given some 
",pHp} rmly t" tlle rich people. He bas gIven thpm relief by reducmg super-tax 
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and business ta,x. But' that is not ellough. It. is apparent that this con-
<-'"aSsion tQ the big capitalists has not satisfied them. The Honourable Finance 
Minister ought to have understood by this time that these big capitalists' won·t 
be satisfied by ~  petty concessions ... They all wallt to have their full pllund 
of :fiesh, 'The Finance Minister ought rather to ha,l<e concentrated 011 cottage 
industries and on increasing food· production. lndia illlll\t have to develoR. her 
cottage industries if she wHnts to have a favourable balance of trade. In the 
matter of helping cottage industries the Finance Minister has only given relief 
to the handlooill industry by withdrawlllg the exportcfuty on handloom cloth. 
in thiS connection he lllight haw ,lolle· ,;olllethillglllore. The Cotton Textile 
Equalisation Fund which was maillly derived from the handlooill weavers 
might have been given as a subsidy to the handloom weavers. 

As for food production, ~ ~  is a.bsolutely no system and no planning. Year 
after iYear our food import ·IS mCl"easmg. Last year it was Rs. UO crOl'es and 
this year it is expected or apprehended to reach Rs. "125 crores or something 
like that. If we are to import so much foodgrain from outside and to pay 
hard cash for it, it w'il! be difficult for us ever to have any favourable trade 
balance. So this is the first point on which the Finance Minister should have 
devoted his attention. 

Then, Sir, the Finance Minister has imposed excise duty on tea and coffee. 
Instead he might have imposed export duty on tea Hnd coffee. I thinl, Ceylon 
tea is even now selling at a high,er price in foreign markets. By ilnposing a 
small export duty on tea and coffee he might have got enough revenue and ,It 
the same time I think, there would not have been any diminution in the export 
of Indian tea or coffee. Instearl he has taxed the poorman's tea. Tea is not 
only n poor man's drink-it is "ven his food now. In t.owns as well as in 
rural areas the labomin!! classes have almost 1I0thimr else than tea int· break· 
faRt-tea or e.offee. In Northern India it is tea and in Southern India and at least 
in some districts there it is coffee with the ~  classes for 
breakfast. I would implore the Finance Minister that instead of imposing 
the excise dnty on coffee and tea he may put an export duty on coffee and 
tea which may give him some revenue and also give some relief to the poor. 

Then, the match duty ought not to have been increased. That is also 1\ 
tax directly, on the poor consumers. The toWIl people have mostly got their 
electric lights. Except the smokers they do not lise much of matches. But 
the rural people have alwavs to use matches. and this article essential necessity 
should not have been taxed rather the tu.x should not have been increased. 

As regards our sterling balances for t.he next six months we have got 
cn'y 18 million sterling, 01' Rs. 24 crores. Of COUl'Se there is a balance of the lust 
six months which may leave us some fair amount at our credit. Even then. 
of this Rs. 24 crores we will have only Rs. 13 croreswhich will have dollar 
convertibility. Because we have only such a small sum at our disposal, in 
regard to transactions with dollar remons we shall have to borrow from the In-
ternational Monetary Fund. I do Hot know what interest we .hall have to pRy 
for this and who will pay it. 

As regards the different heads of expenditure naturally Defence congumes 
more than 50 per cent. including capital expenditures. 'Defence expenditure 
has always "been the target of attack from the nationalist benches in the past. 
But in Free India we shall have to build up our defences and we do not ilTudge 
this expenditure. We only 'l'l;ish that the money may be rightly ~  In 
this connection I must say a word about what the Indian Army has done for 
evacuating millions of pe<iple from Western Pakistan to Indi". It is splendid 
and the" hiwe· done ilnmense service to humanity and to Indht. And what 
they RrE' nOW [loing in Kashmir we appreciate ~  rf'cognize. ~  T thin);" 
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there nught ha}'e been some economy alld some. money might h,we been better 
spent. One point I would like to stress, namely, that there should no longer 
be al1Y such thing as martial and non-martial races in the Army. No distinction 
l.ke tbhl-slH)u.J lIt,:.: lJl'ulullged. 

~  speaking on the subject of defence I must mention West Bengal. 
India has practically two frontiers on the eastern side--on6 Assam with China 
a.nd Burma and another, West Bengal with Eastern Pakistan. Unless the 
posi.tion of Western Bengal is strengthened it will be very difficult for the 
Indian Union to"defend her frontiers from that side. So I hope the Government 
as a whole and the Defence Department will giYe due attention to the defence 
of West Bengal ~  strengthening its position and developing Home Guards lIlld 
Frontier Guards there. That is of the utmost importance not onl." for thE 
defence of ',,-est Bengal but also for the defence of the whole of India. 

]n this connection I must also point out allother matter. What is h;ppen-
ing in East Benga' should also be remembered. One crore and twenty-five 
la.khs of penple ore involved there. What has happened in Western Pakistan 
is nothing in comparison with what may happen ill Eastel'll Benital and Western 
Bengal. I do not want to be panicky. We have been trying our best to keep 
our people ill Eastern Bengal and we have asked them nnt to leave their 
hearth und home, and not to cross the frontiers. We have been trying our best 
and on behalf of the Cnl1gt'ess of Bengal I can say that the Beng'll Congress have 
been doing all that is possible to allay the people's fears and to restore com-
munal harmony. Yet things are becoming ~  difficult for the minority com-
munitv in East Benl'"l. and for that also the Defence Department and the 
Relief and RehabiEtAtion Department shol1ld have some provisinn even frnm 
now. In the Western Punjab, Sind and the Frontier. the g0vemment were 
taken fllmost unawares. A similar situation may not fac" them again. They 
shonlrl be prelxlred against a possible de,'elopmellt of sucb a contingenCe' in 
Eastern Bengal.. That contin!!ency will be like an avala11che befnre which 
the whole struct1)re of onr infant state may have 'to crumble. Sn from nnw 
on the Government should pay utmost ~  to defence as well ns to other 
matters in Western Bengal. 
The Fina.nce Min',t.er hps imr)Osed' certain extra charges. He has raised 

the smf'lHlrit€ on tl'lInk tehphnnc eu\ls fmm 40 per eent. tn 60 per cent, and 
be ~ increased the re[!istration fee from 3 to 4 annas. Tbes .. in()reases yield 
an additional revenne of nnlv 40 lakhs. I think he can easilv fore!!n this. 40 
lakhs is not a hig 'sum: 'And the increase of the redstratinnfee may hfimper 
the development, of hu&iness, trnde find eommerce. Tnstead the Finane., Minis-
t.", m;[!ht have given ~  mme att.entinn towards eCnnnmv. He hag made a 
token 'ecnnomy cut, nf 2l C\·ores. That is nothing compared tn the expecta-

~ nf the peonle and the members of this Honse. There ~  to he more 
economv. There should be a systematic attempt at eeminIDv in all the dec 

~  

Then before 'concluding, Sir, I must say a word ~ the income·tax allo-
catinn. I ilo not know on what basis the Niemever Award has suddenly been 
upset. It is an interim arrangement.. West Bengal has been given only 
12 per cent. while it WRS previously getting 20 per cent. ~  Bengal 
was getting only 30 nr 40 lakhs of nlpees· from the East Bengal regIOns as In-
come Tnx colleCtions. As regards popullltion, West Bengal has still a larger 
popul!1tioJl than Bombay. Then why Bombay is getting 21' ~  and. ~ 6 
Bengal is getting 12 per cent.? I expect the Honourable the Fmnnce Mmlster 
will look into this. Bengal has nlready suffered much due to many oauses-the 
war policy' of the government famine, communal rioting and last of· all due fo 
c!lartitinn.' and I hope nnr Con'gress govel'Ilment will not inflict any more injury 
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<>r create difficultiel fOt' West Beng .. 1 in recouplllg hersell. ::;0, .beioi·e COl!-
eluding, 1 implore tate ,finance MiIllster to allocate a larger sum. h is all 
interim -arrangement after all. '1ill we can reach a tinal settiemenu ~  the 
pf'evious arrangement stanq. and 20 per cent. be ~  to Henga!. The 
.finallce l\j.iuister·concluded his IIdmiJ.'able speech by.&uying "The next step is 
enough for us if it iii illlllUwed by the star of our ambition and fortified by the 
faith w our destiny." I say jihis will not be ellough.l'he whole buclget should 
bear the stamp of the Congniss party. Uuless we have also the tOl'9h light 
lit Gandhian socialism and Gandhian social ideas, 1 Jhink the whole budget 
will become a failure and lndepeudent India callnot be satisfied with a budget 
of the stereotyped cIasithat ·has been presented yenr aft-er year before this 
House. 'With these few words 1 commend my Imggestiolls to the llollou!'able 
.Finance Minister. 

111'. Speaker: In view of the large number of Honourable Meulbers who seem 
w ~  to speak, I am reducing now the time-limit from 15 to 10 llliuutes. 
A larger number of people will be able to speak if l' 'mfu SllRtch ,\way ;) lllinute;; 
fram each. Ordinarily therefore· I would allow 10 minutes ~  in special 
easeli where I may allow a' few more minutes. 

Shrimati DakShaya.ni Velayudhan (Madras: General): Mr .. Speaker, Sir, 
~  of giving lIome sort of. joy duri.ng .the presentatioll of. the budget, just 

the opposite has happened, and 1 must say that th;s budget ~ not in allY way 
different from the budget. which wall pres4:lnted by the British Goyernment in 
former years. We oan iay that this is a budget of free lndia but We cannot 
fiay that this is a budget of SWlJraj. We all. heard the J!'inance,Minister quotin£ 
tile words of Gandhiji, but one is surprised. to find ~ the budget is devoid of 
I.lly spirit of the Gandhiau ideology 01' the Gandhian idea1s of economy. So 
we bave either to accept. this. budget .orreject it on its face value. The only new 
item in the budget is· the expenditure on ~  ~  ~  Adminis-
tration. All, the other items ,.are as, they wei'e' in the former b'uuget, Holld WQ 

.find in the budget the same figures, the same form, the 'iame meaning every-
thing. We all know that the British Governmelittried to' keep the people 
away from the administration of this country and they did. not provide IlS with 
any details of the expenditure' or anything of that ltind. In this budget, also 
one failil to ilee any detail or explanation of the various items of expenditure 
·.involved. If we take, for example, .oue department, we .find this. 'rhey 111'6 
'given like thi,.: 

Secretary 1, Deputy Secretary '1, Assistatlt Secretal'y.1, and ot-her officers 54. 
One fails to understand what is meant bvother officers. r think it would be 
better if the qesignations and the. grade ~  all the officers are gi veil there, and 
the number' of the different kinds of officers. Then also we nrc not provideu 
with details of the establishment, and there is also an item ('ailed 'Miscellane-
OUI.' TheSe' are all iiems which invOlve croi'efl of rupees. 

To keep bis promise to the enpitalistshe has tried to please them by re-
ducing the taxes on them and the Honourable. Finane.e Minister has tried t·o 
baiall'!e the budget by indiJ.·ect taxation of the poor man. We cou\d have wei-
.ollled even a deficit budget if it had given any .relief to the common man. I do 
not thilik it would be a repetition if I were to say the budget has taken ilW,IY 
~  the small comfort .. that. the common man E;lnjoy6d by taking a/Rip o£ coffee 
<'Ir tea. "'wo days back I had to pay an IIddittonal thl'ee annasfor " ]!oUl).1 of 
coffee, allq during the introduction of .the budget they .knew .about thE' tluty Oil 

~ and coffee and the dealers had b.egun ~  even before. the. budget 
. 011 me into operl\tion. I think a wiser' method would. have been t() ~  a 
duty on costly drinks like whiSKY. \n'andy or wine. . If such a step had been 
taken many .people would J:i.l!ve become irritated. If that course bad been 
adopted it would have p/l,;vedthe wl\-y,for; tbe ~  of olle of the construc-
tive pr9grammes r::J. the Congress, namely proI:ibition. 
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_ ~ nowact,ays 0':le hears much .about . production ,  . production , 'more produc-
tlOll. As an mcentl ve to the capitalist taxes on business have been reduced_ 
But I' fail to understand what relief this budget is gain'" to give to the common 
~  I ~  in this connection bring to the noticeO of the Honourable the 
~  ~  ~  production does not depend on the capitalist 'alone. We 
filld people gomg Without cloth not because there is no cloth in the country, 
but because .the purchasing power of the people is limited. People go without 
food ll/)t becauae there is no food in the country, but because they have no money 
to purchase food. 

,If you go through the budget you find that huge ilUIDS of money are set 
uSld" under eilch Depurtmeut for the expansion of Departlllent;;, iUl"rea8e of 
staff, etc., but when you come to Departments like Labour and Education, 
they are left as they were before. Not even an attempt has been made to 
make an experiment in compulsory education; even the basic education  scheme 
which was so dear to Gandhlji, has not been given a fair trial. In short 'ill the 
first budget of free India. one fails to find any ideal. It is only confined to the 
exploita.tion of the poor tax payers to meet the demands of a top-heavy adminii-
tration. The Congress Government have been repeating time and again that 
they do not approve of the top-heavy administration, but when they have the 
power they let the old state of affairs continue, and are content with putting 
forward some excuses. It is therefore imperative that in oder to do justice 
to the poor people of this country Borne sort of policy should be evolved ~ which 
the economic structure of this country will be changed and the disparity in 
the income of the rich and the poor be made little or nothing. It is the duty 
of the Government and of the Honourable the !<'inance Minister to see that 
something is done for the relief of the common man by taking into considera-
tion the suggestions put forward by the Honourable Members of this House. 

Shri Bo'blDi Jtuma.r Ohaudhuri (Assam: General): Mr. Speaker, Sir, it is 
unnecessary I think for me to congratulate the Honourable Minister for FiIlanc{' 

for his budget, because not only fairminded men, but also members of fair  sex 

[Ai this stage Mr. Speaker vacated the ~  which was then occupied by 
tihrimati Ammu Swaminadhan (one of the panel of Ohairmen)]. 

have already done so. There is absolutely IlO doubt, that the author of this 
budget is a man of great talents. It is quite obvious that his talents are of 1\ 
very high order. But the budget has been elusive. A riob man iPing 
through the budget speech will exclaim: "'W ell , look here, our old friend Mr. 
ShQ,nmukham Chetty has not entirely forgotten us. The Congress benches 
which he now adorns,' has not been able to spoil him yet." That is the 
first reaction. But when the rich man goes deeper into the budget he finds 
that his first impressions were not correct. If be has been given something by 
one hand, that has ~ taken away ~ the ~  The poor ma.n.o.n ~ i)f 
the remissions of certam taxes exclalms: Look here, I had mISjudged him. 
I had unnecessarily listened to what the socialist leaders have been saying-
in fact some of them went to the length of saying that he should be withdrawn 
from the Treasury Benches." . That was my first impression also when I heard 
that the tax on betel nuts was withdra.wn. When I go further into 
the matter I find that it was merely a will-a' -the-wisp which I was 
I"lIllning after. When I think of the tax on tea,  when I think of the increased 
ta'!: or matches, I see that I was mistaken .. It is all like this. )'"ou dream 
of gettinb large amounts of money; ~ ~  y?ur grip on the nuts y?U 
Iluddeniv wake up and find that there IS nothmg III your palm. A great dlS-
appointment! I have personal experience .of .that kind of disBPP.oiJ?-'6ment. 
Here in Delhi where only one gallon petrol 18 given for each day of 81tt'ng, we 
~  !(reat want for this and on one occasion I dreamt that I had sheus of petrol 
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coupons-l tightened my grip and rouoed myself ouly ~  find them .gone. The 
Honourable Finance Minister has done the same thing in matter of distribution 
of receipts and burdens. As between the rich man's claim and the poo, man',; 
claim, he has behaved exactly like the one who distributee! cheese between the 
two cats; and after cutting one portion from one share and another portion 
from anotBer, he has taken the main quantity of cheese for himself-when I ·say 
fOT himself, I mean he has added to the public exchequer-he has not given 
much to others. 

Madam, I am very glad that 1 have this opportunity of addressing you in the 
Chair. My honourable friend the Finance Minister has proved a veritable 
juggler. He has the whole set-up of a juggler, and if he had only the magic 
wand he might have been able to compete with the btlSt Continental magieiau8 
of the Western countries; but our Indian jugglers have always beeu far more 
effective than the European jugglers. I have heard the budget speeches ~  

European Finance Members, and 1 am sure their' ~  would pale into in-
signiftcance compared to our jugglery. Madam, after all, Indian jugglery is 
superior. Everybody knows, and I think wou have seen it, that the Indiau 
juggler has his Bhanumati. That Bhanumati is not any woman or lady; it is a 
figure in a wooden frame which every juggler carries about with him. The 
Bhanumati in the case of the Finance Minister was a steadfast determination 
to get all he can for the Government of India so that the country may advance 
in the way of progress. 

I think, Madam, it is hardly necessarv for me to remind the House that 
1 come from Assam. So, I would just briefly state some of the grievanbes of 
that Province. When my honourable friend Bardar Patel went to visit our 
Prodnce-he huJ the courage to do so; other ministers of the Bench wou· d not 
dare because there is a prejudice againllt Assam that whoever goes to Kamrup 
never comes back; there is a popular belief that in Kamrup one would be COll-
verted into a lamb. When Sardar Patel went there uud he hae! given us the 
assurance that whatever is needed for the development of the Province, he 
would always be prepared to give. But, Madam, I find myself sorely dis-
appointed when I look into the Budget: there is nothing special given for the 
development of that Province. That Province is a double frontier; it has not 
only to protect the frontier against Pakistan, but it is alllO generally speaking 
the Eastern frontier. But what have you got there? What additional ad-
vantage have we got there excepting the fact that the original promise, which 
was made perhaps by Sir Archibald Rowlands or somebody else, has DOW been 
repeated? Nothing new has been given to us. 

Certainly, 'I am grateful to the Honourable Minister for removing the  tax 
on betel nuts, which was a pressing tax and cruelly realised. But he bad 
raised the tax on tea. Madam, tea is a beverage, it is almost a food. 

Shri T. ""aDDlab (Mysore State): Madam, I congratulate the Honourable 
the Finance Minister for the way in which he began his speech when he pre-
sented free India's first Budget before this House; and also tbe way in which 
he ended his speech is a thing. wbich is to be noted. He began by paying a 
tribute to Mahatma Gandhi, and at the end of his Budget Speech on Saturday 
last he concluded with the words, Lead Kindly Light. Of course, Madam, it is 
very good and it is very kind of him to say such words. But when I read 
those words. the very essence of Mahatma Gandhi's ideals do not find a place 
in the frame-work of the :Budget. One of the objects of his high ideals, namely, 
the unprivileged people, the Depressed Classes in tne country, who form about 
one-fifth of the population of India, have -been totally neglected and no mention 
in the whole of the Budget has been made about the Harijans. I feel very 
sorry for the very unkind attitltde the Finance Minister has taken towards this 
aspect of the problem, of the amelioration of the depressed classell. 
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Madam, 1, am really worried ill one or two_ respects. Mahatma Ga-ndhi 
want.ee. that the Hnrijans ill India should form the strength of the Hindu COill-
mumty ~  that unless. they are elevated Hinduism would be lost. They are 
·the real t.lllers. of ~  soil; they form the backbone of the country; ~  are the 
real warrIOrs III hmes of danger. Mahatma Gandhi wanted in his life tim.; 
to see untouchability removed; and we the Harijans in India feel that God has 
~  him away and we find no help at the present time. We thought that 
t.?e ~  and foremost priority of this Government was to take til!' the ameliora-
tIOn of the Depressed Classes. They ure labouring in India, a.s you can see, 
under very great disadvantages. ~  even a single rupee has been allotted for 
their amelioration anywhere in the Budget. 

~ me place before the Honomable Members of this House the various dis· 
• lIfivuntages under which they are labouring now. Wherever we go in villages, 
Wt!' see m08,t of these depressed clI!.BIieB. those who are weavers, tanncrs ailJ 
mochis, they have no place because the modern machine has repbced' their 
work. Therefore, they canllot find any emplo;V-nwnt, Government has not 
thol1ght of helping the111. SHy. 1'01' ~ 1  b:, ~ of co-ol'el'lltive soeieties, h, 
way of cbeap credit, by ~  of selliul; l'll\\-materials and improver! ~ or 
-machinery and by way of giving loans to these people. No such -thing has neen 
provided in the Budget. 

Another aspect which 1 want to menlflon is lhat the artisans 'md tenants are 
suffering from very great poverty because most of them are involved in debts. 
Nost of the depressed classes in rural ueas !lIe under the s.v8tem of born-slavery 
'because on account of extreme poverty and 011 ~  Qf their indebtedness, 
-they cannot free themselves from these zamindars. What is the Government 
-goi;;g to do for that? They have not stated any definite policy in regard to th" 
.amelioration of the eondition of the depressed classes in India. 

First and foremost, the ~  clnsses in India want educational facili-
t.ies. As \\e (Jan see, they lw,e !lot bH'!1 given lillY residential ~ or hostels. 
They should he provided with these things. There must be legislation tu 
.abolish born-slavery and also serfdom. Legislation should also be bronght for· 
ward to remo\'(' social disabilities. Unless social disabilities are removed and 
the ecolHlIuic condition is improve,l, 1 do not thinhthe depre<>sed ~ ~ 
fn<liB can eover come fOl'WRrd and assume equal status with other communities. 
J o-athered from the Prime Minister of Indifl very recently that unless the de-
~  classes lire made to st.and on equal le\'el with other communities, we 
.cannot boldly say that we al'e huving ;1 ren! demoaratic Republic of India. 
U nlees the present Go'Wnlment takes it into its head to lift the depressed 
classes,to bring them on equal looting with others, to improve their ee-onomie 
condition, etc., I do not think that the democracy in the true sense will be 
achieved; it will ~  a dream. 
In these circumstances, madam. there is ~  for me-to rippreeiate, 

nothing to congratulate the Honourable the Finance Minister ·upon. as he has 
not set apart ~  sum eithe.r for the educational fac.ilities or for t·he large scale 
housing,scheme of these depressed classes. . 
An Honourable Kelllbel': This is more of provincial .concern. 
Shri T. Ohannia.h: May be, but the G6vernment of India havEl not definitely 

stated their policy towards the depressed classes. That if! why I am I?ention-
ing this. I ~  that the Central Government, take earnest steps. to Improve 
the cO:J.dition of the depressed classes, which is entirely their duty and not that 
-of the provinces. . 

Ma.dRm, I thank YOll. 
Dr. V. Subram&niam (l\fadl'As: Genernl): M"dam Chairmfln, lifter the 

4eoeMe of the Father of the ~  this is the first. Budget which the. Finance 
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Minister has placed before this AS,j.embly. 'vVe know the difficulties, in p1aci?g 
this Budget. I am not going to repeat every subject which has been dealt with 
previously by my honourable friends, but I have to mention a few pomta 116.a 
"ommon man, as a representative of the people, in regard to what the man In 
the street thllks aud what he wants. 
Fin;t of all, I take the concessions given to the _ business people. The 

Business Profits Tax has been brought down from 16 2/3 per cent. to 10 per-
"ent., and the abatement amount hll6 beeu raised from one .lakh to two lakhs. 
All these proposals I quite welcome. But while I have no  objection to raising 
the maximum amount for which super-tax is to be levied, there was no necessity 
to reduce the rates of super-tax. As regards the Business Profits Tax, no doubt. 
they are having the beuefit, but I have my own doubt whether the benefit ob· 
tained will be utilised for the benefit 01' for the increase of business in the land 
so that the national wealth may be increased. If it had been a· condition that 
f the busil'&ss people will invest that amount for the enlargement of their busi-
ness, .it wouM have been very gpod. Anyhow, business people mU!lt invest 
t,hat saving at least in Government bonds so that it may be of some use. Other-
wise, if it is possible-I will welcome such a proposal-some enactment may 
be made that the three crores of rupees which will be saved should be diverted 
t,o a business concern and short-term proposals should be brought forward for the 
industrial development of the country. Of course, I do not know the legal im-
plication of this suggestion, but I am merely giving out the idea which strike& 
~  mind. 

, Then, Madam, in order to give relief to the ordinary common man-the 
middle class people-it was suggested that income-tax must be exempted up 
to incomes from Rs. 2,500 to Rs. 3,500. I do not.know what will be the idea of 
the Honourable Minister. Anyhow, as an alternative relief, I think the income 
of ~  people who get below Rs. 5,000. at least 10 per cent. of it may be 
exempted from income-tax so as to give them house-rent relief and other 
benefits. Let me illustrate. Suppose a. man is getting Hs. 3.()()(} ~ 4,000, he 
may be paying Rs. 60 or 50 as house-rent; that amount can be deducted from 
his income and the balance may be taxed as income-tax, so this will give .ome 

~  to the middle class people. 

The other thing, Madam, is that after the attainment of freedom we ~ 

to encourage cottage industries. I have great faith in the Khadi Bcheme. '.!'he 
different province. are putting up different !lchemes. The Centre, 116 a token, 
might set apart a certain sum, say Ii few lakhs, lind make grants to each pro-
vince, so that each province may put in Khadi schemes as a national and 
eC<>llomical emblem so to say. We can then call it more of a national policy. 
':';..We want a national tinge in the Budget . 

. '/ Then we want prohibition throughout India. It is a provincial concern; yet 
ijome relief must be given to the Provinces by the Centre in this respect also. 
Then about coffee and other thing!!, my honourable friends have already 

taken that portfolio, so I would not talk about them. 
As regards the export duty, there are many articles which could have been 

taxed. Take the case of mica. An export duty can be levied on mica. There 
~  many auch articles. I have noi got the list of all articles that are being 
exported to foreign countriel. . 
As regards prohibition. I thought we will be having prohibition even at Delhi. 

~  Delhi i. pot ~  ary; I think it i. already wet. I would suggest that ~  
lquors IllSY be heavily taxed, 10 that lVe can increase our income. 

1
6",)j Next to Defence, food, clothing and housing are the ~ Nletitial 
"  . I,him!" in th" country and 118 re!lards food ~ there 18 no use 

in getting food-grains from foreign ('ountries to the tune of 110 or 
~1 er"re&. At least 200 crores mil, have been t.ake,p as a loan and thar loan 
may be given for Provinces for the 'construction of tRnks and wells as n ~  
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term measure, for the reason that Damodar Valley and other large schem" 
will take at least ten years f?r its ~  It wIll be a really a long-ternl 
rehef, and as a short-term rehef the l'rovillces must be helped witb 80me amount 
for one portIOn as grant and olle portion as loan, so that small tank .. wells and 
other irrigatio!,. channels. may be. dug. In this way the Provinces might be 
made seli-'SuffiClent. After all, If the problem in the province is' solved ns-

~  the Centre .will have no burden after some years. I hope the ~  
MUllste,· will consider these matters. 

, As regards medical ~  I must say that the medical system in our country 
IS. far below the average 10 foreign countries and it is not at all touching the 
villages. .  I heard many interpellations in this HoU'se itself regarding the 
Aynn'edlc ~  Even today more thtln 85 per cent. of .the population of 
IndIa are bemg tretrled by the Ayurvedic system, but there is no pla<.n for it inc 
~  ~  :1'he Honourable. the Health Minister was very kind enough to cou-' 
sIder thIS subject. I know It may be a Provincial Concern. 1 feel that all 
research must be made a Central subject. Research in medicine or research 
in agriculture or research in ar:y subject whatever it may be-there must bb co-
ordination between the Provinces and the Centre. There is no co-ordination 
between one province lind another and even t.he Centre when finding out certain 
research 118 good, they are not being utilised by the Provinces or for the use 
of the nation ~  ThE' provinces are going in one way and the Centre in 
another .way. I think that every branch of science and research must be 
brought and co-ordinated. Then only the nation will be developing. 

As regards the housing seheme. though it is a provincial question, co-opera-
tive housing schemes can be started lind the provinces may be induced by token 
grants and in that way they may be compelled to take up the schemes on a 
uniform basis. 

All regards  engineering schemes. I feel that there must be co-ordination 
between Provincial highways and national highways and in each and every de-
partment there must be a proper,  thorough overhauling and co-ordination. 

Madam, the Budget which the Honourable Minister has put before us is a' 
satisfactory' one and 1 eongratulatethe Finance Minillter on it. 1 alll sure thai 
wben relief is necessar.y for_ the poor clal!ll of people, it will be fort,heoming. 
With these words, I resume my seat. 

Shri LalIlohM:P.,U (Mayurhhanj State): This is the very first opportunity 
in .mv life to congratulate the Finance Mini,;ter of the Independent India on the 
(;cca;ion of his presenting the annual budget before the House for consideration 
and adoption. While I would join in chorus with all the other ~ 
Members who have spoken before me in congratulating the Honourablp. the 
Finanee Minister, I. however. while congratulating him reserve the right '}{ 
making certain observations, which, I think, are not only relenlnt but pertinent 
to the que,tions at iS5ue now. The whole budget has been prepared und pre-
senten and over which the Honourable the Finance :lIini,tar have 'nlight2ned' 
the Hou,;e by quite a lerigthy speech, explaining matters as sufficiently as under 
the circuxnstances would be possible. I beg t{) observe that I have not been 
quite satisfied with the budget now before us. This budget appears to me, 
nothina better than the old wife in a new sliTee. It is almost the same old-
fll$hio;ed budget which llsed to be J?Tesented in. this house from :vea.r to ~  
but only with certain changes here a,nd there. No'" ~ far as, the. nabon 
is couimrned we have all been shoutmg hoth da:v and mght that ours IS a ~  
countrv we 'are the legislators of a free independent sovereign Innia flnd this is 
the first budget of such a free and sovereign India. Now in ~ case fo; a 
people like that thc two ~  whieh I consider to ~ mos.t, Vital and Im-
r.ortant are the nation-buIldmg programme Rnd the nation s savmg programme. 
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~  are the two vital factors on whiCh the new bomfreedom of our country 
must give the-fullest possible attention. So far as these two <Illattel'll are con-
(lerned, I confesa I have failed to find any luch thing in the wholebudg&t, which 
is quite a lengthy one. There is nothing which inspires confidence that our Govern-
ment is going to have a sufficient nation-building programme or a sufficient nation 
saving programme before it. There is no plan either for .the purpose of nation 
;saving or for the purpose of nation building. It .... is something like 
this: A physician may be going on his way and he preSGribes some medicine or 
something like that and whether it fits in or not with the disease, he does not 
care to know what is the disease or the true remedy of the disease but adminis-
ters some doses and goes away. There doe. not appear to be any such thing 
in the budget which goes to the very root of our disease. We have· been 
speaking and speaking quite for a long time. The country is poor. We have 
been importing into India foodgrains worth 100 crores from year to year and 
there should be an all-round attempt made for growing more 'md more food, 
but 'hlerely saying this would not suffice. There must be some definite, eon-
crete plan and there must be a definite attempt made for the execution of the 
plan. So far as a plan is concerned, there is absolutely nothing to be found in 

~ budget. Of course we find that there are agricultural research inltitutiona, 
which have been there for a very long time. But I must say that all ~ 

researches that have been made-if at nil-in these institutions have not proved 
to be of any benefit so far to agriculture in India or to agriculturists as a clas'!.: 
Yast sum., of money must have been spent on them from year to year and pro-
bably there is no one in the whole administrative system of Government to see 
and to know whether the so-calledresearohes are really researches which an 
bendicial to the peculiar soil, temperament and environments of India. What 
may be true of the American soil or American conditions may not alway. be 
good for Indilln soil, Indian society a.nd Indian environments. I think there i. 
no machinerv in Government to see whether our research institutions are alive 
to this or not. Therefore I have my objection to the grant of such a huge sum 
'Of money to this branch of· Government unless and until there is satisfactory 
evidence before Government that this research is really of benefit and;" lIure to 
impart its beneficial. effect to the country in the very near future. 
One feature of the budget is that a strenuous attempt has been made to 

equalise its debit and credit side, that is, to produce as far as possible a balanced 
budget. I should like to observe that even if a budget in a 
particular year or over a cOnsecutive number of years is a deficit budget 
and still there is a definite programme before the nation and before 
the country for its development, that budget would not be very bad. 
Here in this present budget I find -OIle thing. Everybody has come 
to know that now this new born freedom of India is passing through a very 
{lritical time;. The international situation is fraught with danger and it is not 
unlikely that in the very near future there may be a flare-up. Signs are evident 
that the fate ·of the present U.N.O. may go on the same lines as the old 
League of Nations. All nations of the w{}rld now appear to be lining up as 
they used to do some time after the establishment of the League of Nations. 
We also see that the most powerful nation-the United States of America-
wbich proclaims from the housetops that she is the most democratic country 
in the world and has no empire-making ambitions, has in recent years. esta-
blished military and naval bases in almost all the accessible islands of the 
Pacific. and fire is already being kindled in the middle east. We Il.re 'now 
living in tHis situation and India on account of her geographical .';'Position and 
~  other circumstanres occupies a very strategic position. So, much 
greater attempts should havE' been made and mucb greater attention sbould 
han' been paid to the military development of tbe country, not for the purpose 
of aggrandisement or invasion of any other country. but for the purpose of self-
preservation and self-defence. If in order to develop our ~ militaril\", 
we are required to spend a few more crores of rupees--and if need be by frCj!h 
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taxatiou-I wo-uld not mind it, because I want first to live and save myself. So 
in regcrd to thil I submit the present budget is lacking in very vital and 
material respects. • 
Sir, I hope my observations will be taken into account by the S91ect Com-

mittee that takes up .hia subject. 
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(English translation of th.e above speech.) 

Dr. Dh.&ram Prakash (LT. P.: General): Madam Chairman, J feel that tlld 
Budget which .has now been presented before us will only afford gratification 
tv the capitalists, zamindars and taluqdars' in this country. But so far as the 
r.()()r man is concerned, he has not been happy in the least. 

You are very well aware that the agriculturists and labourers constitute the 
majority of the population of this country, and by consolidating their earnings, 
you are utilizing these in connection with the affairs of the country. Just as 
rain benefits equally both the rich and poor, similarly the various Departments. 
constituting our National Government which resemble the clouds should shed 
showers of rain on the masses alike. The country can only then progress and 
achieve happiness and the poor people can feel satisfied. Keeping this in view 
and after looking through the Budget, I consider it my duty to place certaiu 
points before you. 

One thing I would like to say is that you have increased the tax on intoxicat-
ing articles to some extent. No doubt it affects the rich also, but at the sam" 
time you should keep this in view that such articles are used by the poor people-
in a greater degree and the burden of incidence of ~  taxation will fall morl! 
on them. By this method, we cannot relieve them of this evil habit. It would 
have been much better if the use of all these articles is prohibited. Our Pro-
vincial Governments have taken some act·ion towards this direction, and have 
introduced prohibition in certain districts. But this has not yet been accom-
plisheJi to ,ucb an ext,ent as would enable the poor people to get rid of this evil. 
This would benefit our count.ry. We would then be ab'e to save 1 ~ of rupee, 
which are drained out to foreign countries. I would like to draw the attention. 
of the Government to this aspect as weI!. . 

Another point which I would like to say is t.hat in my opinion crores of 
rupees which you are spending in the form of giving loans to refugees through 
the R-ehabilitation Administration will not in any way benefit them. The 
resson for this is thst uptil now the Government·al machinery is working in the-
!!;ame manq.er as it used to be iI). the past. Many of the officials will work in 
~  a manner as would deprive the deserving people from being given the ~ 
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and others would derive the benefit. It would have been better jf the .Govern-
ment had started small scale industries, set up small townships, and the fl!-
fugees were absorbed there. In this manner, the money would ·have been 
secure and the refugees'also benefited and the money saved from being wasted. 
But this Budiet does not contain any proposals to this effect. At present great 
difficulties in regard to transport exist in .this country. If out of these crores 
of rupees, hundreds of thousands of rupees were invested on a co-operative 
system, it can benefit the refugees to a considerable extent. The turmoil through 
which the country is passing can also be removed and the money kept secure. 

Besides this, one of the most important points which has been noticed in 
this Budget is that neither does it contain' any provision for the uplift of Hari-
jans nor is then any proposal to this effect. The Provincial Governments have 
provided something in their Budgets for the amelioration of Harijans. So much 
so that even the Hyderabad.Stllte Government has provided rupees two crores for 
the caUl'" of Rarijan uplift. So far as I know the Harij&ns in the State have 
had to undergo a good deal of suffering during the past few days. It is just 
possible that there might be some deep rooted conspiracy by the Hyderabad 
State in earmarking thtlf;e two crores of rupees under the garb of which the 
Harijans may be made to' change their religion. I am aware of certain activities 
of the State Muslim League which gives an idea of the internal conspiracies of 
the state. Whatever it may be, after all the Government there has providlld 
80me money for the sake of Harijans. But our national Government did not 
make any provision for the Harijan uplift. Therefore, I would like to say lhat 
it shoulcl be our duty that some provision should be made in this Budget for 
the uplift of those poor people to enable them to progress. 

Besides t.his, another thing which I have to mention in regard to this 
Budget is that if we want to make this country rich and step up and inereas!! 
production of foodgrains, cloth etc .. we should devote our attention to the ameli-
oration of the condition of the poor labourers. We should ensure the payment 
of the wages due to the labour. At present, the major portion of the eamingll 
goes to the mill-owners, the capitalists and industrialists. In such circum-
stances if provision is made in this Budget and an assurance ~ given to the 
labour, that all this would be done in the ensuing ten or fifteen years, it would 
surely benefit our country. In addition to this. it is also necessary that if we 
want that our country should progress by increased production of foodgrains 
and cloth etc., then we should give an assurance to the agriculturists and 
labourers in particular that within the period of 5-10 years they will be the 
owners of all factories.  To-day a major portion of their earnings is snatched 
away by the capitalists and mill-owners. 

Time is very short. I had yet to say two or three things more, but I will 
now finish my speech after drawing Government's attention to a certain im-
portant matter, which relates to the Harijan.s  part.icularly, ~  that the hade 
in hides. If we undertake and conduct thiS Imsmess lind mdustry on co-
operative basis, it would surely result in great benefi.t. We ~  also try to 
devise some means to prevent the export of raw hides and Import of leather 
goods. If we do not export raw hides and also refrain from importing ~  
goods from abroad, we will be saving crores of rupees and that money WIll go 
into the pockets of our own countrymen which will benefit both the Govern-
ment and the poor masses. The Government should devote immediate atten· 
tion towards this direction. If we lighten the financial burden thrust on the 
poor then we will be receiving the same congratulations from the slums o:\" the 
poor' as we are now offering in this House to the Honourable Finance. M.inister. 
If our budget .provides food. cloth, shelter And safety to the poor, It IS then 
onlv that the Budget framed bv our National C:rQvernment, will be ca.lled useful 
'l,nd praiseworthy. \Vith these suggestions. I ~  the Budget. 
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(English translation oj the above speech) 

Shl'i x,.a.kshminarayan Sahu (Orissa: General): Mr, Chairman, I am ~  

pained when I read this Budget of a divided Indin for the year 1948-49 be-
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L 8hri Lakshminarayan Sahu] 
cause it is ~  Firstly I am grieved that India has been divided and 
we peopl0 even now dream and cherish the hope!! tha.t divided India will be 
reunited. And when we had lio undergo 80 many trials and tribulations for 
the this divided India, undoubtedly there has been a, good deal of shuffling in 
these Budget estimates for the year 1948-49 which have been placed before 
us. But even then we will have to congratulate the Finance Minister because 
he has endeavoured that this Budget should be given a good shape a5 far as 
possible. But I should like to say this much atleast that although the nRme 
of Mahatma Gam:ihi has been mentioned in the Budget presented by the 
Honourable Finance Minister both in the beginning and at the end and TP. 
verence has been shown to him but in the midst of all this absolute darkness 
prevails. Therefore I would like to say that whilst we are engulfed in dark· 
ness our Budget will so long remain obscure. My point is that the ideals of 
Mahatma Gandhi through which we have achieved independance be given p.ac· 
tical effect to in our life ~  we should therefore, adjust our Budget on those 
very basis. We should take such a pledge today. Many persons are of the 
opinion that Mahatma Gandhi ~  an idealist and his ~  c:"nnot be practi. 
cally acted upon. He got us mdependence aud thus hiS object was accom· 
plished. 
Though not a Congressman, I would like to say 'that when we achieve right-

ousness, we shall frame our Budget on the basis of ideals profounded by 
Mahatma Gandhi. We shall try to prepare such a Budget as would afford 
solace ,to the hearts of villagers, The problem concerning the urban people 
will have to be solved and their difficulties removed. We shall have to 
adopt ourselves to rural conditions which is the ideal of Mahatma Gandhi, I 
come from Orissa. Tfte name of Orissa was 'Kalinga'. There are about ten 
lacs of weavers out of which seven or eight lacs are unable to find any work. 
They remain unemployed and sometimes go to J amshedpur and Calcutta and 
find some work, There the mill-owners do not provide them and their children 
with any residential accommodation. After leaving behind their children 
they sometimes go to Assam and from there they bring along with them all 
sorts of the diseases. 

1 must say that there are about 2i crores of Adibasis (aborigines) living iu 
our, country and we do not devote any attention to them. I know and have 
',lotleed ~ till ]leI' ".ellt. of tht'1lI are aboriginals, They are generally suffering 
from syphilIs and valloue other kinds of diseases. I would assert that we must 
dev'?te our entire. energies to this problem, We are incurring a large sum on 
HarlJan movement, but eVE!n today there are 99 per cent, women living in this 
(Jounti'y who think that with the entry of Harijans into temples the Hindu Re-
Jigic,1l is destroyed and the God's temple is desecrated. It is quite imperative 
thnt proper "eluentioll should be imported to these women which would enable 
them to emerge from this vicious atmosphere of untouchability. It is then 
only th:,t the Rarijan problem clIn be solveel in reality, We have not uptil 
HOW paid '(Iny attention towards this aspect, Today there is 0 vitol ~  

for agricultural production and development. It is a matter of deep regret 
that India which is predominantly an agriculturist country is short of food-
stuffs and it has got to }?urchase foodgrains from abroad at. high prices and for 
this purpose a prodsion of Rs. 110 crOl'es has been made in this Budget, I, 
tnerefore, say that lIS soon as our agricultural policy is carefully set right we 
will not feel any difficulty in procuring foodgrains. Our present food poliey 
is lIot rirht, Therefore, WE' had to provide for ]2.1 erores of rupees in the 
Budget just at present, I, therefore. say that we should take necessary 
steps to ~  right this Budget so as to afford comforts ,to all of us, many of 
whom are aboriginals. We shall have to see and find Ollt ways so as to relieve 
the Rarijans of the tort-ures which have been and are heing inflicted upon them. 
We will have,to improve and devdop Ollr villages Rnd to try to liquidate the 
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eity life. While framing the Budget we shall have to keep all theBe' thing. in 
view. I do not want to say that we should not undertake the tesearch work 
and act upon the important theories propounded by sccence. I would like to 
say that it is the high-time that we should direct our attention towards the 
villagers ami Harijans so that we mo.y progress. These key industries and 
other schemes are not 80 vital. Amongst the major projects, a good deal 
atf money ~ being wo.sted on Damodar Valley Project. This is ail useless, and 
it constitutes a fraud. This is likely to benefit. big people only. 

In the end I will conclude my speech with the observation that while pre-
paring the Budget we Bhould keep in view the poor villagers and Harijans and 
they should be given the greatest possible facilities. 

Shri X. Santhanam (Kadras: General): Madam, I find that the debate 
on the budget is taking the form of II. debate on the Finance Rill. I shall try 
to avoid matters which deserve to be treated at the time we come to the 

~ Bill and confine myself solely to thc demands ~  bave been placed 
before us as they should properly form the Rubject of our dcbatce. 

Madam, I wish to confine m'yself to the bead of Defence. As you know, 
we are  asked to give 121 crores as expenditure and nearly 15 crores as capital 
for purposes of defence. Till 1938-39 the average military expenditure of this 
country was of the order of 45 crores aud we were banging at ~ Govern-
ment that it was too high and t,hat lobe country "auld not ~ .. fnuch ex-
penditure. N ow we are supposed to have only two thirds of the Il!ldian army 
bnd this two thirds, on the standard of the old expenditure, must cost only 30 
crores whereas it now costs 12~ crores, which is four times as much. I do think 
that this is " very big bill for us to pay and we should see that it is strictly 
Justified. If there is no alternative but to pay such a hllgC sum for the de-
fence of the country we have somehow to foot the bill but I am far from COll-
vinced that it is a bill which we ~  to P&Y. There are many items which 
are a mere legacy from the old regime and which the Defence Minister, I 
think, has not had t·he time to look into. Take, for instance, the educational 
establishments, w ... ich have been handed over to us. Many of them were 
meant only for the children of British officers, which were born here and wer!" 
to be edncated in this country. It costs more than 36 l"khs a year. It is to 
be found in'the Defence Expenditure Estimates puge 18. I will read just one 
item to show what sort of schools we have got: 

"Lawrence :Military Schools: There arc thl'e,e ~ ,at SaJla,:",ar, ~ Abu and I .... oveda!c. 
~ schoolB were founded fol' childTPn of BrItish soldiers servmg or haVing loIerved m ~ 

They are now open to all: a few Indian children have Leen admitted already and more are 
expected. These ~  al'e expected to be converted eventually into Indian puhlice schools.'" 

1 would ask whether this is the w"v in which Indian finances should be' 
dealt with. We ought to be glad that the old British rule is at an end so. that 
all the superfluous instit.utions which were built up for t.heir own convemen(;e 
should be scrapped. So I would ~  that the ~ .Minister. ~  look 
into this and sce that these schools ',re handed over to' CIVil authOrities If they 
want to keep them or dose them for all time. If they are sllperfluous they 
Ehould he closed down. 
If you will please look into the budget ~  the. pay 9.r:d allowances. 

of t.he fighting services cost only 17 crorcs, the admmlstl'attve servICes 22 Grores 
and the stores cost 26 crores. The whole pORition has been reversed. It may 
be dlle to the war. It is said that 1l0W OU\' army is mechanised and the 
Rtores are complicated and very costly. Still I do think that under ~  head 
oi administ.rative services there is a gtcat deal of retrenchment pOSSible and 
under the head supplies and stores a farge slice Call be ('ut down .. 
I suggest. to our Fina!lce Minister that he should ha\'e two ~  Economy 

Committees who will go into these specific problems. . I do ,:,o.t thmk a. general 
~  Committee goinll int,o the whole field of either CIVil expenditure or. 
defence "expenditure can do much. 
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. The ~  Shrl.R. K. Shanmukham Chet.ty: The Ecqnothy CommitJ;ee 
IS not expected to scrutmize defence expenditure. . 

Sl.ri. K. Santhanam: That is true. I am suggesting that when he thinks 
of ~  in the ~  Services he should not take up the wh"le neld but 
a speCIfic neld and appomt a small Committee for that. It can go into it and 
ill two or three months' time give him a report. I suggest that he should con-
eentrate his attention on these two particular heads-Administrative Services 
which are now <'-?sting Us. 22 crores and Snpplies and Stores costing Rs.25 
crores. A scrutmy of the expenditure under tJ:!e head Supplies and Stores is 
llllportant from a further aspect. We must nnd out how much of these stores 
is being bought abroad and how far these stot'eH can be manufactured in this 
'·"lllltr.'". .-\ Hlere Herntiny of these stores may open up a great wa.... for the 
industrial reconstruction of this country. . .-

, There is the item ?f Remount DepotH and the Veterinary establistlment. 
These are days when the cavalry has no more function and aU the breeding 
establishments have gone to Pakistan. Is it not time that we liquidate this 
archaic item from our defence expenditure? And all the veterinary services 
can be sent to look after our cattle. Whatever horseR may remain may be 
sent to those who indulge in races. 

Pandit Lak&hmi Kanta KaUra: 
here? 

Why not give them to the tongawal.thB 

Shrl K. Santhanam: They may do anything they like with them. But I 
<10 not want that our military budget should pay for them. 

If you would look into the item Military Engineer Services there is an item 
of expenditure of over Es. 11 crores. To it you must add a further Es. (l 

erores which is found under Administrative Services. Electrical and Mechani-
-cal Engineer Servires have been duplicated. I do 'not know why they should 
,be first included under Administrative Services and again a further item should 
appem' under Engineer Services. I would like to say that the whole esti-
mates are presented in a fashion in which even the most conscientious member 
.could not make much out of them. I think this is not, a fair way of dealing 
-with this AgRernbly. They should give us proper figures. They should g;ve 
'us comparative figures also. Even if they had given ugures for the army of 
United India we rould have compared what was the extent of these Engineer 
'Services betore an<i what is it now, why has it expanded, how much has been 
the increase in pay, how much in materials etc. All t,hese {acts should have 
heE'n presented to us, . As it is, we have been given ollly the most elemen-
t.ary facts. 

'1'0 illustrate my point I would like Honourable Members to take the head 
.of our tov Nav..... It is to be found in page 56. .\ curious t.hing about the 
l'ersonnei' of the Indian Navy is this. There are 138 Commissioned ,md 
\Y", !",ll1t Oflic-ers and .! .7BO ~  'ro manage tlwRe 188 COlllJlliHSiollecl and 
Warrant Offieers and 1.730 ratings YOll find II Naval Headquarters staff of 101 
Officers. 101 ratings and 364 others at. Delh·. It can he found in page (',0, 
To provide t.rnining ior these 138 officers who ~ mostly trained abroud, there 
.are 5\)5 officers. 4.529 ratings Hnd 1.f)4() ot.hers WIth Rs. Olle crore and 34 lakhs 
of budaet. I wonder whom thpse 595 officers 4,529 ratings nnd 1,649 others 
train bow thev train ete. The wholt' thing is a racket which deserves to be 
doseiv looked into. 1 have inclieated sorne of the pomts in the defence budget 
whiel; j'equire the serious scrutiny of the Finance Minister. I think half of .the 
<!efence budget is a mere waste. Within haif the budget. the present establtsh· 
IDeut could be kept ana the present army could be doubled With the ~  
expenditure. I think this is fl matter which requires the closest attentlOtl of 
the (loyerr<ment and I oope thlliy will look into it. 
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Ehri Biswanath Das (Orissa: General): Madam, the budget waspresented 
on the 28th February and we are called upon to make a study bf the budget 
and offer our preliminary observations on the 3rd March. I would ~  to 
tile Honourable Minister to arrange the presentation of the budget in ,ucll a. 
w(\;, a, t·', lifforo the Honourable Members of the House the fullest opportunity 
to go through the budget in all its details so as to make our observations really 
helpful to the Honourable Ministel' in charge of the Department as also the 
Government. With this preliminary observation I procee4,to discuss thc 
budget. .  " 

In the ,constitution of the U.B.A. it, has been stated that common defence 
~  general welfare of the popw.ation shall be the aim of the budget. Judged 
from this standard I must frankly confess that a budget of a different nature is 
called for. About defence, my honourable friends' have already stated -thl' 
b'Tavest anxiety and sounded a note of warning. I would not therefore take 
the little time that is' offered to me in discussing the ~  portion of the 
budget which will be done in due course. The rest of the expenditure is 
mainly consumed by the provision for expenditure under two heads, namely 
Rehabilitation of refugees and Purchase of foodstuffs. My honourable friend 
calls it practicaJly a balanced budget but as has already been pointed out 
by my honourable friend Mr. Ananthasayanam Ayyangar wit·h whom I fully 
agree, it is really a deficit budget. Madam, having seen that we have .very 
little dollar resources and having seen that we have M go with our beggar's 
bowl from country to country for purchase of foodstuffs, I would appeal to my 
honourable friends tQ show us what provision they have made for the develop-
ment and advancement of agriculture to see that within a specified period we 
do not have to go to any country for purchase of foodstuffs. Except. for my 
honourable friend the Minister in charge of the Department of Works, Mine,; 
and Power I do not see any hope in this regard. And that again will take 
five or six or ten years befQre his programme is made operative, is made useful 
and we are able to see the results. Till then unless a bigger and broader 
programme is taken up, more or less on the lines indicat.edby the Famine 
Commission or even a still more ambitious programme. I think India has to 
find dollar resources and has to go with  her beggar's bowl from country to 
country. In that view of the question I would strongly ~  again that 
little attention has been paid. We have been talking much of the Grow More 
Food Campaign. You are thinking of bigger industrial magnates and develop-
ment of production. But what about the primary necessities of life which 
.the people of this country require, namely wheat and rice? 

~ !:;;"e done very little for thein. Whnt to speak of the other require .. 
ments? The bare necessities of al:riculture, namely manure aud implements 
that are essential for agriculture. These are not provided for the agriculturists. 
First priority should have been given to these things, and I again 
very strongly record my protest in this regard, that sufficient attention has not 
been paid to this aspect of the question all these months or for the last one 
and a half years during which period our national Ministry has been in office. 
Having stated so far, I come to a discussion of certain items of the budget 

about which I feel very unhappy and uncomfortable. My Honourable friend 
has taken a new course of action which is unknown to any religious persullllion 
in this country, namely that he is tryicg to encourage charity by inducement., 
and what are those inducements? They are financial inducements offered to 
business men to contribute their mite to charity. This is a thing which iH un-
thinkable I t.hiBk he imagines a different FlOciet.v altogether than the one which 
has been thought of by all the seers, great men, aIl:d speciall.y by. Mahatma 
Gandhi. In the first place the proposal is not postuble of bemg given effect 
to. If I have known any thing-of incometax Rnd its assessment. income-tax is 
I.ISsessed on the basi8 of the previolls year's profits. Now how can you en-
courage charity b:v indh'idual indu1!trial magnates by a provision ill .this year': 
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budget .whicb ,!"ould come into operation, if at aH. ill Ule coming year? From 
that ,poInt of view I am afraid that for the year 1948/49 his proposals will have 

~  no effect. And if industrial magnates, clever as they are. are 
gomg ~  take advantage of. the proposal, if this .is given retrospective effect. 
~  wIn take ~ ~  of 1\ and make contributions to charity. That means. 
if and when an .mdustrlal ~  sees that by giving to charity he saves  more 
than what he gives. then he will make a contribution to charity. gets for him-
~  a name and loss to the country. Why on eai1;h should you offer a greater 

~  to have .a smaller ~  Why not straightaway impose .a. tax 
and gIve It to techmcal education? I would appeal to my honourable friend 
not to ~  of const:tuting a .society on this basis of charity and inducement 
but on a higher and nobler baSIS than the one he has conceived of. That is ~ 
t.bing which offends me as a Hindu and that IIhould offend anyone whether he is 
~ C,hristian, a .Jew or. a Muslim or of any other persuasion in this Q"Juntry. 
!SoCiety should be broll.d·based and reconstructed on a higher Rnd nobler basis 
than the one that ~ been envisaged in this budget. 

Madam, having_ stated so far about. this, I will deal with the I'est of the "ub-
ject when I oonie to the motion. Now I come to the other it-em in the budge., 
namely the attempt he has made to catch hold of tax-dodgers, and I offer my 
heart-vote of congratullltions on the great work he has done in catching hold 
of the British tax-dodgers who were escaping taxation all these days since the 
British rule started in India. Here a casual observer might think that this is 
discl'imina.tive tax. Uea'ly it is not so. It is really a move in the right 
direction, wherein a government, after lapse of hundred years or more wake 
up to see that the tax-dodgers generally are people living outside India and 
are escaping taxation, and the measure has been well conceived and well 
devised, and thllB the mODey that WIIS being taken away by people who had no 
right to it is being arrested and brought to the treasury. I might state in this 
connection that since 1918' our Income-tax Law was on a proper basis. Under 
the Act of 1918 something was done to put the law ·on a proper basis and we 
had something approaching the modern income-tax law. Even then the law 
was thouglit' to be defective and the result was that the  tax evallion was going 
on. There was again all amendment of the Income-tax Act in 1939, with the 
result that specific provision has been made in the Income-tax Act that any 
dividends earned in India shall be liable for taxation. As an instance, let me 
take the case of t):Je Electricity Corporation of Calcutta. The Corporation 
earns it·; benefits in Calcutta, and the dividends are divided in London. The 
result is that tax evasion is going on ever since the Corporation was institutlil, 
and the most unfortunate part of it is tha.t our Law Department, staffed as .it 
is with very high legal luminaries, have never been able to bring this to the 
notice of the gC'vernment. I do. not know what the Central Board of Revenue 
has done but the fact remains that up to this day these people ,vere evading 
taxes and it remains to the credit of the Honourable .the Finance Minister ~  
to catch hold of them by the throat. I would have been glad and congratulat· 
ed him further if he had pursued them and realised their dues for the last three 
years or more if he has power to do so, I think he has the necessary power. ~  

that ,RnJ I think he could have realised the amount and made good the dehclt 
that hll speaks of. In this view of the question I again offer him a very hearyy 
vote of thanks. After having said so much about tax-dodgers, I come to tne 
next item, namely the benefits of his proposals. . 

TJI.e Assembly then adjourned till a Quarter to Eleven of the Clock 011 
Thtmday the 4th March 1948. 
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